
 259  Matters  Under
 Rule  377

 ।  Translation]

 (vii)  Need  to  grant  permission  for  manu-
 facturing  staple  yarn  in  the  spinning
 mills  of  Uttar  Pradesh.

 SHRI  RAM  PYARE  SUMAN
 (Akbarpur)  :  Mv.  Chairman,  Sir,  under
 Rule  377,  Traise  the  following  matter
 of  urgent  public  importance  and
 demind  that  the  Government  of  India
 shou'd  make  p;oper  arrengements  for
 the  produciio.z  of  the  staple  yarn  in  the
 State  spinning  milis  in  Uttar  Pradesh.

 In  my  Lok  Sabha  _  constituency
 Akbarpur,  in  1974,  the  then  Prime
 Minister,  Late.  Smt.  Indira  Gandhi
 whiie  laying  the  foundationstone  of  the
 State  Spinning  Mill  had  stated  that
 keeping  in  view  the  heavy  demand cf
 the  weavers  for  staple  yarn,  this  mill
 was  bcing  sct  up  and  with  the  staple
 yarn  produced  by  this  mill,  the  problem
 of  the  weavers  of  this  areca  would  be
 solved.  But  it  isa  matter  of  regret
 that  after  producing  the  staple  yarn  for
 some  time,  its  production  was  stopped
 and  other  types  of  yarn  are  being
 manufactured

 Sir,  the  aforesaid  mulls  had  bzen  set

 up  for  solving  the  problems  of  the
 weavers  but  in  the  absence  of  the  pro-
 duction  of  staple  yarn,  their  problems
 remain  unsolved  and  there  is  great
 reseniment  among  the  weavers  on  this
 account.  They  have  been  forecd  to  buy
 staple  yarn  at  high  rates  resulting  in
 their  miserable  condition.  Around  50
 thousand  workers,  who  are  very  poor,
 are  on  the  verge  of  starvation  due  to
 this.

 Therefore,  keeping  in  view  the
 serjousness  of  the  problem  and  _  the
 necds  of  the  weavers,  I  request  the
 Government  of  India  that  the  State

 Spinning  Mills  working  in  Uttar  Pradesh,
 specially  the  State  Spinning  Mill  in
 Akbatpur  in  Faizabad  district,  may  be
 directed  to  produce  staple  yarn  urgently
 50  that  the  problem  of  the  weavers  could
 be  solved.
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 {viii}  Need  for  early  Enactment  of  Com-
 prehensive  Bill  to  declare  all  those
 persans  as  SC/ST  who  satisfy  the
 required  conditions

 SHRI  RAM  PYARE  -  PANIKA

 (Rubertcganj)  :  It  is  of  great  concern
 that  “Scheduled  Custes  and  Scheduled
 Tribes  (Amendment)  Bill’?  has  not  been
 enactcd  though  it  was  introduced  ia
 both  Houses  of  Parliament  in  1967  after
 the  recommendation  of  the  Commission.
 Many a  time,  honourable  members  of
 Parliament  inside  and  outside  Parlia-
 ment  have  suggested  inclusion  of  some
 tribes  and  castes  which  have  been  left
 out  in  getting  recognition.  The  Home
 Minister,  time  and  again;  has  assured
 that  he  would  bring  forward  a  Bill  for
 inclusion  of  these  schedulcd  castes  and
 scheduled  tribes  but  nothing  has  been
 done  so  far.  It  is  understood  that  some
 States  have  nut  as  yet  sent  their
 recommendations  in  this  regard.  The
 comprehensive  Bill  is  therefoie  getting
 delayed.  Now  it  his  become  imperative
 that  those  communities  which  are
 socially,  economically  backward  and
 satisfy  the  norms  which  have  been  fixed
 for  declaring  them  as  scheduled  castes
 or  tribes  should  be  immediately  reco-
 gnised  as  such  so  that  at  least  in  the
 Seventh  Five  Year  Plan  they  may  get
 the  benefits  of  the  development  schemes,
 which  are  to  be  taken  up  for  them.

 ।  would  urge  upon  the  Home  Minister
 to  bring  forward  a  comprehensive  Bill
 in  this  very  session  of  Parliament.

 13.59  hrs.

 DEMANDS  FOR  GRANTS
 (GENERAL),  1985-86

 Ministry  of  Home  Affairs

 MR.  CHAIRMAN:  The  House  will
 now  take  up  discussion  and  voting  on
 the  Demands  for  Grants--Demands
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 Nos  46  to  56  relating  to  the  Ministry

 of  Home  Affairs  for  which  8  hours  have

 been  allotted.

 Hon.  members  present  in  the  House

 whose  cut  motions  to  the  Demands  for

 Grants  have  been  circulated  may,  if  they

 desire  to  move  their  cut  motions,  send

 slips  to  the  Table  within  15  minutes

 indicating  the  serial  numbers  of  the  cut

 motions  they  would  like  to  move.  Those

 (General),  1985-86

 cut  motions  only  will  be  treated  as

 moved.

 A  list  showing  the  serial  numbers  of

 cut  motions  treated  as  moved  will  be

 put  up  on  the  Notice  Board  shortly.  In

 case  any  member  finds  any  discrepancy
 in  the  list,  he  may  kindly  bring  it  to  the

 notice  of  the  Officer  at  the  Table  with-

 out  delay.

 14.00  hra.



 Demands  for  Grants,  1985-86  in  respect  of  th:  Ministry  of  Hom:  Affairs
 submitted  to  the  Vote  of  Lok  Sabha

 ।  ध

 No.  of  Name  of  Demind  Amount  of  Demand  for  Gzant
 Demand  on  account  voted  by  the  House

 on  25th  March,  1985

 1  2  4

 MINISTRY  OF  HOME  AFFAIRS

 Revenu  Capital
 46.  Ministry  of  Home  Affairs  1,25,85,000
 47.  Cabinet  1,23,54,000
 48.  Police  .  97,45,71,000  6,40,3  2,000
 49.  Other  Administrative  and  46,65,97,000  6,99,91,  000

 Other  Services

 50.  Rehabilitation  25,30,  56,000  1,29,33,000
 51.  Other  Expenditure  of  the  Ministry

 of  Home  Affairs  ि  65,  66,  39,000  36,  59,7  6,000
 52.  होप  67,  67,  51,000  45,  82,1  9,000
 53.  Chandigarh  11,19,44,000  6,2.4,58,000

 54.  Andaman  and  Nicobar  Islands  10,63,06,000  6,18,60,000

 55.  Dadra  and  Nagar  Haveli  1,37,62,000  98,33,000
 36.  Lakshadweep  3,14,8  1,000  55,52,000

 -

 Amount  of  D:mand  fo-  Grant
 submitted  to  the  vote  of
 the  House

 Revenue

 6,29,28,000

 6,17,71,000

 4,  87,  28,  60,000

 2,33,29,  85,000

 1,26,52,84,000

 3,05,09,9  5,000

 3,38,37,58,000

 55,97,  24,000

 53,15,34,000

 6,8  8,  13,000

 15,74,05,000

 Capital

 32,01,  63,000
 34,  99,  59,000

 6,4  6,66,000

 1,50,28,78,000

 2,29,  10,9  9,000

 17,  64,5  9,000

 30,9  3,0  2,000

 4,9  1,  65,000

 2,  77,  59,000

 ६9ट

 1985-86

 -
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 SHRI  D.N.  REDDY  (Cuddapah):
 The  civilization  of  any  country  is  mea-
 sured  by  the  law  and  order  situation

 prevailing  in  the  region,  The  adminis-
 tration  should  be  such  that  it  protects
 the  weak  against  exploilation  and  gives
 equal  opportunities  to  ail  sections  in  all
 walks  of  life.  The  great  Sardar  Patel,
 the  first  Home  Minister  of  Independent
 India  gave  us  a  well-knit,  disciplined,
 honest  and  hard  working  administration.
 The  then  Government's  policies  on
 national  integration,  secularism,  con)-
 munal  harmony  and  satisfactory  law  and
 order  situation  made  our  country  one  of
 the  most  progressive  regions  in  the
 whole  world.  In  later  years,  the  stan-
 dards  of  administration  in  Home  Affairs
 have  hopelessly  deterioratcd,  culminating
 in  chaos,  communal  disharmony,  elcction

 violence,  mob  fury  and  frenzicd  agita-
 tions  leading  to  police  firing  and  deaths,
 causing  colossal  damage  to  property,
 Public  and  private.  The  police  force  as
 such  has  to  incuce  confidence  in  the
 common  man.  As  it  is,  they  are  drifting
 away  from  the  public  and  are  considered
 indifferent  to  public  safety.  Corruption
 is  rampant  and  in  many  cases,  the  police
 are  in  league  with  the  criminals.  Only
 recently,  in  Bombay,  two  highly  placed
 police  officers,  it  is  reported,  met  one
 Varadarajan,  a  noted  gang  leader  and  the
 conversation  was  taped  by  a  reporter,
 who  refused  to  identify  himself  for  fear
 of  his  life.  I  can  name  the  two  officers,
 but  ।  o०  not  want  to  do  it.  They  have
 sincs  been  suspended.

 The  capital  city,  itself,  is  a  standing
 example  of  the  inefficiency  of  the  Police
 Department.  Bank  raids  in  broad  day
 light,  thefis,  molestation  of  women,  and
 criminal  assaulis  on  innocent  people
 have  become  alarmingly  frequent.  How
 can  we  have  confidence  in  the  protectors
 of  Jaw,  when  they  allowed  a  Prime
 Minister  of  a  country  and  a  great
 internutional  leader  to  be  assasina-
 ted  by  one  of  her  own  guards  ia
 her  own  residence?  The  Home
 Ministry  and  Intellegence  Wing  should
 hang  theic  heads  in  shame  for
 their  inability  to  protect  the  life  of  our
 esteemed  late  Prime  Minister,  Shrimati
 Indira  Gandhi.  The  aftermath  of  the
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 assasination  resulting  in  the  organised
 slaughter  of  one  particular  community,
 resulting  in  senscless  slaughter  of
 women,  children  ard  innocent  citizens
 of  that  community  in  the  capital  city  of
 Delhi  is  an  indelible  scar  on  the  Home
 Ministry  and  its  administration.  And
 later  on,  no  jess  a  person  than  Shri
 Wali,  Lt.  Governor  of  Delhi  said  that
 there  was  pressures  on  the  police  not  to
 act.  I  am  sure,  Sir,  that  you  would  have
 seen  in  the  papers  that  no  less  a  person
 than  Shri  Wali  remarked  that  there  was
 pressure  on  the  police  not  to  act.  The
 Home  Ministry  will  please  their  take
 note  of  this.

 Extremist  activities  are  on  the
 increcse  in  recent  years.  They  are  tak-
 ing  Jaw  in  their  own  hands,  which  is
 resulting  in  many  killings  of  innocent
 persons,  politicians  not  to  their  liking.
 cmincat  men  of  letters  andsoon.  The
 administration  has  failed  miserably  in
 checking  this  menace  as  is  prevalent  in
 Punjab,  Assam  and  other  parts  of  the
 country,

 The  problem  of  Punjab  is  the  greatest
 challenge  the  country  has  fuced  since
 Independence.  It  is  not  only  limited  to
 Punjab,  but  it  has  implications  all  over
 the  country.  There is  need  to  find  a
 political  solution,  but  the  Prime
 Minister  is  trying  to  find  an  economic
 one.  Some  leaders  inthe  ruling  party
 unfortunately  have  made  it  more  com-
 plicated  by  coming  forth  with  proposals
 for  the  merger  of  Himachal  Pradesh,
 Punjab  and  Haryana  ;  and  this  hia  added
 to  thc  confusion  and  complications  of
 the  whole  problem.

 I  am  happy  that  the  Prime  Minister
 has  taken  the  Opposition  partics  into
 confidence  in  solving  these  problems,  at
 least  now.  It  is  unfortunate  that  the
 Punjab  problem  is  being  discusscd  in  the
 absence  of  its  representatives  in  the
 House.  So.  elections  should  held  imme-
 diately,  and  people's  representatives
 should  be  invited  for  discussions  to  find
 a  eolution  as  carly  as  possible.  Otker-
 wise,  it  may  endanger  the  concept  of
 Rational  integration  ;  and  the  Sikh  may



 267  Demands  for  Grants
 (General),  1985-86

 [Shri  D.N.  Reddy  (@atepets)]

 wonder  whether  he  can  live  in  India

 at  all.

 The  agitation  in  Assam  has  been  con-

 tinuing  since  1979.  Representatives  of
 AASU  were  invited  for  talks  many
 times.  but  the  Government  could  not
 find  a  solution.  One  of  the  main  con-
 tentions  of  the  agitators  has  been  that
 the  ecleetoral  rolls  of  1979  were  defec-
 tive.  The  elections  held  in  1983  against
 the  wishes  of  local  people  were  an
 affront  on  the  pzople’s  representatives,
 and  it  made  matters  worse.  It  was  a
 fraud  on  the  people’s  aspirations.
 Government  should  immediately  settle
 the  question  of  the  validity  of  electoral
 rolls,  and  Conduct  elections  in  Assam.
 As  it  is,  I  may  say  that  ours  is  a  trun-
 cated  Parliament,  without  the  representa-
 tives  of  the  two  important  States,  viz.

 Punjab  and  Assam.  We  are  discussing
 their  problems  in  their  absence  So,  I

 repeat,  since  I  want  to  stress  it  again,
 that  this  is  a  truncated  Parliament,
 where  the  two  States  are  not

 represented.

 Comirg  to  the  Sri  Lanka  problem,  it
 has  been  discussed  quite  often,  but  a
 solution  is  still  missing.  In  the  mean-
 time,  many  of  our  countrymen  are
 either  massacred  or  driven  out  of  the

 country.  While  mounted  attacks  on  the
 nnocent  Tamils  are  on  the  increase,  the
 iallous  indifference  of  the  Government
 €g  causing  grave  anxiety  in  the  whole
 igountry.

 The  Centre-State  relations  have  to  be
 improved.  The  Centre  has  gradually
 usurped  the  powers  of  all  the  Statcs,
 even  in  small  matters  of  welfare  prog-
 rammes  benefiting  the  poor  and  the
 down-trodden  In  matters  concerning
 finance,  price  fixation  of  agricultural
 produce,  procurement  and  allotment  of

 foodgrains  and  other  essential  commodi-
 ties,  the  States  are  rot  given  a  [८०
 hand,  The  States  should  have  more
 powers  regarding  the  above  matters,  and
 tbe  Centre  should  loosen  its  stranglehold
 on  tbe  States.
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 It  is  unfair  on  the  part  of  the  Prime
 Minister  or  the  Ministers  visiting  the
 States  {‘o  make  political  speeches
 criticizing  the  States  even  on  well-
 meant  welfare  schemes.  Some  Union
 Ministers  visiting  the  States  do  not  have
 the  elementary  courtesy  of  informing
 the  Members  of  Parliament  about  their
 programmes,  or  inviting  them  to  their
 public  functions.

 The  institution  of  Governors  is  mis-
 used,  to  dethrone  constitutionally-
 formed  Goveraments  as  happened
 recently  in  Andhra  Pradesh  and  Kashmir.
 The  powers  of  Governors  should  be
 clearly  defined,  and  the  issue  ।  settled
 ouly  on  the  floor  of  the  House.

 You  know  what  happencd  in  Andhra
 very  recenty.  The  Governor  was  16-
 called,  and  the  dismissed  Government
 was  re-installed,  thus  agreeing  that  it
 was a  grave  error  on  the  part  of  the
 Governor.  This  should  not  b:  repeated
 under  any  circumstances.  The  very  post
 of  Governor,  in  our  opinion,  is  absolu-
 tely  unnecessary,  and  is  ornamental.
 Often,  (८  ७ं  used  by  the  Centre  cither
 to  dethrone  the  Governments  or  misuse
 him  in  some  other  wey.

 Blection  violence  has  been  frighten-
 ingly  on  the  increase  resulting  in  many
 deaths  and  malpractices  like  bhvoth

 capturing,  kidnapping  of  candidites
 etc.  The  police  force  was  cither  inade-
 quate  or  ineffective.  Hame  gaurds
 should  not  be  posted  for  clectian  duty  as
 they  have  absolutely  no  interest  to
 protect  the  public.  Electoral  reforms
 should  be  introduced  as  early  as  possible
 to  curb  the  malpracticcs.  Otherwise,
 democracy  itself  may  be  in  danger.

 Now  that  elections  are  over  and  calm
 atmosphere  is  prevailing,  I  plead  that
 there  should  be  an  atmosphere  of  co-
 operation  ond  cordiality  and  not  of
 confrontation  in  every  walk  of  life  con-
 cerning  public.

 Lastly,  Sir,  a  ward  about  recruit-
 ment  to  high  posts.  The  U.P.SC.  is
 the  highest  recruitment  board  at  the
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 Centre  level  and  the  P.S'C.  in  the  States.

 ह  have  had  the  privilege  of  serving  the

 P.S.C.  in  my  home  State  first  as  a

 member  and  later  Chairman-in-charge
 for  four  yours.  Creat  care  should  be
 taken  for  the  appointment  of  a  person
 to  this  august  body.  They  must  be

 experts.  feople  in  different  fields  of
 activities  with  integrily  and  character  of

 high  order  should  be  chosen  and  pre-
 ference  be  given  in  the  field  of  educa-

 tion,  agriculture,  rural  welfare,  army
 cte.  Age  limit  for  retirement  is  fixed
 cs  per  the  Constitution.  But  there
 should  be  an  age  limit  for  recruitment
 also  because  it  requires  a  very  matured
 and  experienced  mind  to  judge  a  candi-
 date’s  personality  and  merit.  As  it  is,
 in  some  States,  even  persons  below  50,
 even  45  are  recruited  a:  members  of
 this  august  body.  Ther«  siould  be  a  rule
 in  the  Constitution  that  persons  below  a
 certain  age  level  should  not  be  appointed
 as  there  is  a  rule  fur  the  age  limit  when
 a  person  should  retire  ;  and  having
 appointed  persons  of  high  integrity  and
 character  in  these  bedies,  the  govern-
 ment  should  have  full  confidence  in
 them!  and  any  decision  taken  by  them
 should  be  acceptcd  by  the  government
 unconditionlly.  As  it  is,  many  things
 that  have  been  geing  on  in  various

 governments  even  at  the  Centre,  when-
 ever  it  dues  not  suit  them,  they  say,  we
 do  not  agree  with  the  P.S.C.  or
 U.P.S.C  ;  and  then  a  report  is  laid
 before  the  Assembly  or  Parliament
 some  two  years  later,  as  was  done  just  a
 few  days  back,  that  we  lose  all  interest
 init.  They  give  reasons  why  the

 government  has  not  accepted  the
 decision  much  later.  So,  the  questio®
 does  not  arise  at  all  whether  the
 Parliament  or  the  Assembly  can  jude  it.

 So,  the  Constitution  itself  must  have  a
 condition  that  once  they  are  recruited,
 the  decision  given  by  the  Commission
 must  be  binding  on  tne  government.
 There  may  have  been  many  cascs  where
 under  disc.plinary  proceedings  the
 Commission  has  taken  a  decision  aad
 given  bad  iemarks  against  ccrtain
 officials,  the  government  cleveriy
 ignored  them  and  gave  promotion.
 There  have  bcen  many  cases  like  that  ;
 and  it  does  not  aid  to  good  eadministra-
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 tion  in  the  States  or  in  the  country,

 Coming  to  ad  hoc  appointments,
 they  go  on  four  years  together  and  then
 the  Commission  is  approached  that  the

 appointment  shou'd  be  approved.  It  is

 very  bad  in  principle  and  they  should
 not  bz  allowed  to  continue  them  beyond
 a  certain  1८४०],

 Recruitment  to  the  Police  and  Army
 should  be  (0द10  with  great  care.  A
 Commission  may  be  appointed  and
 police  reforms  be  imp!cmented.  Their
 service  conditions  are  not  at  all  en

 couraging,  housing  accommodation  is

 poor,  salary  inadequite,  service
 conditions  are  unsatisfactory.  While

 expecting  efficient  service  from  them,
 these  things  should  be  10000  into  to

 improve  their  service  conditions.

 Espionage  activity  is  alarmingly  on
 the  increase  ard  very  high  officials  are
 connected  ir  these  nefarious  activities.
 Only  recently  the  Prime  Minister
 informed  the  House  that  certain  highly
 placed  officials  are  under  cloud  and
 suspended.  Even  Diplomats  are  not  safe
 in  the  city  of  Delhi.  Only  recently  the
 Embassy  official  of  a  friendly  country
 was  murdered  and  the  culprits  are  yct  to
 be  caught.  I  would  like  to  suggest  that
 ex-Army  officers  should  not  be  allowed
 to  ask  appointments  in  foreign  countries.
 It  has  become  a  growing  danger.  Man
 of  the  esplonage  activities  had  taken
 place  only  because  important  highly
 placed  Army  officers  secured  jobs  outside
 the  country.  In  fact,  an  undertaking
 should  be  taken  that  they  would  not  be
 given  any  position  in  any  foreign
 country.

 We  must  strive  hard  to  take  the
 country  forward  tothe  standards  visua-
 lised  by  the  Father  of  the  Nation
 Mahatma  Ganchi  and  the  architect  of
 Modern  India,  Jawaharlal  Nehru.  And
 ।  would  like  the  country  to  become  one
 of  the  biggest,  socialist  and  democratic
 countries  in  the  world.

 SHRI  K.  RAMACHANDRA  REDDY
 (Hindupur)  :  ।  beg  to  move:
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 “That  the  Demuard  under  the  Head

 Ministry  of  Home  Affairs  be  reduced  by
 Rs.  100.”

 [Need  to  resolve  the  Punjab  tangle
 without  further  delay.]  (2)

 “That  the  Demand  under  the  Head

 Ministry  of  Home  Affairs  be  reduced

 by  Rs.  100”

 [Need  for  early  restoration  of  popu.ar
 Government  in  Punjab.]  (3)

 “rhat  the  Demand  under  the  Head

 Ministry  of  Home  Affairs  be  rcduced  hy
 Rs.  100.”

 [Need  for  imaginative  handling  of  the
 anti-reservation  agitations.]  (4)

 “That  the  Demard  under  Head  Police

 be  reduced  by  Rs.  100.”

 [Need  to  formulate  a  common  code
 to  check  inhuman  and  _  illegal  treat-

 meat  of  arrested  persons}  (5)

 “That  the  Demand  uader  the  Head
 Police  be  reduced  by  Rs.  100.”

 [Need  to  creute  confidence  in  the

 public  about  policc.]  (6)

 “That  the  Demand  under  the  Head

 Police  be  reduced  by  Rs.  10u.”

 [Need  to  impress  upon  Statcs  to  bring
 efficiency  in  police  force  for  tackling
 law  and  order  problemr.]  (7)

 ‘That  the  Demand  under  the  Head
 Police  be  reduced  by  Rs.  100.”

 [Need  to  modernise  police  and  crime

 investigation  in  Union  territories.)  (10)

 SHRI  FRANK  ANTHONY  (Nominated
 Anglo-Indian)  :  J  beg  to  move:

 “That  the  Demand  under  the  Head
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 Ministry  of  Home  Affairs  be  reduced
 by  Rs.  100."

 [Necd  to  re-examine  the  reservation
 policy  on  an  All-Incia  basis.]}  (39)

 MR.  CHAIRMAN  :  The  cut  motions
 arc  before  the  House.  Now’Shri  Brahma
 Dutt.

 [Translation]

 SHRI  BRAHMA  DUTT  (Tehri
 Garhawal): Mr.  Chairman,  Sir,  I  am
 thankful  to  you  for  giving  me  time  to
 speak.  The  welfure  of  the  Scheduled
 Castes  and  the  Scheduled  Tribes  and
 the  protcc:ion  of  their  rights  is  one  of
 the  main  functions  of  the  Ministry  of
 Home  Affiars  and  it  is  a  matter  of
 happiness  that  so  far  as  the  financial
 allocation  made  for  the  purpose  from
 1$80  to  date  is  concerned,  it  has  been
 satisfactory  and  commendable.  It  is
 clear  from  the  fuct  that  out  of  a  sum  of
 Rs.  5967  crores  allocated  in  1979-80
 for  the  State  Plans,  Rs.  250.0  c-ores  were
 allocated  for  the  Special  Component
 Plan  for  Harijans.  That  came  to  4
 percent  only.  In  1984-85,  out  of  an
 allocation  of  Rs.  18342.0  crores,
 Rs.  1001  crores  were  carmarked  for
 the  Special  Component  Plan.  But  the
 matter  of  the  greatest  happiness,  for
 which  the  previous  Government  deserves
 kudos,  is  that  the  Special  Central  Assi-
 stance  which  was  Rs.  5  crores  in
 1979-80  was  increased  to  Rs.  140
 crores  in  1984-85.

 In  the  States,  corporatioas  have  been
 setup  for  the  Schcduled  Castes,  and
 assistance  tu  these  corporations  is  given
 from  here.  The  assistance  for  this
 purpose  has  been  corsiderably  increased
 between  1980  and  1985  for  which  we
 want  to  congratulate  the  Government.
 In  1978-79,  this  assistance  was  to  the
 tune  cf  Rs.  50  lakhs,  which  has  now
 been  increased  to  Rs.  1'  crores.  It  isa
 matter  of  happincss.  But  I  want  to
 draw  the  attention  of  the  hon.  Minister
 to  three  things.  In  all  the  programmes
 meant  for  the  upliftment  of  the
 Scheduled  Castes,  50  per  cent  of  the
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 amount  is  given  as  grant.  The  loans

 are  granted  to  them  through  banks  or
 some  other  institutions  and  attempts
 are  made  to  make  them  stand  on  their

 feet,  but  a  lot  of  bungling  taken  piace
 in  such  matters.  In  Uttar  Pradesh,
 I  notied  this  thing  at  one  place.  Ina

 village  near  Lucknow,  ten  persons  were
 sanctioned  a  sumof  Rs.  $2000  cach.
 Out  of  this  amount  Rs.  6000  constiluted
 the  loan  component  and  the  remaining
 Rs.  6000  constituted  the  grant.  The
 loan  from  the  bank  was  sanctioned  just
 to  draw  the  grant  from  the  State

 Government,  but  that  was  not  given.
 The  grant  component’  was,  however,
 drawn  but  that  man  did  not  get  any-
 thing.  Some  amount  out  of  that  was

 pocketcd  by  the  employees  and  some  by
 the  bank  employees.  Anyhow,  the
 matter  was  enquired  into  and  action
 was  taken  ‘bul  this  aspect  rcequires
 Government’s  attention.  ।  would  sug-
 gest  that  the  nature  of  this  grant  should
 be  changed.  It  would  be  better  if  in-
 Stead  of  giving  the  grant  in  cash,  the
 rate  of  interest  is  reduccd  and  the
 period  of  the  repayment  of  loan  is
 extended.

 The  second  point  is  that  there  was
 a  plan  to  construct  houses  for  the  people
 belongir.g  to  these  castes.  So  fur  as
 land  is  concerred,  that  is  the  respon-
 sibility  of  the  State  Governments.  But
 in  Uttar  Pradesh,  we  had  a  different
 experience.  We  bad  bcen  providing
 Rs.  2000.0  for  the  construction  of  a
 house  in  the  plains  and  Rs.  3000.0  in  the
 hill  area  to  the  people  belonging  to  the
 Schcdulcd  Castes,  but  we  observed  that
 the  houses  were  not  being  constructed.
 The  reason  was  that  with  the  amount
 no  house  could  be  constructed.  And  the
 State  Government  was  spending  Rs.  60
 to  70  lakhs  annually  on  this  account.
 Therefore,  the  present  Chief  Minister
 of  Uttar  Pradesh,  Shri  Narayan  Datt
 Tiwari,  and  we  sat  together  and  pre-
 pared  anew  scheme  that  this  amount
 should  be  increased  to  Rs.  one  crore,
 the  loans  should  be  taken  through  banks
 and  the  houses  after  construction  is
 handed  over  to  the  Sch.duled  Caste
 people.  10,000  houses  are  being  con-
 structed  this  year  under  this  scheme,  Of
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 course,  the  State  Government  would  be

 spending  a  lot,  but  the  houses  would  be

 constructed  for  them.  I  would  request
 the  hon,  Minister  to  conduct  a  study  in

 this  connection  also.

 Now,  I  would  like  to  say  something
 about  the  Scheduled  Castes.  The  people
 belonging  to  the  Scheduled  Castes  are

 the  Adivusis  of  India  and  the  important

 thing  is  that  the  impact  of  the  devclop-
 ment  oo  them  should  be  such  that  they

 may  join  the  maiu-stream.  But  they
 should  not  be  uprooted  from  their  land.

 I  have  scen  in  Mirzapur  that  when  the
 Rihand  dam  was  constructcd  there,  the

 people  liviig  there  were  uprooted  and
 when  the  second  project  was  undertaken,
 they  werc  again  uprooted  from  there
 and  they  are  being  uprooted  for  the
 third  time  also.  Forests  are  very  impor-
 tant  for  them.  Preservation  of  the  forests
 and  the  wild  life  is  importunt,  but  at  the
 same  time,  itis  also  important  that  the

 people  who  are  living  almost  like  cattle
 should  also  be  prolecied.  Special  schemes

 should  be  prepared  for  them  and  they
 should  be  associated  with  social  forestry.

 The  constituency  of  Tehri-Garhwal,
 which  I  represent,  starts  from  the  Tibet
 border  and  ends  at  Dehradun.  BShotias
 live  on  the  Tibet  border  and  we  know
 that  they  used  to  ccme  down  the  hills  tu

 purchase  salt,  etc.,  and  to  sell  wool  and
 borax.  That  traditional  trade  of  theirs
 has  now  come  to  an  end  but  the  pro-
 blem  has  arisen  as  to  what  should  they
 do  now.  Farming  cannot  be  done  there,
 In  winter,  they  have  to  come  dvwna  to
 the  plains.  In  the  plains,  the  forest

 people  do  not  allowthem  to  use  their
 land  for  grazing  their  sheep.  The
 Central  Government  should  pay  special
 attention  towards  them.  I  congratulate
 the  Chief  Minister  of  Uttar  Pradesh  on
 the  fact  that  he  has  allocated  Rs.  9
 crores  for  this  purpose  but  unless  some
 integrated  scheme  is  prepared  for  them,
 their  problem  will  not  be  ।  solved,
 Arrangements  would  have  ts  be  1:06
 to  provide  them  with  sheep  of  good
 breed  and  for  the  marketing  of  their
 wool.

 Besides, ।  want  to  say  something
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 about  Gujars  also,  who  even  today  rear
 thousands  of  cows  and  specially  buffaloes
 on  the  Jammu  and  Kashmir—Uttar
 Pradesh  border.  In  winter,  they  come
 down  to  the  plains  and  in  summer  they
 go  back  to  the  hills.  They  are  being
 exploited.  They  do  not  gt  any  place
 where  to  stay.  They  are  driven  away
 from  every  place.  The  Central  Govern-
 ment  and  the  State  Government  had
 jointly  prepired  s  scheme  for  their
 resettlement  but,  surprisingly,  that
 schemz  was  unimuiginative.  They  were

 given  tand  for  growing  fodder  but  were
 not  allowed  to  sow  wheat  on  it.  We
 told  the  furest  officials  that  wheat  pro-
 vides  food  for  humin  baings  and  fodder
 for  the  cattle.  Wait  is  the  difficalty  in

 allowing  them  to  sow  wheat ?  Such
 problems  must  be  solved.

 1  would  like  to  draw  your  attention
 towards  one  thing  ia  particular.  A  large
 number  of  people  have  been  engaged  in
 forests  urder  the  Tongia  System.  When
 forests  are  fully  developed,  they  are

 disp'aced  from  there.  No  alternative

 arrangements  are  made  by  the  Govern-
 ment  for  thir  rehabilitation.  We  have

 got  thousands  of  acres  of  farms  in  the
 Tarai  region.  It  b:cames  difficult  to

 im»ose  any  restriction  on  them.  Hence,
 altcernativ:  arrangements  shou'd  be  made
 to  rehabilitate  them  so  that  they  may
 not  have  to  face  any  difficulty.

 Thar.  and  Box  people  in  our  area
 lead  a  life  similar  to  what  was  led  by  the

 Negroes  in  America  at  onetime.  The

 rights  of  these  pcople  must  be

 protected.

 Now  I  would  like  to  draw  the  atten-
 tion  of  the  hon.  Minister  of  State  for
 Home  Affairs  towards  an  interesting
 thing.  In  my  constituency,  there  are
 three  districts—  Ultarkashi,  Tehri  and
 Dehradun.  Dehradui  has  two  develop-
 ment  blocks—-Kalsi  and  Chakrata.  Both
 these  blocks  have  been  declared  as  tribal
 areas,  The  most  important  feature  of
 this  arca  is  that  the  polyandry  system  15

 prevalent  there.  Previously  the  slavery
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 system  was  also  in  vegue  there.  The

 people  be'onging  to  Ko‘ti  tribes  are
 treated  as  cattle  by  their  employers.
 This  practice  has  been  ubolished  toa
 great  extent  during  the  last  30  years,
 but  the  polyandry  system  is  still  pre-
 valent  there.  That  is  why  it  hai  been
 declared  as  atribal  arca.  It  has  b:ne-
 fited  the  local  people  considerably,  but
 certain  facilitics,  like  loans  from  banks,
 agricultural  implements  and  cquipment
 etc.,  which  uscd  to  8:  p‘ovided  to  these
 people,  have  b3cn  grabbed  by  the
 influential!  people  of  the  area  and  have
 never  reached  the  people  for  whom  they
 were  intended.  This  practic:  must  be
 stopped.

 Across  the  Yamuna  River,  there  are
 four  development  biocks  of  Mori,
 Jaunpur,  Purola  and  Thityud  in  Uttar-
 kashi  and  Tehri  Districts.  The  people
 bslonginging  to  the  tribs  which  inbabit
 Kalsi  and  Chakrata  live  in  these  four
 blocks  also.  The  Polyandry  system  is
 revalent  here  also.  They  have  ben
 demanding  for  many  years  that  this  area
 should  also  b:  declared  as  a  tribal  area.
 The  U.P.  Government  had  madc.  2
 Tequest  to  the  Central  Government  in
 this  regard,  but  it  was  turned  dowa  in
 1977.  In  1984,  again  a  reqieit  was
 made.  I  would  like  to  draw  the  atten-
 tion  of  the  hon.  Minster  of  State  for
 Home  Affairs  towards  the  manner  in
 which  the  Home  Ministry  deals  with  the
 case.  ।  had  written  a  letter  on  1111
 February.  Thereafter  the  people  of  that
 area  sent  me  a  memorandum  which  I
 forwarded  to  you.  After  that,  I  wrote
 a  letter  to  the  hon.  Prime  Minister  on
 the  19th  Ferbuary  requesting  therein
 that  the  entire  area  may  bs  declared  as
 a  tribal  area,  because  in  these  four
 development  blocks  of  UttaiKashi  and
 Tehri,  the  same  traditions  are  prevalent
 as  are  in  Kalsi  and  Chakrata  blocks  of
 Dehradun.  Tho  economic  and  social
 conditions  of  both  the  areas  are  similar,
 It  has  become  a  big  political  issue  there
 that  the  people  living  across  the  River
 Yamuna  are  getting  all  sorts  of  facilities
 whereas  those  living  on  this  side  of  the
 River  are  deprived  of  them.  They  had

 placed  their  problems  before  the  then
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 Prime  Minister  also  and  she  had  given
 them  a  patient  hearing.  I  havo  received

 letters  both  from  the  hon.  Minister  and

 from  the  Home  Minister,  The  hon.

 Prime  Minister  has  replied  that  it  is

 being  examined.  I  offer  my  thanks
 to  him.  But  it  is  a  matter  of  surprise
 that  the  replies  to  two  similar  letters

 addressed  to  the  Ministry  of  Home

 Affairs  are  different.  One  says  that  it

 is  not  possible  because  the  percen-
 tage  of  the  tribal  pecple  is  quite  smail.
 It  has  been  mentioned  in  the  letter
 that  in  Uttar  Kashi,  out  of  a  population
 of  190948,  1817  peopte  belong  to

 scheduled  tribes  and,  in  Tehri,  cut  of
 a  population  of  497710,  68  pecple
 belong  to  scheduled  tribes  and  therefore,
 it  is  not  proper  to  declare  it  as  tribal
 area.  I  became  a  little  disappointed.
 That  was  what  was  said  in  the  letter  of
 12th  March.  But  the  letter  of  2ist
 March  brought  fresh  hope.  It  was
 said  in  it  that  other  States  were  being
 consulated  in  this  regard  and  the  com-
 ments  of  some  of  the  State  Governments
 were  still  awaited.  I  am  grateful  for  all
 this.  It  has  become  a  Controversial
 issue  that  people  living  on  this  side
 of  the  River  get  some  facilities  whereas
 the  people  living  onthe  other  side  do
 not  get,  although  the  polyandry  system
 is  prevalent  in  both  the  areas.  There
 should  not  be  any  discrimination  in
 this  matter.  Social  structure  is  the
 same  in  both  the  areas.  We  are  also
 eommited  in  this  respect.  The  U.P.
 Government  has  also  pleaded  in  their
 favour.  LIrequest  you  todo  the  need-
 ful.  Today,  an  hon.  Member  has  also
 drawn  your  attentention  towards  this
 matter.

 [English]

 PROF.  N.G.  RANA  :  What  is  the
 discrimination  that  is  being  shown  7  We
 do  not  know  that.

 SHRI  BRAHMA  DUTT:  The  discri-
 mination  is  that  on  both  the  banks  of
 the  Yamuna,  similar  type  of  tribes—
 Jaursani  and  Rawalta—live.  Both  are
 polyandric.  Economically  and  in  social
 structure  they  are  the  same,  but  on  the
 right  bank  of  the  Yamuna  they  have
 bect  declared  as  Scheduled  Tribes  while
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 On  the  left  Bank  they  have  not  been  to
 declared.  That  is  the  discriminaination.

 [Translation]

 Sir,  these  are  the  issues.  There  are
 certain  programmes  for  these  people  and
 we  are  spending  huge  amount  of  furds
 on  them,  as  a  result  of  which  there
 have  been  quantitative  changes  after

 1980,  but  there  is  need  to  bring  about
 qualitative  changes  also.

 The  Member  who  spoke  hefore  me,
 made  areference  to  the  law  and  order
 situation,  violence  during  elections,  and
 the  Punjab  Problems  also.  All  these
 three  problems  are  social  probiems
 which  should  be  solved  by  rising  above
 party  politics.  We  shall  have  to  sit
 together  to  find  oul  a  solution  to  all  the

 problems,  whether  it  is  the  law-and
 order  problem  or  the  problem  of  violence
 during  elections  or  the  Punjab  problem.
 It  is  not  a  question  of  any  political
 party.  We  shoud  strive  for  a  national
 consensus  therefore.  I  would  even  say
 that  there  should  be  a  code  of  conduct
 for  political  parties  because  although
 we  all  talk  of  peace  and  of  solving  the
 problem  yct  we  make  the  problem
 more  complicated  by  our  conduct  and
 deeds.  Hence,  a  code  of  conduct  for
 political  parties  is  a  must.

 In  the  end,  1  wouid  like  to  say  a  few
 words  in  regard  to  Centre-State  rclations.
 In  this  respect,  a  lot  has  been  said  here
 and  outside  also.  We  fix  certain  natio.al

 objectives  and  all  our  schemes  are  pre-
 pared  to  achieve  those  objectives  No-

 body  has  the  right  to  utilize  the  funds  for

 any  purposes  other  than  those  for  which
 they  ul'ocated.  Everybody  has  to  strive
 for  achicving  the  national  objectives.  The
 national  are  fixed  by  all  of  us  collec-
 tively.  It  is,  therefore,  necessary  that
 no  State  should  utilize.  the  funds  for  any
 pu.poses  other  than  those  for  which

 they  are  allocated.  Trey  should  not
 have  the  right  to  divert  them.  There
 should  be  consensus  in  this  respect,

 With  these  words,  I  congratulate  the

 Government  for  all  the  welfare  activities
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 and  the  steps  taken  by  them.

 SHRI  RAMSWAROOP  RAM  (Gaya)  :

 Mr.  Chairman,  Sir,  I  support  the

 Demands  for  Grants  presented  here  in

 respect  of  the  Ministry  of  Home  Affairs.
 I  would  like  to  congratulate  the  Home

 Minister  for  improving  the  law  and  order

 situation  considerably.

 I  would  like  to  submit  that  in  the

 Sixth  Five  Year  Plan,  our  Goverment

 had  resolvcd  to  lift  five  hundred  families

 above  the  poverty  linc  in  each  block

 every  ycar.  But  this  House  is  not  aware

 of  whether  any  progrcss  has  been  made

 in  this  regard.  It  is  not  known  whether

 Government  or  the  Home  Ministry
 hus  received  any  report  in  regard  to

 poverty.  (Interruptions)  I  understand

 that  the  Micistry  of  Home  Affairs  is

 mainly  responsible  for  monitoring  the

 problems  of  the  Scheduled  Castes  and
 the  Scheduled  Tribes.  The  Sixth  Five

 Year  Plan  is  nearing  complction  and  we

 are  about  to  launch  upon  the  Seventh

 to  Five  Year  Plan.  Herce,  1  would  like
 to  know  from  the  Home  Minister  how

 far  we  have  been  successful  in  achieving
 the  target  fixed  for  Ifting  the  people
 above  the  poverty  line  in  cach  block.

 Only  false  claims  are  being  made  that  so

 many  people  have  been  lifted  above  the

 poverty  line  But  actually  no  significant

 progress  has  been  made  in  this  regard.
 Last  year,  Shri  Satyendra  Narayan
 Sinha  had  askcd  a  question  of  the

 Minister  of  Planning  had  stated  in  his

 Teply  that  fifiecn  million  people  had
 been  lifted  above  the  poverty  line  but
 he  could  not  give  the  State-wise  breake-

 up.  I  would  like  to  have  this  informa-
 tion  as  it  is  an  important  question  and

 you  were  the  Planning  Minister  when
 this  Plan  was  drafted.

 Mr.  Chairman.  Sir,  through  you,  I
 would  like  to  submit  that  today  the

 Opposition  is  cresting  an  atmosphere
 against  the  reservation  policy  in  the

 country.  It  is  very  shamefu!  on  their

 part.  Shri  Lal  Krishan  Advani  had  said

 jn  Rajya  Sabha  orf  at  a  public  meeting
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 that  there  should  be  national  consensus
 on  reservation  policy.  Shri  Chandra
 Shekkar,  President  of  the  Janata  Party,
 had  2150  demanded  a  national  consensus
 on  reservation.  It  is  a  very  shameful
 thing.  Bapuji,  Dr.  Ambedkar,  Pr.
 Jawahar  Lal  Nehru,  Rajendra  Babu  and
 our  late  Prime  Micister,  Smt.  Indira
 Gandhi,  had  laid  down  the  principle  that
 reservation  policy  had  besn  enshrined  in
 the  Constitution  and  it  could  not  be
 made  a  subject  for  discussion  or  con-
 sensus.  Today  efforts  are  beidg  made  to
 create  an  atmosphere  which  may  lead  to
 d‘sorder.  They  also  want  to  mobilise
 public  opinion.  Outwardly,  they  say
 that  they  are  well-wishers  of  the  Hari-
 jans,  the  Adivasis  and  the  poor.  In
 India,  no  political  party  or  leader  can
 bs  the  well-wisher  of  the  Harijans  and
 the  Adivasis  except  only  the  Nehru
 family  and  the  Congress  Party.  Nobody
 else  can  be  their  well  wisher.  We  want
 to  thank  our  Prime  Minister,  Shri  Rajiv
 Gandhi,  who  had  anncunced  in  this
 House  that  the  reservation  policy  was
 enshrined  into  the  Constitution  and  it
 could  not  be  made  an  issue  for  dis-
 cussion  or  national  consensus.  It  is  the
 clearcut  policy  of  our  Government.  The
 hon.  Home  Minister  is  responsible  for
 implementing  the  reservation  policy  and
 he  should  monitor  the  reservation  in  all
 the  departments  and  public  undertakings
 so  as  to  ensure  implementation  of  reser-
 vation  for  the  Scheduled  Castes  and  the
 Scheduled  Tribes  and  the  weaker
 sections.  Our  Constitution  has  guara-
 nteed  25  per  cent  of  posts  in  all
 categories  for  the  Scheduled  Castcs  and
 the  Scheduled  Tribes.  But  when  you
 write  to  the  Department,  you  would
 come  to  know  that  the  reservation
 policy  is  being  violated  every  where,
 whether  by  officers  or  through  other
 methods.  Not  only  this,  you  have  allo-
 wed  the  officers  to  use  an  expression
 that  suitable  candidites  are  not  availa-
 ble.  What  can  be  the  definilion  of
 “suitable  candidate’  ?Do  the  Harijans
 and  the  tribals  nct  possess  suitability  for
 the  post  of  even  a  peon  after  37  years’
 of  independence  ?  This  is  simply  putting
 forward  scenscs.  You  can  see  that  the
 reservation  quota  is  not  being  filled  up
 in  Medical  and  Engineering  services  and
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 in  LAS.  and  IP.S.  The  Harijans  and

 the  tribals  have,  of  course,  been  found

 suitable  for  the  reserved  quota  in  class

 Ill  and  class  IV  posts.  To  say  that

 suitable  candidates  are  not  available  and

 hence  the  posts  be  deserved  is  a

 question  which  has  to  be  considered

 by  the  Government  of  India.  That  is

 why  I  want  to  ask  how  it  is  Harijans
 have  not  been  made  suitable  for  the

 posts  of  poens  and  clerks  even  after  37

 years  of  independenco ?  Even  though
 the  Potential  has  developed  among
 them.  Why  do  your  officers  say  so?

 You  should  take  a  decision  to  provide  a

 columa  in  the  confidential!  Reports  of

 officers  to  indicate  whether  appointment
 as  per  the  reserved  quota  have  been

 made  by  them  cr  not.  If  appointments
 have  not  been  made  according  to  the

 quota,  an  entry  should  be  mide  in  their

 confidential  Reports  to  thit  effect.  It  is
 a  national  issue.  It  should  be  taken  in
 that  spirit  only.  We  always  talk  of

 establishing  a  socialistic  pattern  of

 society.  99  per  cent  of  the  Harijans  in
 the  country  are  poor.  Has  th:  educa.

 tional  system  been  devcloped  only  for

 one  per  cent  of  the  people.  If  you  can-

 not  improve  thcir  condition,  you  can

 not  be  successful  in  Achieving  the  target
 of  building  a  new  India.  During  the

 Seventh  Lok  Sabha,  I  had  moved  a
 Private  Member’s  Resolution  on  28th

 August  1982  in  which  ।  had  urged  the
 Government  to  provide  for  job  guaran-
 tee  under  the  right  to  reservation.  The

 graduates  and  post-graduates  in  villages
 are  today  working  as  labourers.  When

 an  educated  Harijan  youth  goes  to  work
 as  a  labourer  along  with  his  father,  the

 other  Harijan  students  think  that  if  is  no
 use  getting  education  or  pursuing  studies

 when  an  educated  youth  has  to  work  as

 agricultural  labourer  along  with  his
 father.  This  feeling  is,  thorefore,  causing
 erosion  of  education  among  tho  Harijans.
 All  the  unemployed.  Harijan  youths
 having  qualifications  from  seventh  class
 to  M.A.  should  be  given  jobs  within  a

 period  of  two  years.  You  had  said  that
 land  would  be  given  to  the  tillers  and
 land  would  be  allotted  to  the  poor.  It
 was  also  said  that  ownership  papers
 regarding  the  land  would  be  given  to

 them.  I  chink  this  law  bas  been  inforee
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 for  the  last  ten  years  and  some  land
 was  distributed  according  to  that  law.
 But  there  are  certain  reactionary  forces
 in  the  villages  who  again  took  possession
 of  that  land  or  have  not  allowed  the
 Harijans  to  take  possession  of  the  land,
 A  letter  shou!d  be  written  to  ths  State
 Governments  for  making  physical  veri-
 fication  about  the  actual  possession  of
 the  land  distributed  among  the  Scheduled
 Castes  the  Scheduled  Tribes  and  the
 poor.  Mr.  Chairman,  Sir,  this  is  a  very
 important  question  and  ।  would,  there-
 fore,  request  the  hon.  Minister,  through
 you,  that  he  should  get  this  matter
 physically  verified  through  State
 Governments  and  the  Central  Govern-
 ment  should  themselves  monitor  this
 work,

 Our  Government  are  implementing
 the  20-Point  Programme  for  the  up  lift
 of  the  poor  and,  as  a  result,  an  era  of
 awakening  his  drawned  throughout  the
 country  and  the  Harijans  throughout  the
 country  are  coming  forward  to  their
 rights.  Ia  my  vicw,  all  this  has  been
 possible  due  to  the  leadership  provided
 by  Shri  Rajiv  Ji.  You  have  implemented
 the  Minimum  Wages  Act,  initiated  the
 programme  for  distribution  of  lend  and
 Started  other  programmes  and  that  is
 the  reason  why  people  are  coming
 forward  to  secure  their  rights.  But  the
 situation  ia  the  rural  areas  has  not
 improved  to  the  extent  it  has  improved
 in  other  areas.  The  Harijans  even
 today  have  to  suffer  all  roits  of  hum'lia-
 tion  at  the  hands  of  the  landlords  in  the
 villages.  They  are  sandwiched  between
 the  land!  wd  and  the  police  and  have
 become  victims  of  the  feudal  system.
 If  they  make  a  demand  for  minimum
 wages  or  for  land,  they  have  to  face  the
 atrocities  of  the  landlords  and  the
 Police.  The  Police  kill  them  by  Calling
 them  extremists.  Iwould  like  to  give
 an  cxample  to  you  in  this  connection.

 In  my  State  of  Bibar,  twelve  Harijans
 were  shot  dead  at  Kaithi  in  district
 Aurangabad.  32  houses  of  their  were
 burnt  to  ashes.  Later  on,  when  the
 Police  forced  open  the  daor,  -  naxalite
 fired  a  shot  killing  a  constable  on  the
 spot,  The  other  constables  were  frighte-
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 ned  and  the  retreated.  They  collected
 armed  landlords  from  nearby  villages.
 Extra  police  re-inforcement  with  sophi-
 sticated  weapons  was  called  and  the

 police  supplied  rifles  and  guns  as  also
 ammunition  to  the  landlords.  The  land-
 lords,  collected  and  shouted  the  s'ogan
 of  “‘Bajrang  Bali  Ki  उ17*,  The  landlords
 brought  kerosene  and  the  Police  took
 out-petrol  from  their  jecps  and  their
 houses  were  set  on  fire,  In  this  way  not
 only  many  persons  were  roasted  alive,
 but  their  property  was  also  looted,
 otherwise  also,  they  do  not  have  much
 property,  but  it  is  a  serious  matter  that
 these  persons  are  suffering  so  much  of
 atrocities  in  the  villages.  Such  incidents
 are  happening  ir  every  village.  In  my
 view  those  of  incidents  are  taking  place
 because  of  the  feeling  of  awakening
 among  them  under  the  leadership  of
 Shri  Rajiv  Ji  and  they  are  coming  for-
 ward  to  demand  their  rights.  They  are
 neither  Naxalites  nor  extremists,  they
 are  rather  coming  forward  to  demand
 their  rights.  They  are  facing  of  the
 builets  of  the  Jandlord  and  the  police
 and  are  being  crushcd  under  the  feudal
 system.  I  would  request  that  there
 should  be  a  judicial  enquiry  into  all  such
 cases.  The  committce  an  the  welfare  of
 scheduled  Castes  and  Scheduled  Tribes
 of  this  House  should  reamine  the  factual
 position  in  this  regard.  The  actual
 position  has  not  been  brought  to  the
 notice  of  Government  and  as  a  result,
 the  people  living  in  the  villages  are
 facing  difficulties,

 I  would  also  like  to  submit  that
 wherever  Government  pay  due  attention,
 these  people  get  jobs  according  to  the
 reserved  quota,  but  the  reservation
 policy  has  not  been  implemented  in  the
 Public  undertakings.  In  the  Private
 Sector,  new  individuals  are  being  set
 up  by  industrial  houses  like  the  Tatas,
 Birlas  and  other  big  houses,  but  in
 those  industries  the  policy  of  the
 Government  regarding  the  reservation  of
 jobs  for  the  Harijans  and  the  Adivasis  is
 not  being  implemented.  I  would  request
 Government  to  take  steps  to  ensure  that
 the  policy  of  reservation  is  implemenicd
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 in  the  industries  set  up  in  the  private
 sector  also.

 I  would  also  like  to  submit  that  in
 the  newspapers  sometimes  it  is  said  on
 behalf  of  Delhi  University  that  the
 Teservation  quota  has  been  reduced  a
 little  and  sometimcs  it  is  reported  about
 Ahmedabad  University  that  the  number
 of  nominated  boys  in  the  Medical
 Colleges  and  the  Engineering  Colleges
 has  been  curtailed.  I  would  like  to

 request  that  we  should  adopt  and  imple-
 ment  a  uniform  policy  in  this  regard.  J
 think  it  is  a  poison  which,  if  not  chec-

 ked,  would  infact  the  cntire  society.
 When  the  society  bccomes  weak,  the

 integrily  and  the  unity  of  the  country
 cannot  be  prescrbed.  I  would  like  to
 submit  that  it  is  a  very  delicate  issue
 which  should  be  settled  very  amicably.
 The  Opposition  parties  are  trying  to
 intensify  the  agitation  and  the  fear  of
 anti-reservation  is  being  put  in  the
 minds  of  the  people  so  that  people  may
 oppose  it.  We  would  also  like  to  tell
 them  that  outside  the  House  they  also
 support  the  Harijans  and  the  Adivasis,
 but  inside  the  House,  whether  he  is  Shri
 L.K.  Advani,  Prof.  Madhu  Dandavate
 or  Shri  Chandra  Shekhar,  they  are
 different  persons  and  they  support  the
 cause  of  the  landlords.  They  also  say
 that  they  would  form  a  Socialist  Party
 and  would  ‘implemented  socialistic
 measures,  ।  would  like  to  say  that  it  is
 hypocrisy.

 In  India  st  is  only  Shri  Rajiv  Gandhi
 and  the  Congress  Party  which  can
 remove  poverty,  preserve  the  integrity
 of  the  country  and  establish  an  egali-
 tarian  sociely.  The,  opposition  parties
 are  shedding  croccdile  tears,  but  we
 want  to  bring  about  socialism  in  the  real
 5680,  There  is  a  difference  between  the

 Congress  Party  and  other  parties.  Telugu
 Desam  is  a  regional  party  and  nobody
 knows  what  its  future  would  be.  Politi-
 cal  parties  are  formed  in  the  name  of
 religion  and  language  vernight.  I  am
 not  against  regionalism,  but  I  am

 apprehensive  whether  naxalism  may  not
 grow  in  the  name  of  regionalism.  Such
 a  fear  is  growing.  I  would  like  to
 submit  that  political  parties  in  the
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 States  are  formed  on  the  basis  of  reli-

 giot,  casiz  and  languigs.  There  should

 be  a  ban  on  such  parties,  These  parties
 catl  themielves  secular,  but  I  would  urge
 that  such  parties  should  6३  banned,  even

 if  it  be  Telugu  Desam  Party.  I  wouid

 not  mind  it.  Tic  p2ople  of  India  have

 given  you  a  great  chance,  but  they
 would  not  give  you  chances  time  and

 again

 I  would  like  to  submit  that  imple-
 mentation  of  socialistic  mcasures  in  the

 responsibility  of  the  State  Governments
 and  they  should  take  such  measures,  but

 you  should  monitor  their  programmes.

 With  these  words,  I  whole-hearted:y

 support  the  Demands  of  the  Home

 Ministry.

 *SHRI  BAJU  BAN  RIYAN  (Tripura
 East):  Mr.  Chairman,  Sir,  at  the  out-
 set  I  will  like  to  place  my  vicws  and  the
 views  of  my  party  on  the  law  and  order

 situation,  put  forth  by  the  Ministry  of
 Home  Affairs,  while  speaking  on  the
 demands  of  that  Ministry.

 The  extremists  activitics  in  the

 country  are  on  the  increase.  Although
 in  the  report  of  the  Ministry  an  effort
 has  been  made  to  project  that  the
 extremists  activities  arc  on  the  dccline.
 Some  figures  of  murders,  attacks,  arson
 etc.  have  been  given  to  support  that
 Cluim.  The  Government  has  claimed
 that  the  activities  of  extremists  are
 declining.  But  in  reality  what  do  we
 find  2?  Thepiciure  is  just  the  reverse.
 There  are  many  incidents  of  the  violent
 activities  of  the  extremists  all  over  the

 country  which  have  not  come  to  the
 notice  of  the  Government.  We  think
 that  the  rise  of  the  extremists  and  the
 extremist  aclivities  are  mainly  duc  to  the
 failure  of  the  policies  and  actions  of  the
 Congress  Governm:nt  over  the  past  37
 years.  Our  country  is  a  multi-lingual
 country.  vople  speaking  different
 languages  live  side  by  side.  All  the
 languages  do  not  have  equal  opportuni-
 ties  for  development.  Out  of  the  multi-
 farious  languages  spoken  in  the  country,
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 only  14  languages  have  bsen  inciuded  in
 the  8th  schedule  of  the  Constitution,
 and  some  effort  is  being  made  to
 develop  them.  All  effort  is  centred  on
 Hindi.  We  agrce  thit  more  funds  need
 to  be  allocated  for  the  development  of
 Hindi  since  it  is  Indians  national
 language.  But  proportionate  funds  must
 be  allocated  and  steps  should  bs  taken
 for  the  development  of  the  other
 languages  also  inchided  in  the  8th
 schedule.  This  unfortunately  is  not
 being  dore.  As  a  result  of  this a  dis.
 parity  is  developing  and  dissatisfaction
 iS  gencraling  in  the  minds  of  the  people
 speaking  other  languages.  Side  by  side
 we  also  find  that  economic  disparity  and
 social  disparity  is  also  prevailing
 amongst  different  communities  and
 people  living  in  different  areas  and
 different  States  in  the  country.

 Take  for  example,  the  people  living
 in  the  North-Eastern  region  of  the
 country.  The  Centre  has  taken  over  the
 responsibility  for  the  development  of
 this  region  and  the  WNorth-Bastern
 Council  has  been  formed  for  that  pur-
 pose.  That  is  very  good.  There  are
 seven  States  under  the  North-Bastern
 Council  which  are  mostly  centrally
 administered  areas,  Three  State  have
 State  assemblies.  For  the  main  deve-
 lopmental  schemes  of  this  region  under
 the  6th  Plan,  an_  allocation  of
 Rs.  340  90  crores  has  been  made,  and
 you  estimate  that  an  expenditure  of
 Rs.  391.43  crores  may  be  finally
 incurred.  But  if  you  make  a  compera+
 tive  study  of  the  amount  allocated  for
 other  States  of  the  country  on  the  basis
 of  population  and  area,  you  will  find
 that  the  amount  allocated  for  the
 North-E:stern  region  is  proportionatelly
 much  less  of  course  we  admit  that  this
 region  is  industrially  backward,  there
 aic  practically  ro  industries  and  the
 infra-struc:ure  needed  for  other  deve-
 lopmental  works  and  the  establishmoant
 of  industri-s  is  also  not  there.  That
 miy  be  ote  reason  for  this  low  alloca-
 tion.  But  we  have  other  prospects
 which  need  to  be  exploited  and  develo-
 ped.  For  example  there  is  possibility  of
 finding  gas  and  pstrolcum  here.  But  the

 a= ।
 *The  speech  was  Originally  delivered  in  Bengal.
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 people  of  this  region  do  not  have  the

 capacity  either  to  explore  and  extract
 that  or  to  utilse  that.  This  responsi-
 bility  has  to  be  borne  by  the  Centre.
 But  the  Centre  is  not  coming  forward  to

 help  in  the  necessary  and  desired
 manncr.  Therefore  econom:c  disperity
 aod  social  disparity  remains  among  the

 people  living  in  different  regions  of
 the  country.  We  believe  that  this
 economic  disparity  is  at  the  root  of  the
 various  types  of  extremist  activities
 which  are  raising  head  in  different
 States  of  the  country,  as  a  protest
 against  this  disparity.  You  say  many
 things  and  promise  to  do  many  things.
 But  has  the  benefits  fittered  down  to
 those  people  for  whom  it  is  meant ?
 You  have  promised  to  do  many  things
 for  Puujab.  Punjab  is  a  full  fledged
 State.  But  even  today  if  you  ask
 where  is  their  capital,  they  have  to  say
 that  it  is  not  intheir  State,  but  at
 Chandigarh.  Now,  Chandigarh  is  a
 wnion  territory  administered  by  the
 Centre.  Haryana  has  also  to  say  that
 their  capital  is  at  Chandigarh.  This  is
 one  of  the  reasons  of  discontent  in

 Punj2b.  Some  people  taking  advantage
 of  this  situation  and  with  the  help  of
 some  foreign  powers  are  trying  to
 foment  trouble  in  Punjab.  As  a  result
 of  this  trouble  and  disturbances,  the

 unity  and  integrity  of  the  whole  country
 is  at  stake.  Holding  the  country  together
 is  becoming  difficult.  Our  late  Prime

 Minister,  Smt.  Indira  Gandhi  had  dur-

 ing  her  life  time,  assurcd  this  House  on
 several  occasionsthat  separate  capitals
 for  Punjab  and  Haryana  will  be

 provided.  You  assure  that  you  will  do
 it.  But  you  are  not  doing  it.  You
 have  not  done  it  yet  and  there  is  no

 knowing  when  you  will  do  it  either.  J
 do  not  belicve  thut  you  will  be  able  to
 do  it  ever  within  the  time  you  remain
 in  power.  There  are  the  reasons  that
 are  giving  strength  to  the  extremist
 movement.

 Sir,  the  extremist  movement  first
 started  in  our  Country  in  Nagaland.  The
 people  there  do  not  want  to  live  with
 India,  they  do  not  consider  themselves
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 as  Indians.  Why  is  it  so?  This  ia
 because  you  are  not  taking  up  the
 necessary  developmental  works  thore.

 They  cannot  believes  that  as  Indians
 they  too  have  a  righ  to  live  and

 develop  and  progtess.  They  are  not

 getting  any  opporiunities  for  deve.op-
 ment.  They  feel  discriminated  against,
 and  there  is  unrest  all  over.  Nuw  to
 suppress  them,  you  have  sent  the
 ‘Assam  Rifles’  and  other  central  police
 forces  and  para-military  forces.

 Emergency  and  military  cule  has  been
 imposed  there.  But  in  spite  of  all  that
 the  situation  continues  to  remain  far
 from  normal  and  violent  incidents  are
 taking  place  cvery  d.y.  In  Mizoram,
 in  Manipur,  the  same  problem  is  rais-
 ing  its  head  and  it  has  appeared  in  my
 State  also,  Sir,  Bang!adesh  is  just  adj  ining
 the  borders  of  my  State.  Those  who  are

 indulging  in  extremist  activities  in  my
 State  today  are  geitirng  sheltcr  and
 training  in  Bangladesh.  From  there
 they  are  crossing  the  border  into  my
 State  and  attacking  the  people.

 A  joint  study  team  under  the  Chair-
 manship  of  Mr.  Tomar  has  submitted
 a  report  recommending  that  (two
 battalions  of  Assam  Rifles  should  be
 sent  to  Tripura  to  encounter  the  Tripura
 National  Volunteers’  extremists  तट(1-
 vities.  The  recommendations  has  not
 been  implemented.  I  think  Assam
 Rifles  will  be  suitable  force  to  encounter
 these  extremists  forces,  as  they  have
 adequate  experience  to  work  in  the
 hilly  terrain  Sir,  Tripura  is  such  a
 State  where  the  Tribals  were  ina
 majority  at  one  time.  Afier  the  parti-
 tion  of  our  Country,  a  large  number  of
 people  came  over  and  settled  in  Tripura.
 As  a  result  of  this  mass  influx,  the
 Tribals  were  reduced  to  a  minority.
 This  generated  a  mistrust  ard  apprehcn-
 sion  among  the  Tribals  that  if  the
 Congress  Government  continucd  (0
 remain  in  power,  the  very  existence  of
 the  Tribals  will  be  threitened.  There-
 fore  the  people  of  that  area  has  orga-
 nised  many  agitations  under  the  leader-
 ship  of  the  leftist  parties,  demanding
 autonomy  rights  for  the  tribal  people.
 When  the  Janata  Government  cume  to
 power  at  the  Centre,  concessions  were
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 given  by  forming  the  district  councils
 there  under  the  7th  schedule  of  the
 Constitution.  Weare  glad  that  during
 the  life  time  of  Smt.  Gandhi,  the

 Congress  Government  had  agreed  to
 amend  the  Constitution,  and  to  extend
 the  benefits  of  the  sixth  schedule  to

 Tripura.  That  Iegislation  has  been
 enacted  ard  from  today,  the  ist  of

 April,  1985,  the  sume  is  gcing  to  take
 effvct  there.  We  are  glad  thut a  right
 has  been  conceded  to  the  people  of

 Tripura.  This  will  he!p  them  to
 become  united  ard  to  move  towards  pro-
 gress  in  the  associalion  of  the  left
 parties  and  the  CPM.  The  Bengalis  the
 hill  tribes  will  all  work  together  for
 their  development.

 But  the  tribals  living  in  other  parts
 of  the  country,  in  other  tribal  areas,  are
 not  getting  these  benefits  as  they  are
 unable  to  raise’  a  united  struggle  and
 hence  they  are  denicd  these  bencfits.
 The  condition  of  the  tribals  in  other
 Stales  of  the  country  is  very  pitiable.
 For  instance,  what  is  the  condition  of
 the  tribals  in  the  union  territory  of  the
 Andama.s  ?  There  is  no  assembly  even
 teday.  Practically  no  Government  is

 functioning  there.  Whatever  semblence
 of  Government  is  there,  it  is  only  a
 Government  of  the  burecaucrais.  They
 are  all  in  all,  for  good  as  well  as  bad.
 If  that  type  of  Government  is  good
 cnough,  thsn  we  do  not  necd  a  Govern-
 Ment  here  also.  Let  us  all  go  away
 from  this  Parliament  also  and  close  it
 down.  But  we  feel  that  a  proper
 Government  is  necessary.  If  the  pcople
 of  Andamans  demand  a  popular  Govern-
 ment  will  you  be  able  to  give  it?
 When  will  you  give  it  to  them?  After
 tow  many  years.

 You  do  not  know  as  yet,  what  is  the
 number  of  pcople  living  there.  No
 census  has  been  undertaken.  Even  now
 people  roam  about  naked  in  those
 parts.  There  are  several  islands  where
 you  do  not  even  know  who  are  living,
 whether  they  are  men  or  monkeys.  In

 your  report  you  have  stated  that  the
 ‘Sentenelis’  tribes  have  been  contacted
 and  you  have  got  some  response.  They
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 are  also  human  beings.  You  could

 arrange  for  somebody  to  go  to  the
 moon.  But  you  failed  to  do  anything
 for  these  citizens  of  our  country.  Due
 to  these  causes,  the  law  and  फाएदा
 situation  is  being  affected  in  the  country.
 There  is  strife  betwcen  one  man  and
 another.  There  are  p-ob'ems  in  Assam,
 there  are  problems  in  Mizoram,  there
 are  p.-Gblems  practoca  ;  ;  u  everywhere.
 We  want  solution  of  these  problems.
 We  feel  that  the  solution  of  these
 problems  arc  not  possible  withouਂ  poli-
 tical  solutions  :  Your  method  is  that  if
 there  some  agitation  somewhere  you  con-
 cede  some  demands,  an  another  place  you
 Concedz  Concessions  and  at  some  other

 plecc  you  send  the  military  or  other  forces
 to  suppress  the  agitators  ete  This  is  your
 method.  In  reply  to  agitation  in
 Punjab  you  have  established  military
 rule  there.  You  have  passed  orders
 that  forcigners  w'll  not  be  permitted  to
 {hat  State.  This  how  you  want  to
 combat  the  problems.  As  there  i3  a
 need  to  send  the  military  or  other  forces,
 side  by  side  it  is  alto  necessary  ty
 educate  people  of  that  area  and  to
 explain  things  to  them.  The  pcop'e  of
 Punjab  shou'd  bz  convinced  and  made
 to  reatise  that  this  sort  of  destructive
 activitics  is  not  proper  it  will  not  solve
 any  problems,  If  the  people  cf  all  the
 States  indulge  this  sort  of  i  ctivilies  then
 one  day  Bihar  will  be  separated,  U.P.
 will  be  separated,  Tripura  will  be
 separated,  Jammu  Kashmir  will  be
 separated  cic  India  will  not  be  united
 and  it  wil!  no  longer  be  ore  country,
 The  Government  should  take  firm  steps
 no  doubt.  But  you  are  taking  action
 only  through  the  military  aud  other
 forces  and  you  are  taking  administra-
 tive  steps.  This  will  not  do.  There  is
 a  political  organisation  in  Punjab.  You
 got  votes  from  thcre  and  did  forma
 Government.  Although  the  whole
 thing  ७  suspended  ot  present.  Those
 members,  MLAs  etc.  are  allowed  to  do

 what  they  could  have  done  as  elected
 Tepresentatives  of  the  people.  You
 have  to  solve  these  problems  through
 the  political  partics  and  their  workers.
 The  political  organisations  should  be
 allowed  to  function  normally.  If  our
 party  was  affected  then  we  would  have
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 faced  the  challenge  and  contested  our

 rights.  You  are  working  with  an  cye
 on  the  elections  and  power.  You  are
 not  faking  necessary  steps.  This  way

 you  will  get  nowhere  near  the  solution
 of  the  problem.  The  people  will  have
 to  be  educited  and  taken  in  confidence.

 You  have  formcd  the  north-eastern
 council  and  a  Committee  of  Ministers
 have  been  sect  up.  there.  In  that
 Commitice  of  Ministers  and  Chief
 Ministers  of  the  seven  States  concerned
 sit  together  ind  discuss  the  problems.
 They  also  make  certain  recommenda-
 tions.  Accordingly  the  Chief  Ministers
 of  Assam  and  Tripura  had  recommended
 that  these  States  under  the  North
 Eastern  Council  should  be  allowed  to

 explore  and  exploit  the  oil  and  gas  that
 is  lying  underground  in  that  region.  I

 hope  this  opportunity  will  be  given  to
 that  region.

 Sir,  we  have  the  opportunity  now  to
 discuss  the  of  rehabilitation  also  along
 with  the  demands  of  the  Ministry  of
 Homes  Affaiis.  There  many  Indians
 who  were  living  abroad  but  have  now
 come  back  to  settle  in  India.  Their
 rehabilitation  is  also  cropping  up  as  a

 probiem.  There  are  many-such  pcople
 who  links  with  our  e:hnic  groups  and
 our  lenguige.  Many  such  people  who
 were  living  abroad  in  Bangladesh,
 Srilanka,  Pekistan,  and  many  other
 countrics  of  the  world  are  now  com-

 pellzd  to  coms  back  to  India.  This  is
 giving  rise  to  rehnbilitation  problem
 for  them.  This  problem  is  also  not

 being  tackled  on  right  lines.  You  have
 said  that  you  have  arranged  for  the  re-
 habilitation  of  so  many  people  in  West
 Bengal  and  in  the  Dandakarnya  p-oject.
 Bit  the  disp‘aced  persons  have  not
 been  rehabilitated  only  in  West  Bengal,
 in  some  parts  of  Ovissa,  Madhya
 Pradesh,  or  Bihar  only.  They  are

 spread  over  at  many  other  places  in

 many  other  States.  They  are  in  Tripura,
 they  are  in  Manipur,  they  are  in  Assam
 ete.  But  have  you  made  financial  allo-
 cations  to  all  such  States  to  look  after
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 the  rehabilitation  prublem  properly  and
 cffectively,  Had  you  done  that  this

 problem  could  have  assumed  present
 acute  form.  I  will  urge  upon  you  to
 make  adequate  financial  alloc.tion  to
 all  these  States  to  solve  the  ।  habilita-
 tion  problem.  There  are  a  large  number
 of  refugees  in  Calcutta.  For  their
 rchabilitation,  for  granting  confernment

 rights  to  them,  the  West  Bongal
 Government  had  taken  certain  decisions
 and  sent  them  to  the  Central  Govern-
 ment  for  approval.  The  West  Bengal
 Chief  Minister  Comrade  Jyoti  Bosu  has
 written  to  the  Centre,  he  has  written
 D.O.  letters.  In  the  report  of  the
 Ministry  it  has  becn  stated  that  powers
 have  been  given  to  the  State  Govern-
 ment  to  implement  these.  But  it  is  not
 only  the  Question  of  giving  powers  to
 the  State  Government,  for  rehabilita-
 tion.

 A  large  number  of  conditions  have
 been  imposed  alongwith  one  being  that
 99  years  lease  will  be  given,  this  can-
 not  be  altered.  Like  this  thousands  of
 other  Conditions  have  been  prescribed  by
 the  Centre.  The  State  Government
 has  approached  you  again  and  again  to
 waive  those  conditions.  But  you  are
 withdrawing  them.  Just  by  saying  ‘give
 it’,  it  cannot  be  given’.  It  has  to  be
 given  free.  It  can  be  given  only  in  the
 way  suggested  by  the  West  Bengal
 Government.  You  were  in  power  in
 West  Bengal  before  1977  except  one  or
 two  years.  Could  you  solve  this
 Problem ?  You  are  perhaps  thinking
 that  because  there  is  the  teft  Front
 Government  in  West  Bengal,  this
 probiem  is  not  being  solved.  It  is  not
 so.  You  will  not  be  able  to  solve  it
 either.  I  am  sure  of  it.  You  have
 set  up  the  Surkaria  Commission  in
 respect  of  Centre-Stute  relations  and
 you  have  given  its  effectiveness  from
 July  1983.  This  is  good  we  want  the
 States  to  have  more  powers  in  many
 fields.  The  State  should  have  more
 financial  powers,  more  administrztive
 powers  etc.  But  I  fecl  that  the  report
 has  been  delayed  too  much.  The  time
 has  been  extended  by  one  year,  even
 after  that  whether  it  will  be  completed
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 is  doubtful.  I  have  with  me  a  copy  of
 the  questionair  forwarded  by  the
 Sarkaria  Commission.  There  arc  many
 good  recommendations  contained  in  it.
 But  the  final  report  must  be  cxpedited
 and  the  recommerdations  implementcd
 quickly.  So  that  the  various  State

 ‘Governments  will  fcel  that  they  are
 really  in  power  and  are  running  a
 Government.  Perhaps  your  thinking
 is  that  when  there  is  Congress  Govern-
 ment  at  the  Centre  and  also  a  Congress
 Government  in  the  States,  the  State
 Governments  should  be  able  to  function
 with  whatever  they  get  from  begging
 from  the  Centre.

 But  we  feel  that  the  Centre’s  rights
 are  separate  and  the  States’  rights  arc

 separate.  The  States  cannot  func-
 tion  withcut  the  Centre  and  the
 Centre  cannot  function  without  the
 States.  They  are  mutually  depen-
 dent  and  complimentary  to  each
 other.  The  States  haveto  be  given
 administrative  and  economic  freedom.
 Sir,  many  bills,  resolutions  etc.  passed
 by  the  State  legislatures  are  pending
 with  the  Centre  for  the  President's

 approval.  The  Centre  should  clear
 them  at  the  earliest.  Some  250  such

 proposals  were  sent  to  the  Centre  upto
 December  1984.  Only  two  of  them
 have  got  the  clearance  from  the  Centre,
 as  stated  in  the  Ministry’s  report.  The
 rest  also  should  be  cleared  at  the

 earliest,  Either  you  clear  them  or  you
 reject  them.  Take  some  _  positive
 decision.  Do  not  leave  them  hanging
 or  pending  uncertainty.

 I  wanted  to  say  something  about  the

 Adivasis  and  the  Scheduled  Tribcs.  But
 there  is  one  other  Speaker  from  our

 party,  he  will  speak  about  the  problems
 of  the  adivasis.

 In  the  end  I  will  say  that  great
 atrocities  are  being  committed  on  the
 scheduled  tribes  and  tribals  to  which

 Ibelong.  Therefore  wherever  there  are
 this  class  of  people  we  will  unite  them
 and  try  to  overthrow  this  Government.
 The  problems  of  the  downtrodden  and

 Neglected  poor  peoole  can  never  be
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 solved  so  long  as  the  present  Govern-
 ment  is  in  power  at  the  Centre.  We
 want  to  unile  all  the  poor  people  so
 that  they  can  overthrow  the  present
 Government  and  form  a  Government  of
 the  poor  people.  Then  only  the  various
 problems  of  the  poor  will  be  solved.
 Through  youl  give  a  call  to  ali  the
 poor  people  of  the  country  to  units  and
 come  forward  for  this  purpose.  With
 that  Sir,  I  conclude  my  speech.

 {  English]

 SHRI  SOMNATH  RATH  (Aska)  :
 Mr.  Chairman,  I  wholcheartedly  support
 the  Demands  for  Grants  of  the  Ministry
 of  Home  Affairs.  This  Ministry  deals
 with  law  and  order  problems  in  the
 country;  and  while  doing  so,  it  has  to
 keep  a  very  big  force  for  handling  the
 problems,  The  para  military  section  is
 the  most  important  section  and  is  neces-
 sary  to  strengthen  the  same  at  this
 critical  juncture  to  safequard  the  security
 and  integiity  of  our  country,  more  80
 when  some  forces  are  raising  their  ugly
 heads  inside  and  outside  the  country  to
 destroy  our  integrity  and  security.

 ve  know  the  conditions  in  our
 neighbouring  States  like  Pakistan,
 Bangladesh,  Burma  and  China.  I  need
 not  emphasise  that  India  got  indepen-
 dence  with  some  other  countries  at  a
 particular  point  of  time  and  while  demo-
 cracy  is  not  there,  democracy  15  here
 and  here  alone.  Why  is  it  So  because
 here  the  Congress  Government  has  becn
 there  for  a  long  time  and  because

 Congress  Party  and  Government  could
 deliver  the  gouds  to  the  people.  In  the
 recent  Lok  Sabha  elections,  massive
 mandate  had  been  given  by  the  pcople
 of  India  to  Congress  (I)  Party  through
 the  billot  box  having  immense  faith  in
 the  leadership  of  our  Prime  Miz  ister
 Mr.  Rajiv  Gandhi  and  they  continue  to
 have  the  same  faith.

 The  Home  Affairs  Ministry  is  deeply
 concerned  about  the  welfare  of  SC&ST.
 In  that  connection,  there  are  schemes  and
 sub-plans.  In  spite  of  this,  some  States
 raise  slagang  saying  that  the  Government
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 of  India  is  giving  a  step-motherly  treat-

 ment  to  them.  Thet  is  a  political  slogan
 for  political  ends.  The  plan  ameunt  is

 given  to  different  States  for  their  devclop-
 ment.  If  they  divert  that  amount  towards

 non-plan  and  do  not  spend  it  for  impro-

 ving  the  socio-econcmic  conditions  of  the

 SC&ST  and  poor  people,  then  there  is

 no  use  raising  the  slogan  that  the

 Centre  is  showing  a  step-motherly  treat

 ment  towards  the  States.  If  the  States

 do  not  spend  that  smount  for  the  per-
 sons  for  whom  it  is  meant,  then  it  is  not

 the  fault  of  the  Centre  and  those  states
 are  to  be  blamcd.

 The  economic  conditions  of  the  min-
 orities  are  also  improving  and  the
 communal  harmony  is  maintained  in  the

 country.  India  is  vast  country  and  with

 growth  of  population  is  but  natural.
 There  will  be  some  incidents  here  and
 there,  it  does  not  mean  that  there  is  no
 law  and  order  in  the  country.  Even  in
 a  small  village  where  a  Single  community
 lives,  {here  also  some  trouble  sometimes
 comes  up.  When  compared  to  the

 previous  Janata  Party  1010,  certainly
 there  is  Communal  harmony  now.

 About  rehebilitation,  we  are  facing
 a  great  problem,  India  is  facing  since

 long  the  prob'em  of  rehabilitating  dis-
 placed  persons,  rcfugees  and  migrants,
 Now  also  we  are  facing  the  prab/em  of
 rehabilitation  because  of  the  affairs  in
 Sri  Lanka.  The  Home  Department  is
 mecting  the  problems  squarcly.  Simil-
 arly,  if  go  we  take  the  labour  situation,
 violent  incidents  owing  to  labour  pro-
 bimes  are  on  the  deciine.  During  the
 prepoll  period  the  incidence  of  crime  had
 also  declined  and  of  course,  there  were
 some  cases  of  booth  capturing  during
 the  election,  but  that  was  not  of  that
 magnitude  to  be  highlighted  as  has  been
 done  by  some  persons.

 One  thing I  want  to  bring  to  the
 notice  of  the  hon.  Minister  through
 you,  Sir.  In  the  British  days,  officers  to
 the  Indian  Police  Service  were  recruited
 from  our  country  also.  But  they  were
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 given  proper  training  to  suit  their  admini-
 stration.  Now,  after  getting  a  Master's
 Degree  and  selected  by  the  UPSC  one
 can  become  IPS  officer,  only  after
 eleven  and  a_  half  month’s  training.
 Then,  barring  a  few  months  traning  in
 some  police  Station,  he  is  put  in  charge
 of  a  district.  And,  our  experince  is
 that  he  has  no  practical  training  worth
 the  name  before  he  becomes  an  Ad  Jitio-
 nal  Superintendent  of  police  or  Superin-
 tendert  of  police.  So,  necessarily,  it  is
 sugg¢sted  that  he  must  work  as  a  Sub-
 Inspector  of  police  in  some  Thana  for  a
 minimum  period  of  one  year.  He  must
 know  how  investigation  of  cases  are  done,
 how  a  case  diary  is  written,  etc.  He  must
 be  subjected  to  cross-examination  in  a
 court  of  law  so  that  when  he  becomes  a
 higher  official  he  can  supervise  the  work
 of  sub-Inspector  better.

 PROF.  ?.  G.  RANGA:  ITs  not  the
 training  being  given  now  ?

 SHRI  SOMNATH  RATH ।  That  is  not
 sufficient.  It  is  only  for  a  few  monhts.
 So,  perniit  me  to  repeat  that  a  minimum
 or  one  year’s  training  should  be  given  as

 Also,  the
 attitude  of  the  Police  towards  the  public
 Must  be  changed.  In  the  British  regime
 he  was  trained  to  assist  to  11116,  as  an
 agent  of  a  foreign  Government.  Now
 they  have  to  serve  the  people  more  so
 of  the  weaker  section.  If  Adivasis,  or
 Harijans  or  poor  people  go  to  a  police
 Station  to  lodge  any  First  Information
 Report  the  ought  to  be  helped,  anda
 copy  cf  the  FIR  has  (0  be  given  to  them
 also  as  envisaged  in  Cr.  Pc.  It  is  rarely
 done  now.  Offences  of  smal!  magnitude
 magnified.  You  know  Sir  that  an
 offence  under  Section  379,  I.P.C.  for
 theft  can  be  manipulated  into  dacoity
 under  Section  395  I.P.C.  till  he  gets  tail
 and  an  innocent  person  may  be  kept
 in  Jail  and  an  accused  can  be  acquitted
 enly  in  a  Sessions  court.  That  is  why  I
 once  again  stress  about  proper  training
 to  be  given  to  sub-inspectors  and  more
 so  to  IPS  officers  who  are  at  the  helm
 of  affairs  and  who  become  Inspector-
 General  of  Police  one  day  adminis‘er
 justce.  Otherwise,  the  common  man  is
 bound  to  suffer.  Simiiarly,  the  persons
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 who  conduct  prosecutions  in  courts  like
 Public  prosecuter,  Additional  pubtic
 prosccutor,  Assistant  public  prosecutor,
 are  to  be  choosen  from  the  bar  from  the
 efficient  advocates  having  long  practice
 and  the  incentive  should  be  given  to  them.
 If  an  Asstt.  Public  Prosecutor  Additional
 Public  Prosecutor  discharges  his  duties

 fairly,  why  not  appoint  him  as  D.  5.  ए.
 to  give  job  satisfaction.

 Police  administration,  is  to  necesssrily
 coordinate  with  civil  administration.  The
 Police  tuke  action  when  order  is  given
 by  the  Magistrate  as  required.  At  some
 places  least  interference  of  not  resorting
 to  firing  or  lathicharge  can  as  well
 solve  the  problem.  So,  it  is  on  the
 attitude  and  judgement  of  the  police  and

 Magistrate  how  best  law  and  order  can
 be  maintained  depends.  At  times  for
 the  mistake  of  a  Sub-Inspector  or  a
 Constable  things  go  wrong  ard  unneces-

 sarily  the  Government  if  blamed.  To
 av  oid  that,  a  scientific  approach  is  neces-

 sary.  There  is  an  indication  in  the

 Report  that  some  measures  are  being
 taken  to  make  the  investigation  scienti-
 fic.  But  the  measures  should  be  taken
 in  all  the  States  right  earnestly.  Instances
 are  not  rare  when  the  inves'igation  goes
 on  for  months  and  months  together.
 Case  diary  is  not  written.  Because  of
 these  technical  defects,  even  a  culprit
 is  ucquitted  in  Court.  Unless  the  Police
 Officer  is  conscius  of  these  facts,  merely
 registering  a  cise  spending  time  and

 energy  on  investigation  wil!  be  of  no  use.
 So  the  promotion  of  a  Sub  Inspector  as
 a  Circle  Inspector  or  0.  5.  P.  should
 depend  upon  how  he  is  performing  his

 duty  by  investigation  supervision  and

 getting  the  eases  proved  in  the  court.

 This  Department  deals  with  rehabili-
 tation  and  has  been  well.  Here ।  wiil
 only  states  one  instance  pertaining  to
 Orissa,  There  is  Potteru  Irrigation
 Project  which  was  approved  in  1975.
 In  1979-80  a  sum  of  Rs.  14.81
 crores  were  earmarked  for  that  project.
 Now,  that  amount  has  gone  upto
 Rs.  58.41  crores.  And  it  will  not  be
 complete  in  this  year  also.  It  will  spill
 Ov.r  to  next  year  when  prices  will
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 go  up  and  it  will  continue  to  remain
 incomplete  for  years.  My  point  is  that
 when  a  project  scheme  -  prepared  and
 the  scheme  is  going  to  be  implemented,
 it  shou'd  be  done  with  ina  particular
 period.  The  resources  must  be  fourd.
 Otherwise,  starting  many  projects  and
 allocating  small  amounts  will  not  solve
 the  problem  and  we  will  at  a  loss  know
 when  they  will  be  completed.

 About  jail  administration,  steps  are
 taken  to  improve  the  jail  administration
 by  providing  beiter  food  for  the  pris-
 oners,  btter  clothing  and  hygienic
 Conditions  etc.  Here I  want  to  submit
 that  the  punishment  should  be  reform-
 ative  and  not  deterrent.  While  thea
 juvenil  offenders  and  women  are  jn
 prison,  special  attention  should  be  given.
 The  prisoners  should  be  taught,  how
 best  cin  they  earn  their  livelihood
 after  they  are  discharged  from  imprison-
 ment.  It  cannot  be  said  once  a  criminal
 is  always a  criminal.  For  one  reason
 or  the  other  one  might  have  committed
 a  crime,  but  if  proper  educatoin  be
 given  to  him  inside  the  Jail  and  he  is
 trained  in  such  a  manner  after  his
 telease  from  the  Jail,  he  can  lead  a  noble
 life.

 I  want  to  submit  basent  the  pensions
 to  the  freedom  fighters.  From  the
 Report  (८  is  seen  that  about  1,  11,  0.0
 and  odd  applications  for  pension  are
 still  pending  disposal  for  long  time
 though  government  attitude  is  very
 very  sympathetic.  This  requires  imme-
 diate  attention.

 Another  point  to  which  I  would  like
 to  invite  the  attention  of  the  hon.  Home
 Minister  is  about  the  13  per  cent
 Scheduled  Tribcs  population  in  the
 country,  Priority  should  be  given  to
 improve  their  socio-economic  cordi-+
 tions.

 Lastly,  Sir,  as  I  have  said,  I  am  not
 going  to  say  much  about  Punjab  and
 Assam  because  the  problems  have  been
 widely  discussed  and  we  are  hoping  for
 the  better,  But  one  thing  I  would  like
 to  say  is  that  1... _  पुट्टी)  the  seeds  of  trouble
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 were  sown  during  the  Janata  regime.
 It  is  a  national  problem.  So,  let  us
 not  blame  anybody.  It  is  the  duty  of  inte-

 every  political  patty  to  sce  that  the
 securitr  ard  integrity  of  India  are
 maintained,  the  extremists  are  rootid  out
 and  India  marches  forward.

 [Trans  latton]

 SHRI  "RAM  PYARE  PANIKA
 (Roberisganj):  Mr.  Chairman,  sir,  I
 rise  to  support  the  Demand  for  Grants
 of  the  Ministry  of  Home  Affairs.  This
 is  a  fact  that  our  country  has  faced  a
 variety  of  complex  problems  during  the
 last  three  to  four  years  and  the  way  our
 Home  Ministry  tried  to  grapple  with
 them  and  the  wisdom  shown  by  our
 Prime  Minister  was  unparalled.  This  is
 why  our  country  has  continucd  its
 march  forward  on  the  road  to  progress
 in  spite  of  many  unforeseen  Crises.

 As  you,  Sir,  were  saying,  the  pro-
 blems  of  Punjab  and  Assam  have  been
 debated  a  number  of  times  111  this
 House,  so,  I  do  not  went  to  go  into  the
 details  thereof  but  I  would  like  to  draw
 the  attention  of  the  hon.  Honic  Minister
 gome  basic  issues.  Normally,  law  ard
 order  is  the  responsibility  of  the  State
 Governments  and  only  ir.  the  case  of
 Union  Territories  it  is  the  respoasibility
 of  the  Home  Minisiry.  Besides,  there
 are  some  Central  Forces  in  our  country,
 such  as,  the  Border  Security  Force,  the
 Indo-Tibetan  Border  Police  or  the
 Forces  engaged  in  security  work  in

 .7  Industrial  Undertakings,  etc.  Exccpt
 these  Forces,  the  Central  Government
 have  no  other  means  to  take  any  direct
 action  at  any  places..When  the  Members
 of  the  Opposition  accuse  the  Union
 Home  Ministry  inthe  House  on  petty
 things,  issues  concerning  the  States  are
 raised  here,  then  it~  appears  or  we
 assume  that  the  enforcement  of  the  law
 and  order  throughoyt  the  country  is  the
 responsibility  of  the  Home  Ministry,
 whereas,  in  fact,  it  is  not  so.  At  the
 same  time,  when  it  comes  to  the  allo-

 *
 peation

 of  funds  to  the  State  or  giving
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 More  powers  to  them,  accusations  are
 made  thal  the  Central  Government  do
 not  provide  or  do  not  intend  to  provide
 funds.  On  the  other  hand,  when  it
 comes  to  the  question  of  the  law  and
 order,  which  is  the  direct.

 15.34  brs.

 [SHRI  SOMNATH  RATH  in  the
 Chair]  responsibility  of  the  States,  my
 friends  in  the  Opposition  talk  in  a
 different  tone.  Sir,  the  phrase  ‘Unity  in

 University’  fits  well  on  our  country.
 Therefore,  so  far  as  the  qucstion  of

 joint  zcsponsibility  is  concerned,  I
 think, 11  should  totally  be  the  domain
 of  the  Central  Government.  When
 communal  or  oth:r  riots  take  p'ace  on
 different  occasions,  the  State  Goverr-
 Menis  certainly  look  to  the  Central
 Govornment.  In  the  event  of  break-
 down  of  law  and  order  anywhere,  the

 pcople  also  accuse  the  Central  Govern-
 ment.  When  law  and  order  breaks
 down  at  any  place,  the  Central
 Government  have  to  come  forward  to
 tackle  it.  Why  should  this  subject  then
 not  rest  with  the  Central  Government  2
 For  this  purpose,  the  Sarkaria  Com-
 mission  has  been  sct  up  which  will
 submit  its  recommendations  with  regard
 to  Centre-State  elations.  I  would  like
 to  say  that  this  question  should  be
 referred  to  that  commission.  If  we  are
 to  preserve  the  unity  and  integrity  of  the
 country,  this  power  must  vest  with  the
 Central  Government.

 We  have  scen  it  on  numerous
 occasions,  that  when  the  situation  took
 a  turn  for  the  worse,  whether  it  be
 communal  riots  or  some  other  riots,  the
 Central  Government  hid  to  intervene.
 The  tact  with  which  the  Home  Ministry
 have  taken  charge  under  complex  cir-
 cumstances,  has  been  such  that  there
 has  been  a  gradual  decline  in  crime,  and
 industrial  unrest  has  also  gradually
 declined.  There  has  been  a_  decline
 even  in  the  student  movements  witnessed
 during  the  recent  years.  Although  all
 this  is  the  #ancern  of  the  State  Govern-

 ments,  yet  the  Central  Government  do

 Keep  a  constant  watch  on  such  things.
 The  State  Governments  which  abide  by



 301  Demands  ४  Grants  CHAITRA  11,  1907  (SAKA)  Demands  for  Grants  303
 (General),  1985-86

 the  directives  of  the  Central  Govern-
 ment  Certainly  find  improvement.

 When  we  talk  about  law  =  and
 order,  it  concerns  the  police.  ०0८ ४,  the
 system  of  primary  given  (०  te  pelice
 forces  needs  oreas.  Today,  even  afier
 37  years  of  independence,  a_  large
 section  of  policemen  have  mentally  not
 attuned  themselves  to  the  fact  that  the
 country  has  become  independent.  There-
 fore,  a  radical  change  in  their  training
 should  be  brought  about.  The  training
 should  be  imparted  by  the  centre.

 So  far  as  the  question  of  recruitment
 is  concerned,  it  is  high  time  that  an

 organisation  comprising  pcople  belong-
 ing  to  all  castes  and  religions  is
 formed,  without  any  (iscamination.  The
 Central  Government  were  also  of  the
 view  that  in  the  event  of  commuual  riots
 taking  place  in  any  part  of  the  couutry,
 the  police  force  etc.  deputed  the  centre
 to  restore  peace  should  haye  represen-
 tation  from  all  sections.

 The  main  task  of  the  police  force  is
 to  maintain  law  and  order,  detect  thefis
 and  to  evolve  a_  suitable  course  of
 investigation  to  check  crimes  in  future.

 In  Delhi  Administration,  the  people
 are  of  the  view  that  crimes  cannot  take

 place  if  the  police  so  desire.  This  is
 true.  If  the  police  in  the  country  is
 determined  to  check  crimes,  then  crimes
 cannot  take  place,

 The  moment  one  alights  from  a  train
 at  the  Delhi  Railway  Station,  one  is
 confronted  with  the  deterioration  that
 has  come  about  in  the  Police  Services.
 A  policeman  is  on  duty  at  the  taxi
 stand,  but  I  seldom  had  the  opportunity
 to  get  a  taxi  as  per  ics  turn.  What  is  his
 duty  ?  The  Aandard  of  the  police  in  the
 capital  of  the  country  is  exposed  to  the
 common  man,  the  moment  he  gets-down
 at  the  railway  station.  Who  will  improve
 it ?

 ।  returned  to  the  capital  just  today.
 You  will  be  surprised  to  know  that  it
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 took  20  minutes  for  a  policeman  to  get
 me  a  taxi.  One  taxi  driver  said  that  his
 tyre  was  puactured,  another  said  that  it
 was  not  his  turn.  Thus  they  form  a
 clique.  At  the  out  set,  I  would  like  to
 tell  the  Home  Ministry  that  if  they
 could  set  right  the  police  arrangement
 at  both  the  Raiiway  Stations  of  Delhi,
 I  would  concede  that  the  situation  is
 improving.

 The  baak  dccoities  being  committed
 in  Dzlhi  should  also  be  checked.  We
 do  not  have  any  answer  as  to  why
 crimes  are  taking  place  in  the  capital.
 The  Central  Government  command  all
 powers  and  only  when  they  improve  the
 situation  here,  can  we  tell  the  State
 Governments  that  if  they  do  _  1101.0
 improve  law  and  order  situation  in
 their  states  it  is  their  fault.

 So  far  as  the  question  of  the  welfare
 of  the  Scheduled  Castes  and  Scheduled
 Tribes  is  concerned,  I  would  like  to  say
 that  you  have  allocated  only  6  per  cent
 of  the  funds  in  the  Sixth  Five  Year  Plan
 for  them.  You  cen  reduce  to  prove
 extent  allocation  to  the  central  sector,
 You  have  allocated  39%  to  the  states,
 but  there  should  be  orders  to  the  effect
 that  the  allocations  made  for  the  Sche-
 duled  Castes  and  the  Scheduled  Tribes
 should  exclusively  be  spent  on  them  and
 these  allocations  51011!  not  be  slashed.

 Sir,  the  programmes  chalked  out  by
 you  for  the  upliftment  of  the  weaker
 sections  are  all  welcome  steps,  but  so
 far  as  implementation  at  the  ।  state
 is  concerned,  so  far  as  programmes  for
 lifiing  them  above  the  poverty  line
 are  Concerned,  the  Home  Ministry  shou!d
 set  up  an  Evaluation  Committee  which
 should  see  whether  the  funds  a!lucated
 for  these  programmes  are  being  actually
 spent  on  themor  not.  ।  would  like  to
 know  whether  it  is  a  fact  that  the
 assistance  provided  under  the  special
 Component  plan,  such  as  allotment  of  a
 shop  to  a  Harijan,  was  shown  in  govern-
 ment  records  ६5  a  Harijam  having  been
 lifted  above  the  poverty  line,  irrespec-
 tive  of  the  fact  that  the  shop  was  closed
 and  the  assistance  did  not  actually
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 reach  him  7  Thercfore,  1  want  that  you
 should  set  up  an  Evatuation  Comm:ttee

 to  see  that  the  funds  meant  for  such

 programmes  are  not  diverted  elsewhcre,

 If  you  go  to  the  country  sidc,  you  will

 find  that  ro  work  has  been  done  as  per
 the  targets,  your  intention  is  good,
 but  the  states  have  mde  such  a  means

 of  it  that  the  funds  arc  not  being  put
 to  proper  use.  Therefore,  ।  deinand

 that  insiead  of  the  Planning  Ministry,
 the  Home  Ministry  should  sct  up  a

 separate  cell  of  their  owa  for  monito-

 ring  the  programmes  of  the  welfare  of

 the  Schcdu'ed  Castes  and  the  Scheduled
 Tribes.

 Sir,  the  late  Prime  Minister,  Smt.
 Ind:ra  Gandhi  had  brought  an  amend-
 ment  Bill  for  Schcduled  Castcs  ard,  the
 Schedulcd  Tribes  in  1968,  but  it  is  a
 matter  of  sorrow  that  it  could  not  63

 passed  till  today  due  to  of  various
 reasons.

 We  have  raised  this  issuc  many  times
 here  and  some  members  raised  it  even
 outside  the  House  also  ond  the  hon.
 Home  Minister  gave  us  assurances  time
 and  again  that  they  would  bring  11
 forward  in  the  next  session.  I,  there-
 fure,  demand  that  a  Comoprchensive  Bill
 may  be  introduced  in  this  session  so
 bring  about  uniformity  in  the  lis:s  of
 the  Scheduled  (15165  and  the  Sche-
 duled  Tribes  that  exist  in  different  states,
 so  that  at  least  in  the  Seventh  Five  Year
 Plan  we  may  be  able  to  develop  them.

 [English]

 MR.  CHAIRMAN  :  Please  conclude,
 There

 are  other  hon.  Members  also
 interested  in  level  takirg  Part  in  the
 debate.  So»  we  must  accomodate  other
 hon,  Members.

 [Translation]

 SHRI  RAM  PYARE  PANIKA  :  Me,

 *The  Speech
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 Deputy  speaker  Sir,  you  are  giving  me

 very  litte!  time.  The  regional  imbalance

 in  the  matter  of  development  should  be

 removed.  You  will  have  to  look  into

 it.  I  had  gone  to  Chhatisguih  and
 Shri  Chandrakar  who  is  sitting  here
 would  bear  me  out  that  there  are  still
 some  caste  in  that  area  which  have  been
 declared  as  Scheduled  trib:s  in  one
 district  but  not  even  as  backward  in
 another  district.  Similarly,  there  are
 the  Panika  caste  andthe  Mallah  caste
 which  are  known  by  different  nam.s  and
 at  s>me  8  8045.  they  are  treated  as
 Scheduled  Castes  whie  in  Utter  P.adesh,
 Bihar  and  Bengal  thcy  are  not.  Likewise,
 there  is  Biyar  caste  which  isa  tribe  but
 in  Utter  Pradesh  it  is  not  treated  asa
 tribe.  Therefore,  it  is  necessary  to  bring
 about  uniformity  in  this  matter.  The
 matter  weculd  not  be  solved  till  you
 bring  about  uniformity  as  it  would
 result  in  inequality  among  the  Harijains.
 We  have  various  Sub-Castes  in  different
 communitics.  I  would  request  you  to
 py  attention  to  the  suggestions  made
 by  the  commission  and  members  of
 parliament  and  give  an  assurance  in  this
 regard  in  the  House  during  the  current
 session,

 With  these  words,  हैं  conclude.

 *SHRI  RADHAKANTA
 (Phulabani)  :

 DIGAL
 Mr.  Chiraman,  Sir  ।  1185

 to  support  the  demands  for  grants
 in  respect  of  the  Ministry  of  Home
 Affairs.  Whilc  speaking  07  the  demands
 ।  would  like  to  deal  with  some  national
 issucs.  It  is  a  matter  of  great  regret  that
 the  elections  for  Assemblies  and  Lock
 Sabha  cou.d  not  take  place  in  Assam  and
 Punjab  on  schedule.  The  House  is
 aware  of  the  reasons  which  led  to  the
 postponement  of  elections  in  those
 States.  Tam  glad  that.our  hon.  Prime
 Minister  Shri  Rujiv  Gandhi  has  been
 making  all  possible  efforts  for  the
 solution  of  Punjib  and  Assam  problems.
 He  has  initiated  right  steps  at  the  appro-
 priate  time  and  because  of  his  sincere
 efforts  nvrmalcy  can  be  brought  back
 in  those  States,  I  requset  the  hon.
 Membe:s  of  the  Opposition  to  extend

 their  kind  cooperation  to  Prime  Minister's
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 efforis  for  an  early  solution  of  Assam
 and  Punjab  problems.  If  everything
 gocs  well  I  hope  that  there  will  be  peace-
 ful  atmosphere  prevailing  in  those

 perturbed  States.  ।  request  the  Govern-
 ment  of  India  to  find  ways  and  means
 to  hold  elections  in  those  two  States  as

 early  as  possible.

 Coming  to  the  Mizo  problem,  it  is

 really  very  good  thit  the  M:zo  Leader
 Shri  Lal  Denga  has  come  forward  for  a

 peaceful  settclment  of  the  problem.
 According  to  the  press  reports  Shri

 Laldenga  has  called  upoa  our  Prime
 Minister  Shri  Rijiv  Gandhi  and  Home
 Minister  Shri  Chavan  in  this  Conacction.
 Our  Government  is  equally  interested  in
 the  solution  of  Mizoram  problem  I  trust
 thot  after  the  solution  of  the  Mizoram

 probicm  peace  will  prevail  all  over  the
 north  eastern  region.

 Sir,  recently  there  had  been  violence
 and  demonstration  in  Gujarat  and  Madhya
 Pradesh  on  reservation  issuc.  It  is  (he

 duty  of  the  Government  to  protect  the
 interests  of  Scheduled  Castes  and

 Scheduled  Tribes.  The  backward  classes
 should  also  be  provided  due  protection.
 The  reservation  issue  should  be  mutually
 setteled.  Ircquest  the  Home  Minister
 to  see  that  weaker  section;  are  in  on  way
 effected.

 I  would  like  to  discuss  some  issues
 related  to  the  probtems  of  scheduled
 castes  and  schcduled  tribes.
 I  would  like  to  rcfer  to  various
 welfare  programmes  under  implementa-
 tion  in  Orissa  for  the  development  of
 schedulcd  castes  and  scheduled  tribes.
 The  total  population  of  scheduled  castes
 and  scheduled  tribes  in  Orissa  was

 3,865,543  and  5,915,067  respectively
 according  to  1981  census.  । tuke  this

 opportunity  to  pay  my  tribute  fo  our
 late  Prime  Minister  Sm‘.  Indira  Gandhi.
 She  had  d  dicated  her  life  to  the  welfare
 of  the  countrymen.  Sho  had  undertaken
 several  measures  for  the  upliftment  of
 Adiavsis  and  harijans.  We  are  really
 Breatful  to  her.  The  Centrellyiponsed
 tribal  sub  plan  programme  is  meant  for
 the  welfare  of  scheduled  tribes  and
 special  component  programme  has  been
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 launched  for  the  welfare  of  scheduled
 castes.

 The  Government  of  India  has  0201
 sanctioning  crores  of  rupees  to
 different  States  for  imolsmenting  the
 tribal  sub-plan  programms  and  sp2cial
 component  plan  programme.  Smt.
 Indira  Gandhi  was  paying  special  atten-
 tion  for  implementing  such  programm:s.
 It  isa  mutter  of  preat  satisfaction  that
 miny  people  belonging  to  SC  &  ST  have
 reccived  better  education.  They  are
 not  illiterate  as  they  were  earlier.
 Quite  a  good  number  of  people  belong-
 ing  to  Scheduled  Caste  and  Sch  dated
 Tribes  have  been  provided  employment.
 Many  of  them  have  j>ined  civil  services.
 But  it  does  not  mean  that  all  the  pcople
 belonging  to  scheduled  castes  and  schedu-
 led  tiribes  have  become  sclf  dependent.
 The  Government  of  India  has  becn
 formulating  plains  and  progammes  for
 the  welfare  of  these  people,  Various

 ‘programmes  are  wider  implementation
 in  different  States  for  that  purpose.
 But  still  they  arc  backward.  What  arc
 the  reasons  thercfore ?  ।  must  say
 that  the  lack  of  pioper  education  is  the
 muin  factor  responsible  for  their  back-
 wardness.

 It  isa  matter  of  g-cat  concern  that
 there  have  been  large  scale  drop  outs

 among  tribal  students  in  the  tribal
 areas.  Why  thoso  students  are  not  able
 to  complete  their  eduzatioa  7  We  have
 to  fiind  out  the  re  sons.  [I  rcquest  the
 hon.  Home  Minister  to  take  reccssary
 steps  to  put  an  end  to  this  problem  of
 a  large  number  of  drop  outs.

 In  this  connection  I  wou'd  like  to
 draw  the  attention  of  hon.  Home
 Minister  to  various  problems  of  the  SC
 &  ST  students.  Firstly,  the  stipend
 prescntly  been  given  to  those  students
 is  very  meagre.  I  request  the  Home
 Minister  to  enhance  the  pre-matric
 stipend.  The  State  Governments  are
 now  bearing  the  entire  eapenditure  for

 Paying  stipends.  In  som:  cases  the  share
 between  the  State  and  Centre  is  50  :  50,
 This  should  be  borne  by  the  Centre

 entirely.
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 Secondly,  there  is  only  a  small  number
 of  residential  schools  openéd  in  our
 country.  The  number  of  hostels  for
 scheduled  castts  and  the  scheduled
 tribes  students  is  also  very  small.
 Thercfore  it  is  necessary  to  open  more
 residential  schools  in  tribal  areas.
 Orissa  should  be  sanctioned  =  special
 assistance  for  the  construction  of  more
 hostels  and  rcsidential  schools,  I<m
 glad  that  Prime  Minister  Shri  Rajiv
 Gandhi  has  been  laying  greatur  stress
 on  opening  more  residential  schools.
 I  suggest  that  at  least  one  residential
 schoo!  should  be  opened  in  each  and
 every  gram  panchayat.  There  should  be

 upward  revision  of  the  cciling  limit
 fix.d  for  the  construction  of  hostels  for
 the  SC  8  ST  boys  and  girls  in  hilly
 areas  and  also  in  tribal  areas.

 The  mid-day  meal  scheme  shou'd  be
 introduced  in  each  and  every  schcool
 sct  up  in  the  tribal  areas.  This  will
 encourage  the  SC  &  ST  students  to

 ‘continue  their  cducation.  All  these

 Suggestions,  if  implemented  will  reduce

 dropouts  in  schools  particularly  at

 primary  levcl.

 Sir,  there  are  many  inaccessible  areas
 in  the  country.  Better  comm»inication
 facijitics  should  be  provided  in  those
 areas.  The  pecple  living  in  those  far

 flung  areas  are  quite  ignorant  ‘of  the
 welfare  moasutes  undsr  implementation
 in  thoie  areas.  They  arc  far  from  modern
 civilisation.  Therefore  I  suggest  to  the
 Home  Minister  to  spread  education  ia
 those  ureas.  The  National  Adult  Literacy
 Programme  shoud  be  implemented  in
 those  areas.  The  intention  of  the  Govt
 is  to  radicate  illiteracy  from  all  over
 the  country.  Therefore  all  persons
 living  in  the  far  flung  areas  should  be
 made  literate  by  the  end  of  the  7th

 plan.  Sufficient  funds  should  be  ear-
 marked  for  the  eradication  of  illiteracy.

 Sir,  I  shall  be  failing  in  my  duty  if  I
 do  not  make  a  mention  of  the  various
 Rural  Development  Programmes  under
 implementation  in  the  tribal  areas.
 Those  programmes  are  Integreated  Rural
 Development  Programme,  National  Rural
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 Employment  Programm;  and  Economic
 Rehubilitation  of  rural  poor  schemes.

 ‘The  muin  objective  of  these  programmes
 is  to  raise  the  economic  status  of  the
 schedulded  castes,  scheduled  tr.bes  and
 other  backward  classes.  I  am  thankful
 to  the  Central  Government  fur  having
 made  suffici.at  provision  in  the  Budget
 for  implementing  those  programmes  But
 it  is  really  a  pity  that  the  entire  amount
 earmarked  and  allocated  to  the  State
 Governments  for  implementing  such
 progremmes  is  not  utilised  properly.
 Sir,  the  empluyces  involved  in  imple-
 menting  these  programmes  are  some-
 times  misappropriating  muoncy  in  conni-
 vance  with  the  total  political  party
 workers  or  the  members  of  the  local
 voluntary  organisation.  Ii  many  places
 even  20%  of  the  total  allocation  is  not
 reaching  the  beneficiaries  Sometimes  the
 Officials  executing  such  programmes
 preduce  the  fake  lists  of  beneficiaries.
 If  we  go  throuyh  the  statistics  and  files
 submitted  by  such  pcople,  it  will  not  be
 improper  to  say  that  the  real  benefits  do
 not  percolate  to  the  descrving  persons.
 The  Adivasis  and  harijans  will  not  be
 benefited  if  such  type  of  people  remain
 incharge  of  implcmenting  such  pro-
 gtummes.  In  this  context,  I  would
 suggest  to  the  Goveriment  to  set  up
 a  parliamentary  committee  which  should
 verify  as  to  how  far  the  benefit  is  given
 to  the  deserving  persons.  Severe
 Punishment  should  be  given  to  employees
 indulging  in  corruption  or  misappropria-
 tion  of  funds  earmarked  for  the  upli{t-
 ment  of  the  tribals.  If  steps  are  taken
 this  way  the  tribal  and  harijan  uplift-
 ment  programme  wiil  be  implemented
 perfactly.  I  hope  that  the  hon.  Home
 Minister  takes  note  of  all  these  points
 and  also  takes  appropriate  aclion  to
 plug  the  loopholes  in  implementing  the
 tribal  and  harijan  welfare  programmes.

 Lastly  Sir,  I  thank  you  very  much  for
 heviig  given  me  the  opvoriunity  to  make
 my  maiden  speech.  I  support  these
 demands  wholcheartedly  and  conclude
 my  speech,

 [English]

 SHRI  K.R.  NATARAJAN  (Dindigul)  :
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 Mr.  Chairman,  I  congratulate  the
 hon.  Prime  Minister  and  the  Home
 Minister  for  the  successful  hand.ing  of
 the  situation  in  Punjab,  Assam  and

 recently  in  Gujarat.

 I  would  like  to  speak  about  police
 in  general  and  other  departments  con-
 cerned  with  Home  Affairs.

 The  Police  officials  have  not  been

 given  proper  training  in  scientific  investi-
 gation.  The  intelligence  branch  is  not
 efficient.  That  is  why  we  lost  our  great
 Madam  Prime  Minister  Indireji.  The

 missing  of  Russian  diplopmat  was  not
 quickly  traccd.  The  assailants  of  one
 other  diplomatic  official  of  Russia  have
 not  yet  been  apprehendcd,  even  though
 the  murder  touk  place  in  broad  day  light
 on  a  bazar  road.  Naturally,  witnesses
 should  have  been  available  to  speak
 about  the  murder.  Fortunately,  one
 of  the  two  assailants  of  the  Madam
 Prime  Minister  is  alive  to  give  clues  and
 to  narrate  the  story  of  conspiracy  to
 murder  Indiraji.  If  that’  fellow  18  not
 alive,  our  investigating  staff  would  not
 have  identified  the  assailants  and  the
 conspirators.  The  Police  force  would
 have  been  grouping  in  the  dark.  Ido
 not  condemn  the  police  force.  I  .mean
 that  our  police  force  lacks  sufficient
 training  in  scientific  investigation,  cx-
 perience  in  detecting  crimes  and

 sincerity  in  discharge  of  duties.

 The  Civil  Service  was  introduced  by
 the  Britishers  long  back.  The  same
 mode  or  method  of  investigation  conti-
 nues.  It  is  gencrally  said  that  the  civil

 servants,  namely  IPS,  IAS  and  other
 servanis  have  inherited  the  legacy  fiom
 the  Britishers  that  they  are  the  officers
 representing  the  Government  to  rule
 over  the  psople.  They  often  forget  that
 they  are  public  servants,  in  other
 words,  the  servants  of  the  pcople.  The
 poor  and  dewntrodden  scheduled  caste,
 scheduled  tribes  and  bickward  classes
 people  are  not  able  to  get  sufficient
 information  regaiding  any  plan  or  help
 Provided  by  the  Government.  Pandit
 Nehru  wanted  to  introduce  socialism
 and  to  promote  the  welfare  of  the  poor
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 and  downtrodden  peop!e  and  to  provide
 adcquate  means  of  livelihood,  the  owner-
 ship  and  control  of  material  resources  of
 the  nation  in  an  equitab'e  way  and  to
 minimise  the  inequalities  in  income  and
 endea,our  to  climinate  inequalities  in
 status,  facilities  and  opportunities  and
 to  regulate  the  operation  of  economic
 system  in  such  away  that  it  docs  not
 result  in  the  concentration  of  wealth  and
 means  of  production  to  the  common
 detriment  and  to  secure  the  right  to
 work,  to  education  and  to  public
 assistance  in  cases  of  employment,  old
 age,  sickness  and  disablement  ard  also  to
 sccure  for  agricultural  and  industrial
 worker  a  _  living  wage  and  decent
 standard  of  life  and  to  promote  the
 educationational  and  economic  interests
 of  the  weak  section  of  the  people  and
 particularly  the  interests  of  the
 Scheduled  Caste  and  Schcduled  Tribes
 and  Backward  classes.  But  Nehruji
 himself  could  not  achicve  this  goal.  His
 worthy  successor  Shri  Lal  Bahadur  Sastri
 followed  in  the  fuot-steps  of  Shri
 Nehruji.  But  he  could  not  do  anything
 in  the  short  period  of  1  1/2  years.  He
 got  involved  in  the  Pakistan  war.  The
 dynamic  Madam  Prime  Minister  wanted
 to  spread  socialism  and  to  enable  the
 poor  and  downtrodden  people  to  enjoy
 the  fiuits  of  independence.  All  these
 great’  Prime  Ministers  were  able  to
 nationalise  the  industries  and  banks  and
 develop. d  socialism  through  public
 Sector  undertakings.  In  general,  these
 undertakings  have  not  yiclded  any  profit
 or  income  worth  the  name  so  as  to
 Provide  a  sizeable  income  or  revenue  ty
 the  funds  of  the  Government.  Only
 1085  and  inefficiency  and  non-production
 is  the  result  of  the  undertakings,  It  hus
 become  a  liability.  An  owner  of  small
 industry  is  able  to  run  it  profitably  and
 Pays  tax  to  the  exchequer  but  this  is  not
 the  case  with  the  public  sector  under-
 takings.  Crores  of  rupces  have  becn
 invested  without  dividends,

 16.  00  hours,

 Our  Divine  Mother  Indiraji  declared
 before  the  Sixth  Lok  Subha  in  1978.0  in
 a  different  context  :

 -
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 “T  would  like  to  submit  with  utmost

 sincerity  that  I  would  cheerfully
 sacrifice  even  my  life  if  by  so  doing
 I  could  promote  the  cause  of  our

 country.”

 She  was  saying  so  repeatedly  till  she  lost
 her  life.  She  wanted  to  execute  the

 Directive  Principles  of  State  Policy  and

 provide  decent  living  to  one  ard  all  of

 the  poor  ard  the  downtrcdden.  Alas!
 she  could  not  do  it.  This  august  body
 should,  seck  solution  for  all  ills  of

 society.  Socialism  should  be  observed

 faithfully  and  sincerely.

 The  young  ard  cnergetic  Prime
 Minister  is  the  hope  of  the  pvor  and
 downtrodden  people  who  are  living
 below  the  poverty  line  that  he  will

 identify  the  system  the  group  or  class
 or  setvice  of  people  who  block  the  way
 of  iritroduction  of  sociulism  among  the

 people  and  mend  or  eradicate  the  block,
 so  that  the  cause  of  the  common  people
 is  served.

 Regarding  appointments  to  high
 offices,  I  request  the  hon.  Prime
 Minis:er  to  do  something.  Governors,
 Ambassidors,  Ministers  and  other  high
 officials  may  be  appointed  from  the
 South.  It  is  the  general  feeling  of
 those  in  the  South,  especially  Tamil

 Nadu,  that  due  share  of  such  appoint-
 ments  has  not  been  given  to  them.
 After  independence,  the  great  Prime

 Minister,  Pandit  Jawaharlal  Nehru,
 boldly  chose  non-Congressmen  such  as
 Shri  Ambedkar  as  Law  Minister,  Shri
 R.K.  Shanmugam  Cheltiar  as  Finance

 Minister,  Shri  M.C.  Chagla  as  Educa-
 tion  Minister.  I  request  the  hon.
 Prime  Minister  to  choose  and  s-lect
 as  many  great  people  as  possible  region-
 wise  and  Stat.-wisc.  And  also,  when-
 ever  possible,  Scheduled  Caste,
 Schedulcd  Tribe  and  Backward  Class

 people  may  also  b3  selected  to  such

 high  offices  in  order  to  impress  upon
 the  poor  and  downtrodden  people  that
 their  spirit  and  aspirations  are  also

 respected  by  the  hon.  Pyjme  Minister,
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 It  is  a  well-known  fuct  that  it  is  the

 poor  and  downtrodden  people  in  general,
 and  particularly  the  Schedulcd  Caste,
 Scheduled  Tribe,  Denotified  and  Back-
 ward  classes  pcople  who  have  sincercly
 been  exercising  their  franchise  in
 favour  of  the  Congress  all  these
 years,

 I  hope  the  hon.  Prime  Minister  and
 the  hon.  Home  Minister  will  note  these
 matters  and  take  suitable  action  in  this
 regard.

 SHRI  MANORANJAN  BHAKTA
 (Andeman  8  Nicobar  Istands):  Mr.
 Chairman.  Sir,  the  Home  Ministry  is
 having  a  long  list  of  subjects  dealt  with
 by  them  and  all  of  them  are  very  impor-
 tant.  But  I  would  like  to  deal  with
 oniy  a  few  points  for  the  consideration
 of  the  hon.  Home  Minister,

 The  first  thing  is:  the  Home  Ministry
 is  the  pivot  of  all  thé  Ministries  ard
 the  succecss  in  the  functioning  of  the
 Home  Ministry  means  the  success  of the
 entire  Country.  ।  can  say  this  based  on
 our  past  experience  :  whatever  we  may
 say  on  paper,  whatever  target  we  may
 fix,  the  fact  remains  that  there  was  a
 failure  of  our  police  force,  there  was  a
 failure  of  the  intelligence  branch.  That
 is  why,  sucha  heinous  crime  could  be
 committed,  the  assassination  of  our
 beloved  Prime  Minister,  Shrimati
 Indira  Gandhi.  Therefore,  we  should
 not  minimise  or  underestimate  the  forces
 that  are  working  in  this  country,  the
 forces  who  want  to  destabilise  the
 political  corditions  in  the  Indian  Sub-
 Continent.  It  started  in  Assam  =  and
 the  same  thing  spread  to  Punjab  and
 then  fo  many  other  parts  of  the  country.
 We  have  seen  the  way  the  extremist
 elements,  chauvinistic  forces  and  the
 communal  forces  are  trying  to  dis-
 integrate  this  country.  The  main  reg-
 ponsibility  for  this  lies  with  the  Home
 Ministry.  Only  proper  care  and  action
 on  their  part  can  save  the  country  and
 keep  the  country  together.  I  do  not  know
 whether  the  new  Home  Minister  has
 taken  stock  of  the  entire  situation,  whe-

 ther  he  has  taken  some  action  in  this
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 regard,  But  one  thing  is  clear.  In  the  past
 when  the  Home  Ministry’s  Demands
 for  Grants  were  discussed,  we  have
 seen,  the  entire  officialdom  from  the
 Home  Ministry  used  to  be  present  here

 and  listen  to  the  discussions  taking
 place  in  the  House.  But  now  we  find
 that  there  is  lack  of  seriousness  on  their
 part,  seriousness  is  not  there,  and,
 therefore,  the  fecling  comes  whether
 this  discussion  in  Parilament  has  gat  any
 relevance.  They  should  take  some
 lessons  because  the  assassination  of  the
 Prime  Minister  is  an  eye-opener  and  _  ‘
 should  be  a  lesson  to  us.  To  keep  the
 couitry  together  and  make  the  Home
 Ministry  successful  they  should  take
 care  of  all  these  matters.

 The  second  point  ।  want  to  mention
 is  that  very  recently  the  Home  Ministry
 has  taken  over  the  responsibility  of
 rehabilitation.  In  the  past  rehabilitation
 itself  was  a  scpirate  Department.  Only
 recently  it  has  been  attached  with  the
 Home  Ministry.  We  have  recvived  the
 report  of  the  Home  Ministry  and  it  is  a
 stercotyped  report  and  if  you  go  through
 it,  you  will  find  the  same  figures,  the
 same  report  and  the  same  language.
 There  is  nochange.  Therc  is  a  lot  of
 lacunae  and  you  can  very  well  evaluate
 the  functioning  of  the  Home  Ministry
 by  going  through  the  report  and  you
 will  see  how  unconcerned  they  are
 about  they  are  about  the  entire
 situation.

 Rehabilitation,  as  I  was  saying,  is  no
 more  attached  to  the  Home  Ministry.
 In  this  report  they  have  said  that  78,000
 families  are  there  for  rehab'litation.
 Out  of  that,  68,000  families  have  been
 resettled.  But  what  about  the  rest  of
 the  10,000  families ?  That  has  not
 been  mentioned  anywhere.  [t  is  not
 mentionsd  whether  thcy  will!  be  rcbabi-
 litated,  whether  they  will  be  given
 some  amount  of  benefit,  etc.  Nothing
 is  mentioned  here.  I  can  see  even
 More  than  a  lakh  of  families  today
 throughout  the  country  who  are  in  the
 streets  and  who  have  not  received  any
 kind  of  rehabilitation  benefits.  Very
 recently  before  the  Jaisalmer  House
 whore  the  Rehabilitation  Ministry  office
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 is  there,  thero  were  a  few  hundreds  of
 East  Bengal  refugees.  They  were
 settled  in  Hastinapur  in  the  Madan
 Mills.  In  that  mill  they  were  given  the
 job  of  a  labourer,  Thy  were  not  given
 any  house  sites  or  house  building  10818,
 Only  a  daily  Jabourer  job  was  given  to
 them  and  the  Government  said  ‘We  have
 completed  the  rehabilitation  prog-
 ramme.’  Thereafter  this  mill  has  been
 closed  and  these  people  are  starving,
 the  women,  men  and  children  are
 Strended  and  they  were  squatting  before
 the  Jaisalmer  House.  They  have  re-
 presented  to  the  Home  Ministry  and  ।
 have  also  written  in  this  connection  to
 the  Home  Minister  and  the  Ministry  but
 ।  do  not  know  what  action  has  been
 taken  in  the  matter.  It  is  going  to  bea
 problem  for  so  many  people.  They  have
 not  been  given  any  houses.  They
 have  not  been  given  any  kind  living
 facilities  or  houses  or  house-building
 loans.  They  should  be  given  the
 rehabilitation  facilities  as  have  been
 given  to  others.

 Then  a  member  from  the  other  side
 said  that  they  want  to  give  the  lease
 documents, that  the  CPM  Government
 of  West  Bengal  wanted  to  give  the  lease
 documents  but/the  central  government  are
 coming  in  the  way.  The  point  is  that
 there  are  324  such  colonies.  The  land
 has  been  acquired  with  the  money  of  the
 Cei.tral  Government  and  the  Central
 Government  aquired  the  land  and  that
 jand  has  been  given  to  the  Government
 of  West  Bengal  fur  issuing  the  lease
 docum  ‘n’s.  Now  so  far  as  the  conditions
 are  concerned,  it  is  true  that  they
 should  be  give  free  hold  dsacuments  and
 there  should  not  be  any  such  conditions
 to  thit  Decause  it  isa  partof  the
 rehabilitation  scheme.  It  is  not
 anythingelse.  It  is  a  part  of  the
 rehabilitation  scheme.  That  is  why  they
 should  not  be  brought  under  any  kind
 of  tho  this  condition.  Further,  the
 refugees  who  have  been  given  these
 pattus  in  the  rural  arcas,  have  been  given
 free—hold  pattas  but  only  in  the  urban
 areas  this  kind  of  condition  is  put.

 The  third  point  I  want  to  touch  is  about
 the  Union  Territory.  The  Wnion
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 Territories  are  directly  administered  by
 the  Home  Ministry.  There  is  a  discri-
 mination  in  that  also.  Discrimination
 is  there.  There  are  Union  Territoxies
 like  Pondicherry,  Mizoram,  Arunachal
 Pradesh  ctc.  Wheie  they  have  got
 Assemblies.  At  the  same  time,  there  are
 Union  Territories  like  Andaman  and
 Nicobar  Islands  where  the  people  are
 not  having  that  kind  of  Assembly,  ia

 spite  of  their  best  efforts  and  represent-
 alions  given  time  and  again.  People
 have  represented  that  these  Union  Terri-
 tories  should  be  brought  on  par  with
 Mizoram,  Arunachal  Pradesh  ai.d  Pondi-
 cherry,  but  this  was  not  considered.

 Under  Article  240  of  the  Constitu-
 tion,  the  President  of  India  ७  respon-
 sible  for  providing  a  good  Government
 to  the  Union  Territory.  ।  will  now
 enumerate  what  type  of  ‘good  Govern-
 ment’  has  been  provided  to  us.  The
 first  thing  is  ‘Law  and  Order’.  I  would
 like  to  mention  one  incident  here.
 During  the  month  of  December,  1984,
 one  young  was  killed  by  a  C.R.P.
 Jawan.  The  Andaman  and  Nicobar
 Islands  Administration  registered  a  murd:zr
 case  against  that  C.R.P.  Jawan.  But
 what  happened  was  that  the  Home  Mini-
 stery  was  not  permitting  the  Andaman
 and  Nicobar  Islands  Administration  to
 take  that  man  into  custody.  WhatI
 understand  recently  is  that  the  C.R  ए.
 authorities  have  approached  the  Calcutta
 High  Court  for  anticipatory  bail  of  that
 Jawan,  Sir,  if  ।  kill  aman,  then,  the
 law  will  be  different.  ।  C.R.P.  Jawan
 kills  a  man  then  there  will  be  another
 kind  of  law.  This  is  discriminatory.  Law
 should  be  equal  for  everyone.  If  a  C.R.P.
 man  is  responsible  for  any  crime,  he
 should  be  given  the  neccessary  punish-
 ment.

 Certain  figures  are  given  by  the  Home
 Ministry  in  their  Report.  We  find  that
 there  is  8  long  list  of  how  many  ships
 have  been  acquired,  what  are  the
 repairing  facilities  available  and  so  on.
 All  these  things  are  enumerated  in  their
 Report.  But  today  the  passengers  are
 stranded  at  Calcutta  and  Madras.  They
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 cannot  go  to  their  respective  places.
 Now,  the  problem  is  this.  The  repairing
 facilities  which  are  there  are  not  adeq-
 uate.  Of  course,  is  a  dry  dock  which  has
 been  constructed;  but  there  is  no  work-
 shop.  Everywhere  only  sme  ।  piecemeal
 arrangements  are  provided  and  that  lead
 lot  of  problems  for  us.  This  should  be
 looked  into.

 Then  in  the  North  Eastern  region,
 there  is  a  Ministers  Committee.
 Therefore  there  is  better  coordination
 for  solving  their  problems.  But  in
 regard  to  Andaman  and  Nicobar  Is-
 lands,  what  happers  is  this.  Though
 the  Grant  is  passed  by  the  Home
 Ministry,  the  respective  Ministries
 like  Shipping,  Transport,  Cmmuni-
 cations,  etc.  say  that  they  cannot  do  any-
 thing,  and  it  is  only  the  Home  Ministry
 which  can  do  anything  with  regard  to
 Andaman  and  Nicobar  Islands.  So,  I
 request  that  this  matter  should  bo
 considered  by  the  Central  Government.
 Like  the  North  Eastern  region  where
 there  isa  Ministcrs’  Committee,  here
 also,  they  should  also  have  a  Committee
 to  take  stock  of  the  sifuation  and  to
 coordinate  things  for  taking  necessary
 action,  im  regard  to  Andaman  and
 Nicobar  Islands,  Lakshadweep  and
 Didra  and  Nagar  Haveli.  The
 Ministers’  Committce  should  co-
 ordinate  the  whole  thing,  so  that
 the  development  of  the  area  could  be
 speeded  up.  Government  should  do
 everything  to  see  that  the  psoptec  do  not
 feel  that  becuuse  they  are  far  away  they
 are  being  negiceted.  Their  interests
 should  be  looked  after  by  the  Govern-
 ment  in  a  proper  manner.

 _The  figures  given  in  the  Budget
 Papers  show  thatin  regard  to  1.0n-plan
 expendilurc,  there  is  a  steep  rise  in  those
 areas.  But  the  plan  expenditure  has
 been  reduced  or  it  is  only  very  margin-
 aliy  increased  in  these  areas.  This
 झा  पे]  provision  is  inadequate.  It  cannot
 cope  up  with  the  needs  and  the  require-
 ments  of  the  people.  So,  I  request  the
 Union  Government  to  see  that  adequate
 provision  is  made  for  Shipping,  Educatioa
 Transport,  Communicatiga  and  other
 sectors,
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 In  conclusion,  I  would  like  to  suy  that

 Isupport  the  Demands  for  Grants  of
 the  Ministry  of  Home  Affairs.  I  request
 the  hon.  Homs  Minister  kind'y  to
 consider  the  cases  of  such  remote  and
 isolated  Union  Territories  ard  to  help
 them  to  solve  their  problems.  We  arc
 in  the  midst  of  the  sea.  We  should  be

 provided  with  all  kinds  of  facilities,
 particularly
 shipping  services,  help  in  regard  to

 agrizulture  and  other  activities,  so  that
 our  people  can  also  fect  that  they
 are  being  looked  after  propsriy  by
 the  Central  Government.  Finally,  I

 request  the  Home  Minister  kindly  io
 consider  the  appointment  of  the  Ministers’
 Committee  to  look  into  all  these  things
 and  to  provide  necessary  coordination.
 With  these  words  1  cone  tle.

 SHRI  CHINTAMANI  JENA

 (Balasore)  :  Hon,  Chairman,  Sir,  I  rise
 to  support  whole-hzartedly  the  Demands
 for  Grants  placed  by  our  hon.  Home
 Minister  for  his  Ministry.  ।  also  oppose
 all  the  cut  motions  moved  in  this  House.

 Sir,  ।  must  congratulate  our  Hom:
 Minister  and  his  Ministry  because  the
 communal  situation  during  1984.0  remai-
 ned  comparatively  peaceful  throughout
 the  country.  For  yeur  irformation,  in
 1983  there  were  4175  incidents  whereas
 in  1984,  the  number  was  3939.  In  1983
 it  was  16  per  cent  atid  it  has  been  redu-
 ced  to  14  per  cent  in  year  1984.

 Similarly,  student  unrest  also  deciined  in

 comparison  to  1983.  In  1983.0  it  was
 7018  but  in  1984  there  were  only  6603
 incidents.

 Sir,  many  things  have  been  said  in

 this  House  in  the  past  as  wcll  as  today

 regarding  the  Punjab  stiuation.  I
 must  congratulate  our  Home  Minister
 and  our  beloved  Prime  Minister  Shri

 Rajive  Gandhi,  because  they  are

 sincerely  trying  to  bring  a  peaceful
 solution  to  the  Punjab  problem.
 For  this,  they  are  taking  the  Opposittion
 leaders  also  into  confidence.  Only  day
 before  yesterday,  there  was  a  meeting
 and  discussions  with  Opposition  leaders
 were  held.  I  must  requcst  the  Opposi-
 tion  leaders  to  extend  their  cooperation

 communication  facilities,  |
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 and  hstp  io  bringing  a  peaceful  solution
 on  the  Panjab  issue.  But  Sir,  some
 provocative  speeches  and  statoments  mide
 by  some  of  the  Sikh  Icaders  are  actually
 spoiling  th2  entire  issue  and  the  entire
 situation.  I  should  request  those  leaders
 wh.  ave  giviag  such  provocative  specch:s
 Not  to  deteriovate  the  situation  by  insis-
 ting  tha  the  Arandpur  Sahib  Resolution
 must  be  accepted  before  they  could  sit
 together  for  discussions.  So,  regarding
 Punjab  we  arc  all  very  much  worried
 and  our  beloved  Prime  Minister  is  trying
 to  bring  a  pzaceful  goluti  १0.  All  sections
 of  peaple  in  our  country  should  extend
 their  cooperation  in  bringing  abouta
 peiceful  solution  to  Punjab  problem.

 While  coming  to  Punj.ib  and  Assam,
 you  Know  that  elections  for  Lok  Sabha
 have  not  becn  held  in  these  two
 States  and  these  two  states  are
 not  represented  here  in  this  august
 House.  The  Union  Government  are
 trying  to  finalise  the  electoral  rolls  of
 Assam.  They  will  very  soon  be  finalised
 and  1  hope  that  the  Ministry  will  take
 all  steps  to  have  Parliamentary  elections
 in  Assam.  Similarly,  if  we  all  cooperate,
 the  situation  in  Punjib  will  also  be
 Normalised.  Then  elections  for  Luk
 Sabha  in  the  Punjab  State  also  will  be
 held  very  soon.  The  Home  Minister
 may  Kindly  say  whether  we  are  going  to
 have  elections  in  the  Punjab  before  the
 enusing  rains.  The  amount  allotted  for
 1983-84  is  Rs.  10.36  crores.  It  is  well-

 coming  step  that  the  Uaion  Government
 is  taking  steps  to  bring  improvement  in
 jails  in  the  country.  But  the  Seventh
 Finance  Commission  has  recommens
 ded  some  stcpswhich  are  not  adequate
 to  bring  the  jiil  administration  upto
 the  mark.  The  amount  allotted  for  the
 improvement  of  jail  expired  on  3150
 March,  1984,

 The  Bighth  Finance  Comm/ssion  in
 their  report  have  made  a  recommendation
 for  upgrading  the  standard  of  police
 as  well  as  jail  adm‘n‘stration,  They  necd

 to,  be  accepstcd  by  the  government.
 I  would  a'so  request  the  hon.  Minister
 to  accept  the  Report  of  the  Eigth
 Finance  Commission  especially  with
 vegard  to  the  recommendations  regarding
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 welfare  of  peons  and  women  and  young
 offer.ders  in  the  jail.  That  shuld
 be  2cceptcd in  toto.

 Regarding  Home  Guards,  according  to
 the  Home  Miristry  Report,  their
 authorised  strength  is  5,16,568  throush-
 out  the  country,  but  the  total  recruit-
 ment  made  was  4,37,502.  But  ia  that

 Report,  the  Home  Mininstry  has  men-
 tion.d  that  the  State  Governments  had
 recruited  sbout  1.7  lakh  Home  Guards
 during  the  last  Lok  Subha_  elections.
 I  do  not  know  whether  they  were
 recruited  anly  fo:  conducting  peaceful
 Lok  Sabha  elections  or  wether  they  were
 recruitcd  permanently.  Ia  case  they
 were  not  recruited  regucarly,  then  ।
 would  request  the  Home  Minister  (0
 look  i..to  it  ard  see  that  they  are  made
 permancnt  and  regulur.  Regarding  their
 training  allowance  and  daily  allowance,
 I  must  congratulate  the  Home  Minister

 ‘for  raising  their  daily  allowance  from
 Rs.8  to  Rs.15  and  training  allowance
 from  Rs  7.50  to  Rs.14.  In  these  herd
 days,  evcn  this  amount  is  not  adequate.
 The  amount  nced  to  be  raised
 further.  ।  request  the  Home  Minister
 look  into  it.

 Regarding  barbed  wire  fencing  on  the

 Barglsdesh  border,  I  had  raised  this
 matter  in  this  House  under  Rule  377,

 Today  I  hive  received  a  letter  from  our
 Minister  of  State  in  the  Ministry  of
 Home  Affairs,  Shrimati  Rem  Dulari

 ‘Sinha,  saying  that  they  cannot  say  about
 the  date  line  when  they  are  going  to
 have  this.  In  this  ccnnection,  I  have
 been  reading  conflicting  news  for  the
 last  two  or  three  days.  In  some  news-

 paper  it  has  been  written  that  there  is
 ro  certainty  10  have  it.  But  in  today's
 newspaper  a  news  has  app-arcd  that  the
 hon.  Home  Minister  has  already  orderd
 for  starting  barbcd  wire  fencing  on  the
 Bangladesh  border.  I  wou'd  urge  the
 Home  Ministry  that  this  should  be  started
 soon  and  with  a  time-bound  programme
 it  must  05  completed  within  one  or  two

 years.  Suchtyp.zs  of  time-bound  pro-
 grammes  are  needed  to  have  it  started
 soon,
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 Regarding  the  w:ifare  of  rorht  estern
 region,  my  hon.  friend  in  the  opposite
 has  raised  so  many  issues.  I  will  not  go
 into  them.  Iwill  only  draw  his  atten-
 tion  to  pages  21-22  of  the  Home
 Ministry  Report.  The  Ministers  for
 Economic  Development  of  North  Eastern

 Region  मं  their  8th  meeting  reviwed  it
 and  they  have  also  recommended  certain

 development  programmes.  They  shou'd
 be  accepted  in  tote.  The  disparities
 which  are  there  in  the  North-Easlern
 region  they  are  causirg  heart-burning  to
 the  people  and  10. ४  should  be  removed
 in  accepiiig  these  developmental  pro-
 grammes.

 Regarding  the  welfare  of  the  Schedu-
 led  Castes  ai.d  Schdulcd  Tribes,  I  must

 congratu'ated  the  Home:  Ministry  for
 undertekirg  mary  develecpment  pro-
 grammes  for  their  upliftment.  But  there
 should  be a  monitoring  ccmmittee  and
 it  shou'd  be  cnsured  thal  their  bencfits
 reach  the  really  needy  people.

 In  this  connection  I  would  like  to
 draw  the  attention  of  the  hon.  Home
 Minister  to  a  scheme  which  the  State
 Government  of  Orissa  have  sent  for  the
 censtruction  of  a  hostcl  to  check  the
 drop-out  of  students  from  schools  but
 the  Union  Government  is  not  accepting
 that  proposal,  I  would  request  the
 Central  Government  to  accept  the  same.
 A’so,  some  miore  residential  schoois  reed
 to  be  started  in  the  tribal  districts  and
 tribal  areas  so  that  education  to  tribal
 masses  can  be  expanded.

 I  would  like  to  draw  the  attention  of
 the  Hlome  Minister  to  the  fict  that  the
 Kesuria  in  community  which  is  called
 Khadala  in  some  parts  of  Orrisso  and
 Namsudra  in  West  Bengal  has  not  been
 included  in  the  list  of  Schedu-
 ied  Castes  in  Orissa.  The  Orissa
 Government  have  also  recommended
 the  case.  I  heve  also  written  so  many
 fetters  to  the  then  Home  Minister  on
 this  issue,  some  time  back.  Similarly,
 the  Kuduma  caste  in  Orissa  is  also  not
 included,  whereas  Kandara  is  included.
 It  is  the  same  Case  in  some  regions,  in
 one  districts  of  Orissa,  where  it  is  named
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 as  Kandara  has  been  enlisted,  but  not
 Kuduma  as  called  ia  other  parts.  I
 would  like  to  mention  Bagla  community
 which  jis  living  स  Mayurbnanj  and
 Keonjhar  districts  of  Ovissa.  These  also
 should  be  included  in  the  list  of  Schedu-
 led  Tribes  which  are  equal  to  Bhumiya
 which  has  been  included  in  the  list  of
 Tribes.

 Mr.  Chairman,  you  had  also
 in  your  speech  raised  correctiy
 the  difficulties  faced  by  the
 freedom  fighters  in  Orissa.  Some  free-
 dom  fightcrs,  running  into  laklis  in  num-
 ber,  are  not  getting  the  pensions.  When
 we  go  tothe  Certral  Government  they
 say  that  they  had  asked  for  some  infor-
 mation  from  the  State  Government  and
 the  State  Governmet  say  that  they  had

 already  sent  it  to  the  Central  Govern-
 ment.  Like  this  for  the  last  five  or  ten

 years  so  many  cases  are  pending  and
 more  than  3,000  freedom  fighters  in
 Orissa  alonc  arc  suffering,  they  were
 sent  to  jail  in  fuke  names  but  no  records
 are  available.  Thcir  case  is  not  being
 acecptcd  by  the  Central  Government.

 MR.  CHAIRMAN  :  Please  corclude
 now.

 SHRI  CHINTAMANI  JENA  :  One

 point  more,  I  wil!  raise,  <bout
 Ardaman  ard  Nicobar’  Islards.  I  want
 one  ship  should  be  sert  there  daily.

 MR.  CHAIRMAN  :  That  is  already
 mentioned  by  the  hon.  Member  represer-
 ting  that  urea.  Kumari  Mamta

 Benerjee,

 SHRI  CHINTAMANI  JENA  Bven
 “after  37  years  of  independence  there

 is  no  scientist  no  technccrat  no  engineer
 in  the  country  without  knowing  English
 even  through  we  have  accepted  Hindi  as
 an  official  language.  The  Union
 Governme:  t  should  do  something  about
 this.

 MR.  CHAIRMAN :  Please  sit  down.
 I  have  called  another  Member.

 (General),  1985-86

 (Translation  ]

 *KUMAR[  MAMATA  BANERJEE
 (Jadavpur):  At  the  very  outset  I  want
 to  thank  you  for  allowing  ms  to  speak  on
 important  subject  like  demands  of the
 Ministry  of  Home  Affairs.  We  know  that
 the  Lok  S.bha  is  the  highest  judicial
 forum  of  our  democracy.  The  barrel  of
 @  gui  cannot  be  a  source  of  democracy.
 The  scurce  of  d:mocracy  is  the  peoples
 court,  the  peoples  voice  and  the  peoples
 demands.  We  have  come  here  to  pro-
 ject  and  highlight  the  tales  of  happiness
 and  sorrow  of  thase  masses  who  have
 el.cted  us  to  this  august  House.  I
 come  from  a  very  neglectcd  area  of
 Jadavpur  from  where  ।  have  been
 elected  on  a  Congress  ticket  for  the
 first  time  since  independenée.  The  poor
 people  of  my  area  has  muinifold  pro-
 biems  ard  ।  wish  to  highlight  some  of
 these  prob'ems.  Sir,  in  Bengal  the
 refugce  pzublem  is  a  very  big  problem,
 I  will  narrate  the  woeful  stories  of  all
 these  unfortunate  people  who  =  after
 independence  came  over  to  _  this
 countiy  Icaving  their  hearths  cond  homes
 behind  and  saying  good  bye  (o  all  their
 hopes  and  aspirations.  They  came  hcre
 to  fird  a  shelter  for  themselves  and  to
 be  able  to  stand  with  their  head  high.
 Many  political  parties  tried  to  use  them
 for  their  own  political  purpose.  But
 nobody  treated  them  «$8  their  own  to
 give  them  support  and  hope  for  the
 future.  The  Rehabilifation  Department
 of  the  Goverrment  of  India  was  abolis-
 hed  in  1974,  But  even  today  the
 rcfugec  problem  in  Calcutta  remains a
 very  big  problem.  To  solve  this  pro-
 blem  in  Bergal  rehabilitation  department
 ७  very  essential  This  is  not  my
 demard  alone  but  this  is  a  demand
 of  the  entire  pcople  of  West
 Bengal.  Alittle  while  ago  a  friend
 from  the  CPI  (M)  w.s  saying  that  the
 refugee  problem  is  entirely  the  rea-
 ponsibility  of  the  Central  Government.
 The  left  front  Government  of  West
 Bengal  has  no  responsibility  in  this
 regard.  The  refugees  in  Bengal  want
 free  hold  rights.  We  also  support  this
 demand  but  there  shou'd  be  onc  condi-

 mo

 *The  speech  was  originally  delivered  in  Bengali.
 अता
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 ticn  and  th.tis  that  nobody  will  be
 allowed  to  sell  his  land  without  the
 consent  cf  the  Government.  The  left
 fron:  Goveinment  there  is  conspiting
 and  their  party  members  are  sayirg  that
 entire’  respons  bility  fur  the  refugces
 resis  with  tho  Central  Government  and
 that  the  left  front  Government  has  no

 responsibility  for  this.  This  is  a  total
 falschocd.  This  canard  is  being  spread
 just  to  mal'gi  the  Central  Government
 ard  to  distord  the  image  of  our  Prime
 Minister.  I  want  to  protest  against  this
 and  to  say  that  a  leasedecd  was  framed

 ducing  the  Congrcss  rule  in  West
 Bengal.  Shri  Sidhartha  Shankar  Ray
 had  given  cop’es  of  that  ieascdced  to  the

 people  ard  in  that  it  was  clearly  stated
 that  the  lease  wili  be  for  99  years  in  the
 first  instanc:  and  after  its  ¢xpiry  if  the
 leaszhild  was  desircd,  the  Government
 will  be  bound  to  extend  that  Icase.  But
 the  left  fro-st  Government  who  are

 today  bl:iming  the  Central  Government
 for  leuse  hive  a'so  issued  Icascdeed
 accordiag  to  which  the  lcase  will  be  for
 99  years  but  the  lease  will  be  extended
 beyond  that  pcriod  only  if  the  Govern-
 ment  feels  like  doing  ४८.  This  is  the
 difference  between  the  two  Governments
 viz.,  Congress  Government  and  the

 present  left  front  Government  in  West

 Bengal.  The  Government  said  that
 lease  will  be  exterded  if  the  leaseholders
 so  desired  and  the  left  front  Government
 stipulates  that  lease  will  be  extended

 onty  if  the  Government  so  desired,
 That  means  only  those  who  are  sup-
 porters  of  left  front  Government  cin

 get  their  lease  extended.  This  step-
 motherly  policy  and  this  corrupt
 po'icy  has  created  many  problems
 for  our  refugee  brothers  and
 sisters  in  West  Bengal.  (laterruptions)
 Don’t  disturb  CPI  (M)  people  this  is  a
 comm 3n  issue.  This  is  भ  common
 interest  Therefore  Mr.  Deputy  Spcaker
 Sir,  Idemand  that  the  rehabilitation
 department  may  agai2  be  revived  to
 mect  the  hopes  and  aspirations  of  the
 people.  They  muy  be  given  freehold
 Tights  and  they  may  be  given  economic
 rehabilitation  on  sound  footing.  The
 CPI  (M)  has  played  politics  with  their
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 fate,  they  have  taken  their  votes  ard
 after  that  they  have  been  forgotten  and
 thrown  away.  This  should  not  happen
 again.  These  poor  people  are  crying
 todiy  for  justice  and  justice  must  be

 given  to  them.  They  have  no  voice
 to  demand  justice  and  Iam  raising  my
 voice  for  them  म  this  highest
 peoples  court  demanding  justice  for
 them.

 Secondly  Sir,  ।  want  to  raise  the

 problems  of  the  freedom  fighter  we  know
 Sir  that  during  the  freedom  movement
 thousards  of  freedom  fighters  sacrificcd

 everything  even  their  lives  for  the  sake
 of  freedom  of  our  country.  Today
 thousands  of  appeals  and  applications
 from  those  freedom  _  fighters  are  pending
 who  are  not  getting  any  pension  at  all
 and  those  who  are  getting,  arc  not

 getting  the  full  amount.  Some  of  them
 are  getting  thcir  pension  for  a  short
 while  and  after  that  it  is  being  discor  ti-
 nucd.  The  Ccntral  Goverrmeut  may
 hold  an  er.quiry  into  all  these  and  sce
 that  all  those  frecdomfighters  whose
 applications  and  letters  are  lying  pendig
 for  a  long  time  may  be  paid  their  duc
 pension  promptly.  Many  of  them  may
 be  in  the  death  bed  and  in  very  misera-
 ble  conditions  and  may  expire  within  a
 short  time  without  getting  any  pension
 at  all  Kindly  look  into  this.  The
 freedom  fighters  had  great  hopes  that
 in  this  year’s  general  budget  there  will
 be  provision  for  increasing  the  amount
 of  their  pensions.  We  have  the  future
 before  us.  We  can  hope  to  achieve
 something  further  in  the  future.  But
 what  about  all  those  peop'c  wha  fought
 tofree  out  couitry  from  the  British
 shackles  ard  sacrificed  everything  for
 this  cause  shou’d  also  be  taken  care  of
 by  the  Government.  We  should  fee!
 happy  and  proud  if  we  can  bring  a  smile
 on  their  face  and  so  they  are  happy  in
 their  difficult  hour.  For  that  why
 should  not  Government  raise  the  amount
 of  their  Pension?  I  place  this  demand
 before  the  Government  alongwith  all  the
 frecdom  fighters,

 Sir,  ।  demand  that  a  new  industrial
 township  should  be  set  up  in  West
 Bengal.  This  is  because  due  to  one
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 after  another  irdustry  falling  sick
 there,  the  West  Bengal  economy  is  in
 total  shambles.  The  West  Benga!
 Government  is  in  ruins.  The  Ha'dia
 Petro  Chemical  Chemplex,  Dumcwii
 Coal  complex,  the  Panagarh’  Mint

 Company  and  many  other  such  industrial
 establishments  are  languishing.

 The  opposition  friends  keep  on

 blaming  the  Centre.  But  who  will
 save  the  people  of  West  Bengal.
 For  saving  them  if  we  eppeal  to
 the  West  Bengal  Government,
 no  attention  is  paid.  I  will  cite  an

 example.  JI  went  to  see  the  Chairmen
 of  the  Calcutta  Municipal  Corporation
 Shri  R.K.Parasana,  with  a  view  to  find
 solution  for  some  local  problems  of  the

 people.  I  had  a  official  appointment.
 But  when  ।  raised  the  grievances  of  the

 peop‘e,  he  aaid,  ‘‘Get  out  of  my  room.
 Don't  come  here  to  speak  about  the

 public.  Don’t  talk  about  them  here.”
 If  we  take  any  grievnces  before  the
 West  Bengal  Government,  nobody  hear
 us  or  pays  any  attention.  Therefore I
 have  to  project  them  in  this  highest
 Peoples  court.  Therefore  I  will  request
 the  Central  Government  to  implement
 the  sahmes  under  them  speedily  and  to
 save  the  people  of  West  Bengal.  I  will
 tell  my  opposition  fricnds  that  opposition
 must  oppose  but  it  shou!d  be  construc-
 tive.  Our  primary  aim  should  be  to
 save  the  suffering  peoptc.  Let  us  forget
 Congress  or  Communist.  Let  us  all
 Strive  together  to  save  the  people  from
 the  Jaws  of  death.  That  shou!d  be  our
 comman  aim.  After  that  you  may
 Oppose  us,  we  will  welcome  you.

 Coming  to  the  Punjab  problem,  Sir,  I
 will  say  that  a  little  while  ago  one  of
 our  Communist  friends  from  the

 Oppos  tion  was  sayin,  that  the  Central
 is  responsible  for.  thy  Punjab  situation

 today.  Sir,  with  grcat  sorrow  in  my
 heart  I  like  to  point  out  that  this

 Congress  whose  lcader  Smt.  Indira
 Gandhi  s:crificed  her  life  for  the  sake
 of  protecting  the  intcgrity  and  unity  of
 our  country,  We  know  that  we  will
 not  be  able  to  hear  her  voice  like  before
 “‘Insan  ke  Jiye  insaf  chuhieਂ  1.६,  every
 man  should  have  justice.

 (General),  1985-86

 But  it  is  a  fact  that:

 Ge.erations  10  come  it  may  be,
 will  scareely  believe  that  such
 a  one  as  this  ever  in  flesh  and
 blood  walked  upon  this  catih.

 This  is  a  truth.  There  can  be  no
 grearer  truth  in  our  history.  Smt.
 Indira  Gandhi  has  secrificed  her  life  to
 save  Punjab.  Therefore  Ibeclicve  that
 we  will  win  over  the  people  not  with
 ideas  of  seccssionism  or  by  blaming
 somebody  or  the  other  but  with  toler-
 ance  and  feelings  for  others  sentiments.
 We  will  win  over  the  people  through
 understanding  andin  the  hour  of  that
 viclory  I  want  to  say  in  the  words  Kavi
 Rabind:a  Nath  Tagore:

 ““Dunditer  Saathe  danda  data
 Kande  jabe  Saman  aghate,  Sarba
 shreshtha  se  vichar"”

 For  that  ‘vichar’  or  justices  come  let  us
 forget  all  our  party  or  political  affilia-
 tions  and  work  together.  We  will  not
 allow  Punjab  to  be  scparated.  Punjib
 ard  all  other  States  are  equa!  sons  of
 our  great  mother  India.  Unity  in
 diversity  is  our  origin.  I  am  also  making
 this  appeal  in  this  House  that  Jet  us  all
 strive  to  build  a  prosperous  and  strong
 happy  Punjab.

 We  want  to  solve  the  Punjib  problem
 through  "711४  and  brotherhood.  In  the
 end  I  would  like  to  drew  the  attention
 of  this  House  to  a  few  other  issues.
 One  of  the  main  resaons  for  my  speaking
 in  Bengali  today  is  that  ।  want  to  quote
 certain  items  form  a  Bengali  ncwspapers
 to  draw  the  attention  of  this  House.  I
 want  justice  in  this  Lok  Sabha.

 Sir,  Gokhale  had  once  said  “What
 Bengal  thinks  today,  India  thinks
 tomorrow’  But  today  the  situition  is
 such  that  we  have  to  say,.  Iam  sorry
 to  state,  that  “what  other  States  think
 today  Bengal  thinks  not  tod.y  but
 day  after  tommorrow  under  the
 ledership  of  Left  Front  Governmentਂ
 This  is  because  the  ‘Golden  Bengal  of
 Rabindranath  Tagore,  the  ‘beautiful
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 Bengal’  of  Jibarananda  Dis  has  today
 turned  into  the  dumb  Bengal  of  killings
 and  murders  in  the  hands  of  the  left

 front  Government  there.  Therefore  the

 voice  of  justice  is  today  striking  its  head

 all  over  in  Benga!  but  there  is  nobody  to

 hear  it  and  there  is  no  redress.  The

 protector  has  turn ०  into  the  destroyer.
 The  voice  of  justice  is  shedding  tears

 silently.  Sir,  I  want  to  highlight  the

 atrocities  being  perpetrated  in  West

 Bengal.  I  am  reading  from  an  important
 Bengali  daily  dated  28th  March.Th  ९  hea-

 ding  of  this  news  item  says  “Due  (o  the
 atrocities  of  the  party  Pulin  Jana  had  to

 die  after  abandoning  his  hearth  and

 home,  the  CPM  performed  his  ‘peoples’
 last  rites.”  His  only  crime  was  that  he
 was  a  Congress  worker.  After  his
 death  his  sons  were  not  cven  allowed  to

 perform  his  ‘Shradh’  or  last  rites.  The
 CPM  workers  looted  his  House,  he  had
 to  struggle  with  death  for  five  years,  no
 medicines  evcn  were  aviilable  to  him.
 He  had  to  die  without  medical  treatment.
 I  am  not  lying,  you  sce  here  in  this

 paper  full  articles  have  been  published.
 When  this  unfortunate  person,  being
 harassed  day  and  night  and  after  his

 land,  house  ctc.  was  snatched  away  by
 CPM  offered  to  sit  with  the  CPM  so  as
 to  come  to  some  Understanding,  he  was
 told  by  the  CPM  party  office,  look  here

 Sir,  a  photostat  copy  of  the  letter
 written  on  the  CPM  party’s  Ictter  pad  has
 been  published  here;  he  was  told  by  the
 CPM  party  office  that  ‘Pulin  Jana  we
 can  sit  with  you  to  discuss  these  affairs
 but  there  is  one  condition  which  is,  you
 will  have  to  provide  the  fallowing  items
 for  our  refreshment  and  amusement  :

 Chops—  60

 Tca  60

 Swecits—250

 Paan  —100

 Fish  -—500

 lemons—  8

 Meat,  rice  ete,
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 This  shows  that  everything  is  being
 snatched  away  even  from  a  dying  person.
 He  fell  at  the  feet  of  the  CPM  party
 workers  begging  for  adjustment  and
 understanding  but  the  party  workers
 are  demanding  all  sorts  of  luxurius
 eatables  from  him  asa  precosdition,
 taking  advantage  of  his  helplessness.
 This  is  the  conditioa  in  West  Bengal
 under  the  left  front  regime.

 I  am  now  referring  to  a  case  in  my
 own  coastituency,  viz,  Mandibajir.
 This  news  item  was  published  in  the
 ‘Jugantar’  paper’  an  important  daily  of
 West  Bengal,  on  2910  March.  One
 poor  woman  vuled  for  mz,  voted  for
 the  Congress.  Due  tuo  that  crime  of
 her,  the  day  after  the  voting  took  place,
 eight  CPM  workers  attacked  and  raped
 her.  The  police  refused  to  even
 diarise  the  case,  what  to  say  of
 punishing  the  miscrepants.  When  I
 came  to  know  of  it,  and  took  up  the
 issuc,  the  case  was  diarised  on  23rd
 January.  The  incident  took  place  on
 the  26th  December,  but  the  complaint
 was  registered  only  on  the  23rd  January
 that  too,  after  1  got  the  information
 and  took  up  the  issue.  This  is  the
 condition  of  law  and  order  ।  West
 Bengal.

 Sir,  this  is  not  my  statement  alone,
 Smt.  Geeta  Mukherjee  of  the  CPI  is
 present  here—on  28th  March  last  this
 following  news  item  was  published  ia
 the  ‘Ananda  Bazar  Patrika’,  the  most
 important  and  most  popular  paper  of
 West  Bengal.  The  caption  says  ‘‘The
 dead  boy  of  a  housewife  found  in  the
 pond.”  The  deadbody  of  a  young
 housewife  of  Bowbizar  area  was  found
 in  the  pond  of  Nilratan  Sircar  hospital
 on  Tuesday,  48  hours  afier  she  was
 Teported  missing.  Her  name  was
 Sutapa  Nag  and  she  was  aged  18
 years.  Inspite  of  the  case  being
 already  diarised  with  the  police,  a
 post-mortem  was  conducted  on  her
 without  informing  her  parents.  As  soon
 as  she  was  reported  missing,  Sutapa's
 parents  had  registered  the  case  with
 the  police.  The  police  knew  every-
 thing.  In  spite  of  that  the  poste
 mortem  was  condycted  without  inform-
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 ing  her  parents.  The  statement  of  the
 CPI  against  this  incident  and  against  th:
 pelice  administration  has  bzen  high-
 lighted  here.  This  is  the  law  and  order
 Situation.

 Now  Sir, I  shall  refer  to  another
 item  mentioned  in  the  cditorial  of  the
 paper  ‘Aaj  Kaai’  dated  12th  March.
 On  the  11th  March  1851,  an  employee
 af  this  paper  was  observing  the  first
 death  anniversary  of  his  only  son,
 Rahul.  Aft-r  one  year  of  fruitless
 effort  to  find  out  the  cause  of  the  death
 of  Rahul  or  who  were  behind  it,  the
 unfortunate  ard  hapless  mother  of  the
 deceased  appealed  to  the  Chief
 Minister  Shri  Joyati  Basu  through  the
 press.  The  paper  says,  “ith  March
 is  the  first  death  anniversary  of  Rahul.
 Rahul’s  mother  appealed  to  the  Chief
 Minister,  Jyoti  Basu  through  the  paper
 to  join  क  the  special  prayer  meeting  to
 be  held  on  this  day.  She  has  written
 ‘on  1100  March  when  द  will  hold  special
 Prayers  for  the  cternal  peace  of  Rahul’s
 soul,  at  that  time  hon.  Chief  Minister

 you  can  also  join  in  my  stream  of  tears.

 Apart  from  this  pitiable  appeal  what
 else  can  ऑ  mother  who  has  lost  her

 son?  She  only  wanted  to  know  the
 cause  of  the  unnatural  death  of  her
 brilliant  management  trainee  only  son.
 She  wanted  to  know  the  identity  of
 those  who  killed  her  son  in  the  heart  of
 the  capital.  She  wanted  justice  for  the
 murder  of  herson.  This  is  the  condi-
 tion  in  West  Bengal.  Some  time  back
 there  was  police  firing  centred  on  the

 regional  college  at  Durgapur.

 (Interruptions)

 [English]

 SHRIMATI  GEETA  MUKHERJEE

 (Panskura)  :  Sir,  Tam  on  a  pecint  of

 order.  Can  we  discuss  the  Jaw  and

 order  situation  of  each  and  every  State

 here  ?

 (Interruptions)

 SHRI  BASUDEB  ACHARIA  ;  Sir,

 are  you  allowing  this  ?

 (General),  1985-86

 SHRIMATI  GEETA  MUKHERJEE  :
 Can  we  discuss  the  law  and.  order
 situation  of  Bihar,  Orissa,  Maharashtra
 and  other  States?  If  it  is  so,  you
 also  allow  us  to  discuss  the  law  and
 order  situation  in  all  the  States.

 SHRI  BASUDEB  ACHARIA  :  We
 are  discussing  the  Demands  of  the
 Ministry  of  Home  Affairs.  Why  are
 you  allowing  this  ?

 (Interruptions)

 MR.  DEPUTY  SPEAKER
 sit  down.

 :  Please

 (Interruptions)

 MR.  DEPUTY  SPEAKER:  Whit  is
 your  point  of  order?  I  could  not
 hear.

 SHRIMATI  GEETA  MUKHAERJEE:
 My  point  of  order  is  whether  we  are
 allowed  to  discuss  the  law  and  order
 situation,  other  than  Scheduled  Castes
 and  Scheduled  Tribes,  of  ail  the  States
 hire.  If  it  is  so,  we  have  no  objection,
 Ict  her  discuss,  we  can  alsa  discuss  the
 internal  law  and  order  situation  of
 Bihar,  Orissa,  Rajasthan,  Madhya
 Pradesh,  Maharashtra  and  all  other
 States.  But  is  it  allowed  ?  (Jnterruptions).
 We  are  fully  prepared,  we  have  no
 objection  if  you  also  allow  us  to
 discuss.

 (Interruptions)

 SHRI  BASUDEB  ACHARIA  :  We
 want  your  Ruling,  Sir.

 SHRI  RAM  PYARE  PANIKA  :  She
 is  speaking  about  the  law  and  order
 situation  prevailing  in  her  State.

 (Interruptions)

 SHRI  SAIFUDDIN  CHOWDHURY  :

 Of  course,  we  need  not  give  any  impor-
 tance  to  what  she  said,  but  we  have  to

 vbserve  the  decorum  and  dignity  of
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 the  House.  The  hon.  Home  Minister  as
 also  the  Parliamentary  Affairs  Minister
 is  here.  You  should  look  into  this.
 We  don't  mind  her  way  of  speaking
 sometimes  we  require  entertainment.
 But  the  point  is  whether  it  is  according
 to  the  rules  or  not.  If  We  say  some-

 thing  about  Maharashtra  during  this

 debate,  will  that  be  permitted  2

 (Interruptions)

 MR.  DEPUTY  SPEAKER  ::  IF  it  is
 Purely  an  internal  matter,  we  cannot
 allow.

 (Interruptions)

 SHRI  AJIT  KUMAR  SAHA:  Cana
 we  discuss  here  the  law  and  order  of  a
 State  ?

 (Interruptions)

 SHRI  ZATINUL  BASHER  :  The  law
 and  order  situation  is  always  discussed
 in  the  Housc.

 SHRI  SAIFUDDIN  CHOWDHURY  :
 You  are  in  the  panel  of  Chairmen.
 Don't  you  know  the  rules  ?  Wego  by
 certain  rules.

 SHRIMATI  GEETA  MUKHERIEE  :
 Should  we  discuss  the  internal  law  and
 order  situation  of  Maharashtra  also  ?
 We  have  no  objection  her  speaking  what-
 ever  she  likes  to  speak.  But  there
 should  be  some  uniform  rules.

 (Interruptions)

 SHRIMATI  GEETA  MUKHERJEE  :
 Not  only  West  Bengal  but  ali  the
 States  should  be  discussed.  We  want
 to  listen  to  you.

 (Interruptions)

 SHRI  MOOL  CHAND  DAGA:  Under
 what  rule  finished  raising  the  point
 pf  order  7  ।  know,  it  is  rule  376,
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 But  a  point  of  order  or  not  7

 (Interruptions)

 MR.  DFPUTY  SPEAKER :  If  it  is
 purely  an  internat  matter  of  any  State,
 it  is  better  to  avoid.

 SHRI  K.  RAMAMURTRY  :  I  am  on
 a  point  of  clarification.

 MR.  DEPUTY  SPEAKER  :  I  have
 only  said  that  it  must  be  avoided.  That
 is  what  I  have  said.

 SHRI  ZAINUL  BASHER  :  The  law
 and  order  situation  of  the  country  is
 alwzys  discusscd  under  the  Home
 Ministry’s  Demands  for  Grants.

 (Interruptions)

 MR.  DEPUTY  SPEAKER  :  You
 please  sit  down.  All!  of  you  sit  down.
 Ihave  given  my  ruling.  It  is  purely
 an  interu:al  matter  of  any  State—law  and
 Order  or  anything—I  request  the
 Members  to  avoid  making  a  reference.

 KUMARI  MAMATA  BANERJEE  :
 They  are  always  trying  to  disturb  me.
 How  can  I  continue  ?

 MR.  DEPUTY  SPEAKER  :  You
 follow  the  ruling  which  I  have  given.
 If  it  is  purely  an  internal  matter  of  any
 State,  don’t  try  to  make  a  reference  to
 it.  Please  conclude.  You  have  already
 taken  15  minutes.

 SHRI  K.  RAMAMURTHY  :  Ths
 law  and  order  situation  always  used  to
 be  discussed  in  this  House.  Kindly
 listen  to  me.

 (Interruptions)

 MR.  DEPUTY  SPEAKER  :  No,  If  it
 is  about  the  general  law  and  order
 situation,  you  can  discuss.

 SHRI  K.  RAMAMURTHY  :  Have
 we  not  discusscd  here  about  Punjab  or
 Assam ?
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 SHRI  ZAINUL  BASHER  :  The  law
 and  order  situation  of  the  entice

 country  is  always  discussed.

 (Interruptions)

 MR.  DEPUTY  SPEAKER  :  Iam  not

 allowing.  Please  sit  down.  Please
 wind  up

 [  Translation]

 *KUMARY  MAMATA  BANERJEE  :
 Sir,  I  want  to  say  that  more  assistance
 Should  be  given  to  West  Bengal,  some-
 thing  more  has  got  to  bs  done  for  the
 Peopie  there.  About  the  I.R.D.P.  and
 NREP  p:ogrammes  in  West  Bengal.  I
 want  to  say,  I  know  w'i:never  I  speak
 the  truth  the  CPM  m  tubers  will  raise
 a  hue  and  cry  :  4  oppose  me,  but I
 will  apain  say  that  opposition  must
 oppose  but  it  should  be  constructive.  I
 say  that  the  rural  people  of  West
 Bengal  arc  not  getting  any  benefit  from
 the  funds  being  provided  by  the  Centre
 for  the  NREP  and  IRDP  programmes.

 There  arc  many  roads  in  West
 Bengal  where  the  peoplc  cannot  even
 walk.  These  poor  people  of  rural
 Bengal  are  living  in  very  neglected
 Conditions.  The  State  Government
 should  bz  given  more  powers.  The
 Chief  Minister  of  West  Bengal  Jyoti
 Bosu  gocs  on  rv  peating  that  the  Centre
 iS  not  giving  any  assistance  and  they  are
 responsible  for  all  the  ilis  of  Bengal.
 He  blames  the  Centre  for  everything.
 He  says  that  the  Centre  has  adopted  a
 step-motherly  attitude  towards  Bengal,
 This  way  he  is  mislecdirg  the  people.
 But  we  know  that  the  Centre  is  giving
 bountiful  ass'stance  t>»  Bengal  for  the
 betterment  of  the  people  there,  for  the
 development  of  the  Stale,  But  those
 funds  are  being  misuscd  for  political
 Pui  poses  and  going  in  the  party  coffers
 of  CPM.  They  are  being  used  for  party
 work  and  party  offices  of  the  CPM.
 The  people  of  West  Bengal  do  not
 consist  of  the  CPM  alone.  Once  the
 definition  of  democracy  was,  ‘“Govern-
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 ment  of  th:  poopie,  for  the  people  and
 by  the  people.  Bul  Sir,  in  West  Bengal
 the  definition  of  democracy  today  is,
 “Government  of  the  Marxists,  by  the
 Marxists  and  far  the  Marxists.”

 With  that  Sir,  ।  thank  you  and
 concluds  my  speech.

 SHRI  SHIV  PRASAD  SAHU
 (Ranchi)  :  Mr.  Deputy  Speaker,  Sir, I
 thank  you  for  giving  me  an  opportunity
 to  speak.  I  wholcheartcdly  support  the
 demands  presented  by  the  Ministry
 of  Home  Affairs.

 It  is  the  duty  of  the  Home  Ministry
 to  protect  the  life  and  property  ‘of  the
 people  belonging  to  the  weaker  sections,
 the  people  living  in  backward  areas,
 the  harijans,  the  Adivasis  and  other
 Communities  and  to  mike  them  prosper.
 It  is  also  its  du'y  to  curb  the  activities
 of  the  people  indulging  in  violence  aud
 to  maintain  law  and  order.

 I  would  Jike  to  place  before  you  a  few
 serious  problems  of  district  Ranchi  in
 Chhota  Nagpur,  the  area  which  I  repre-
 sent  here,  which  is  the  most  backward
 area  in  Bihac.  Sir,  you  know  that  there
 cannot  be  two  opinions  about  the  fact
 that  the  Chhotta  Nagpur  area  of  Bihar
 is  the  heart  of  India.  I  would  like  to

 bring  it  to  your  notice  that  the  Chhota

 Nagpur  area  is,  in  a  way,  unique  in  the
 entire  world.  It  has  the  biggest  coal
 reserves  in  Asia.  Uranium,  iron,
 copper,  gold,  mica  and  Biuxite  reserves
 are  also  found  there.  There  are  so  many
 reserves  of  minerals  in  the  hills  of  Chhota

 Nagpur.  Raw  material  for  paper,  like

 bomboo,  etc.,  and  fine  clay  china  clay  are
 also  available  there  7  Then  why  is  it  that
 the  standard  of  living  of  the  people  is
 not  rising  there  7  I  would
 like  to  give  some  figures  to  the  Home

 Ministry.  Tnis  is  a  seriouse  problem.
 In  Chhota  Nagpur  and  Santha!l  Parganar
 the  population,  of  the  Santhals  is
 1801304,  the  Uraon  caste  is  876211,
 the  Munda  caste  is  753111,  the  Ho  caste
 is  505172  and  that  of  Kharia  casto  is

 "The  speech  was  originally  Delivered  in  Bengali.
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 127002,.  Similarly,  in  Chhota  Nagpur
 of  Bihar  there  are  about  30  sub-trib-s.
 There  are  many  tribes  like  ‘Birhor’,
 ‘Asur’  and  ‘Korba’  who  still  live  in  the

 jurgles  and  in  the  hills  and  eat  monkey
 flesh.

 71.00  hrs.

 A  grave  si'uation  has  arisen  in  Chhota
 Nagpur  about  which  I  am  a  bit  hesitcnt
 to  speak  here.  Big  dams  have  been
 bu'lt  there  and  ।  would  like  to  mention
 only  two  of  them  one  isthe  Kuyal  Karo
 dam  project  and  the  other  is  Subarana
 Rekha  dam  project.  In  the  Koyal
 Karo  dim  project,  apnroximetely  70
 thousand  acres  of  lard  would  be  submer-
 ged  and  in  the  Subsrana  Rekha  project
 92.0  villages  ard  approximetaly  52
 thousand  acres  of  land  wou'd  be  sub-
 merged.  The  Government  had  arnouna-
 ecd  that  Rs  20,000  to  Rs.  22,000  would
 be  paid  as  compensation  to  the  people
 affectcd  by  it  but  no  decision  has  yet
 been  teken  abcut  it.  It  has  also  not
 been  decided  how  many  p2  pie  would  be
 offered  houses  ard  alternative  employ-
 mont  after  their  lands  have  been
 acquired.

 All  these  problems  are  assuming
 serious  proportions.  The  szme  is  the
 casc  of  Subarna  Rekha  dam  _  project.
 When  a  demand  is  made  for  the  opening
 ofa  bank  brarch  or  for  the  supply  of
 electricity  there,  it  is  sa‘d  that  that
 wou'd  be  of  no  use  because  ultimately
 the  arca  would  be  submerged  in  the
 dam.  Muiny  dams  were  built  in  Orissa,
 but  it  was  not  madz  known  where  these
 people  would  be  rehabilitated  and  give
 alternative  lands.  This  issue  of  rehabi-
 litation  ard  providing  alternate  jobs  and
 houses  must  be  settl:d  before  the  cons-
 truction  of  the  dam  starts.

 [English]

 PROF.  ।.  0.  RANGA:  Are  they  not
 being  offered  any  alternative  fands  7

 [Translation]

 SHRI  SHIV  PRASAD  उ  101:  [iey
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 are  not  getting  any  alternative  lands.
 We  have  abuidant  coal  diposits.  A

 provision  was  mode  in  the  coalfields  that

 only  those  people  would  be  provided
 with  jobs  from  whom  three  acres  of  lards
 had  been  aquired.  I  would  like  to  point
 out  that  the  people  living  in  the  forests
 do  not  own  more  than  one  and  a  baif  to
 two  acres  of  lund.  When  they  ask  for
 employment  they  are  told  that  as  their
 land  was  |.  33  than  three  acres  they  cou'd
 pot  be  pruvided  with  employment.  The
 result  is  that  outsiders  are  being  taken
 ard  the  peoble  af  Chhota  Nagpur  are
 not  being  g  ven  jobs.  In  spite  of  the
 land  being  ric  ।  11  minerals,  more  than
 tw.  Jakh  workers  fiom  Renchi  and

 Palamau  districts  have  to  work  in  brick
 kilns  and  they  have  to  ए  in  search  of

 jobs  to  Puij  0  and  Varanasi,

 This  must  be  the  only  cxample  of  its
 kind  not  only  in  India  but  in  the
 entire  world.  Because  of  uncmploy-
 ment  the  people  of  that  area

 go  to  other  places  and  thcre  they  are

 cxplyited.  They  go  eVery  year  by  force
 of  circumstances.  At  icast  200.0  1०  300
 adivasi  girls  are  found  missing  cvery  year.
 Who  takes  then:  away  no  one  knows
 about  it.  The  Home  Ministry  should

 pay  special  attention  to  it.  There
 standard  of  living  shou'd  6३  taken  care
 of.  Under  the  [.R.D.P.  Programme,
 Rs.  1000  or  sometimes  Rs.  800  are  given
 to  buy  bulls  but  they  are  asked  to  sign
 a  receipt  for  Rs-  1500.  An  enquiry
 Committee  should  be  appointed  by  the
 Home  Ministry  to  see  whether  the

 money  that  is  being  spent  in  Chhota

 Negour  is  being  utilised  properly  for  the
 betterment  of  the  harijans  ard  the
 Adivesis.  The  Committee  that  goes  to
 look  into  all  these  things,  returns  from
 the  Ranchi  city  itself.  They  should
 visit  the  habitations  of  the  Munda  the
 Uraon  castes  who  live  in  the  forest  and
 the  hills  to  see  whether  the  furds  are
 actually  being  sp-nt  for  their  betterment
 or  not.

 Sir,  I  am  saying  all  this  because  there
 iS  great  resentment  and  unrest  every
 where  in  the  country.  Avery  explosive
 siluation  jis  developing  in  our  country
 disturbances  are  taking  place  and  the
 politics  uf  violence  can  be  seen  every-



 331  Demands  for  Grant.  CHAITRA  11,  1907  (SAKA)  Demands  for  Grants  33
 (General),  1985-86

 where.  What  is  happening  in  Chaibasa  7
 They  are  talking  in  terms  of  secession.
 On  the  other  hard  ia  Chhota  Nagpur
 also,  this  trend  is  gaining  ground.  There
 are  forces  behind  all  this,  who  are

 exploiling  the  poor  adivasis  and  arc

 conspiiing  to  mislead  them  by  inciting
 their  feelings  and  sertiments.  That  is

 why  I  said  that  Chhota  Nagpur  was a
 a  ticking  time-bomb  and  if  no  time'y
 action  was  tuken  to  defuse  it,  it  would
 pose  ।  grave  threat  to  all  of  us.

 As  I  said  earlier,  1  would  like  to  give
 a  few  suggestions  to  the  Home  Ministry.
 Survey  for  laying  railway  lines  has  been
 undertaken  many  times  in  the  Ranchi
 district  for  ex.mp!e,  from  Ranchi  to

 Lohdaga  und  from  Lohdage  to  Tori
 ‘and  from  Ranchi  to  Koderma  via

 Hazaribagh,  as  coal  is  found  in  that  area.
 The  other  arca  has  abundance  of  bauxite
 and  forests,  Bul  every  lime,  the  work
 is  not  taken  up  on  the  piea  that  it  wou'd
 be  uncconsmic.  The  survey  has  been
 carried  out  more  than  four  time.  When
 two  to  three  lakhs  of  pe  ple  have  been

 migrating  to  other  parts  of  the  country
 everv  year,  the  Government  should

 enquire  into  it  and  make  sepcial  provi-
 sion  to  link  this  tribal  area  with  new

 railway  lines  so  that  new  industries
 could  be  set  up  there.  As  far  asI
 know  there  is  (1  move  tosct  up  an
 aluminium  plant  there  by  the  Birla

 Group.  There  is  also  a  proposal  to  set

 up a  bauxite  f.ctory,  and  as  per  the

 blue-print,  Rs.700  crores  are  likely  to
 b:  invested  thercon.  But,in  the  absence
 of  a  broad  gauge  line  in  Lohdiga,  they
 are  hesitant.  Jt  is,  thereforc,  essential
 to  provide a  bro.d  gauge  railway  line
 if  the  standard  of  living  is  to  be  raised
 and  pecple  made  happy.

 I  would  now  like  to  bring  to  your
 notice  another  serious  probem.  Tension
 is  being  created  in  the  Punjab,  Tirpura
 and  in  Assam.  These  forces  had
 assassinated  cur  revered  Prime  Minister,
 Shrimati  Indira  Gandhi.  Even  oow  letters
 of  threat  are  being  received  from  them.
 If  any  one  raiscs  his  voice  against  the
 Akali  Dal  or  appeals  to  the  extremists  to

 sotp  the  politics  of  murder  and  violence,

 oo:
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 he  immediately  reccives  a  threatening
 letter.  After  all,  for  how  long  will  this
 goon  in  our  country?  Today,  cons-
 piracies  are  being  hatched  to  murder
 our  Prime  Minister  and  the  President.
 As  we  have  alrendy  lost  “Bharet  Maਂ
 Indira  Gandhi,  the  Home  M  nistry
 should  become  vgilant  Icast  the  enemy
 should  hatch  another  conspiracy  by  tak-
 ing  advantage  of  our  carelessness  we
 shall  have  to  be  extra  carcful  about  the
 enemy.

 Danger  is  looming  lerge  over  our
 borders,  as  Pakistan  and  China  have
 massed  their  troops  on  our  borders.  On
 the  other  hind  a  number  of  conspiracies
 are  being  hatched  withia  the  country
 and  the  politics  of  murder  and  violence
 is  raising  115  ugly  head.  The  Advasis  of
 Chhota  Nagpur  are  being  incited
 and  similarly  the  people  on  Assam
 and  Nagaland  are  also  being  incited
 and  misled  and  disturbances  are
 being  created  on  our  border  «areas.
 This  indicates  that  some  foreign  powers
 are  Casling  an  evil  cye  on  us  and  trying
 to  disintegrate  the  unity  of  the  country.
 We  are  faced  with  many  grave  probiems
 When  Indiraji  used  to  say  that  the  coun-
 try  was  facing  danger,  she  was  ridiculed
 but  she  sacrificed  her  life  and  proved  it.
 I  would  like  to  ask  the  opposition  mem-
 bers  whether  the  country  is  facing  uny
 danger  or  nol,  whether  troops  have
 been  masscd  on  the  borders  of  Kashmir
 or  not  andin  which  dircction  the  guns
 and  tanks  are  pviated  on  the  borders
 of  NEFA  and  Assim?  Are  they  not
 pointed  in  the  disrec’ion  of  our  borders  2
 Extremists  are  being  imparted  training
 in  Kashmir  and  peopte  are  being  incited
 in  Punjab,  Assam  ard  Nagaland  and  there
 are  disturbarces  in  Tripura.  All  this
 pointedly  indicates  that  some  foreign
 powers  do  not  want  to  sec  India  p:o-
 gress,  now  that  we  are  making  under
 the  leade  ship  of  Rajive  now  and  under
 the  leadership  of  Indiraji  b.fore.  They
 do  not  like  this.  We  are  becoming
 self-sufficient  in  almost  all  the  fields
 today  and  there  is  nothing  in  the  world
 which  we  do  not  manufaciure,  though
 in  1947  not  even  anecdie  was  manu-
 factured  in  our  country.  I  would  not
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 take  much  time  of  the  House  and  would
 like  to  pwint  out  that  the  land  of  Chhota
 Nagpur  is  rich  in  minerals.  I  wou'd
 request  the  Home  Ministry  to  lay  a  net-
 work  of  Rai!ways  in  the  area  so  that
 industries  could  be  set  up  there,  people
 could  get  emp'oyment  and  thet,  standard
 of  living  c-uld  improve  ard  they  could
 become  prosperous  and  their  migration
 could  be  checked.  Besides,  the  distur-
 binc:s  bciag  incited  there  should  also  be
 checked.  The  forcign  powers,  which
 are  gaining  ground  in  the  country  and

 trying  to  spread  disturbanccs,  shou'd  be
 checked  from  doing  all  this,  so  that  we
 could  build  a  strong  and  united  India,
 which  Rajiv  is  dreaming.

 *SHRI  A.C.  DAS  (Jajpuc)  :  Mr.

 D.puty  Speaker,  Sir,  at  the  ou'set  J
 thank  you  very  nvich  for  having  given
 me  the  oppoitunity  to  take  part  in  the
 discussian  wn  demacds  fer  grants  in

 tespcc!  of  the  Ministry  of  Home
 Affairs.  I  support  the  demands  for

 grants  wholehearted  y.  Sir,  the  subjects
 which  come  under  the  Ministry  of  Home
 Affairs  are  very  vast.  It  is  not  possible
 to  discuss  everything  within  the  limited
 time  allettcd  to  me.  Thereforc,  I  will

 just  discuss  some  problems  relating  to
 scheduled  castes  and  scheduled  tribes.

 It  has  been  said  in  this  House  and
 outside  that  there  has  been  decline  in
 the  atrocities  in  Adivasis  ard  harijans.
 But  it  is  actually  not  correct.  The
 Adivasis  and  harijins  are  s‘iil  exploited
 in  miny  prrts  of  the  couttry.  The
 Government  of  India  have  taken  some
 steps  to  pul  an  erdto  the  explvitation
 ard  oppression  of  SC  &  ST,  but  those
 are  very  inadequate.  The  samount

 provided  for  the  impiementation  of  pr.  -

 tection  of  civil  rights  is  only  Rs  360
 lakhs.  This  amount  should  be  enhanced.
 You  are  deployin:  police  to  protect  the

 harijans  and  adivesis.  But  they  are  not
 ab'e  to  help  those  communities.  Some-
 times  they  make  the  situation  more
 tense.  So  We  have  to  find  ways  and
 means  9s  to  how  the  oppression“on  these

 *The  speech  was  originally  delivered  in  Oriya.
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 people  will  come  to  an  end.  [ao  this

 connection,  I  suggest  to  the  Government
 to  involve  voluntary  organisations,  But
 it  is  seen  that  the  furds  earmirked
 for  the  activities  of  voluntary  o-ganisa~
 tions  are  very  insufficient.  These  orga-
 Nisations  go  to  various  places  tv  create
 Peaceful  atmosphere  and  to  stop  exploi-
 tation  of  Adivasis  and  Harijans.  If  we
 look  into  the  allocation  made  in  the
 current  financial  ycar  for  various  acti-
 vities  of  the  voluntary  organisations  we
 find  that  the  allocatio.  is  very  inade-
 quatc.  I  suggest  to  the  government  to
 enhance  the  allocation  to  the  voluntary
 O‘ganisations  in  the  nex:  financial  year.
 We  should  not  depend  more  on  police
 force  to  safeguard  the  intercst  of  SC.
 8  5.1.  but  we  should  involve  more
 and  more  votuntary  organisations  who
 can  help  the  government  to  mitigate  the
 suffering  of  these  oppressed  communities.

 Sir,  it  is  a  matter  of  great  regret  that
 Harijans  arc  engaged  in  the  unclean
 occupation  even  37  years  after  Indcpen-
 dence.  However,  it  is  good  that
 Government  of  India  has  identified  50
 towns  and  citics  for  the  introduction  of
 modern  sewage  system  and  better  seni-
 tation  programme.  Under  these  schemes,
 the  dry  fatrines  will  be  converted  into
 septic  latrines.  It  is  our  duty  to  improve
 the  cond!tion  of  the  peopic  engaged  in
 uiclean  occupition.  The  Government
 of  India  should  take  immediate  steps  to
 provide  more  cducational  facilities  to
 the  chiidren  of  such  people.  The
 stipends  of  the  children  whose
 Ppirents  are  engaged  in  unclean
 occupation  should  be  enhanced,  Law
 cost  houses  should  be  provided  to  this
 class  of  people.  It  is  seen  that  many  of
 these  people  do  not  have  houses.
 Therefore  it  is  our  first  duty  to  provide
 them  shelter.  Highest  priority  shoutd
 be  attached  to  the'r  economic  rehabili-
 tation.  At  present  there  are  as  many  as  $0
 castes  included  as  Harij.ins  and  about  23
 tribes  are  listed  as  Adivasis.  But  the
 time  has  now  come  to  give  a  new  defi-
 nition  to  the  word  Harijan.

 In  the  past,  the  people  who  were
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 untouchable  were  called  harijans.  The

 washerman  did  not  wash  their  clothes.
 The  Brahmins  did  not  perform  the

 religious  rites  on  their  social  ceramonics.

 The  barbers  did  not  cut  their  hair.  Only

 such  neglected  people  who  were  totally

 detached  from  the  society  were  called

 Herijans  in  the  olden  days.  I  will  tell

 about  Adivasi’s  on  some  other

 occasion.

 There  are  many  people  other  than

 Harijans  living  in  the  country.  Theugh

 they  are  not  Harijans,  but  they
 are

 getting  the  benefits  that  are  availabie

 for  Harijans.  On  the  other  hand,  there
 are  people  belonging  to  Harijans

 Community  who  are  deprived  of  such

 pencfits.  Though  they  are  depressed

 and  neglected  nobody  bothers  to  help

 them.  I  suggest  to  the  Government ‘०
 give  real  bencfits  to  the  deserving

 persons  only.  All  possible  steps  shoud
 be  taken  to  provide  good  education  to

 these  people.
 .

 Sir,  I  had  the  opportunity  to
 travel

 throughout  India.  I  have  seen  the  plight

 of  Harijans  from  close  quarters.  The

 negiectcd  people  are  still  neglected

 whereas  the  people  who  are  well  off  are

 still  getting  the  benefits:  Therefore  we

 have  to  thinkover  this  matter.  A

 group  of  people  beloning  to  Harijans

 Community  have  received  good  ediuca-

 tion  ;  they  have  got  jobs  and  their  status
 has  improved.  But  they  are  still

 getting  all  the  bencfits  because  they

 belong  to  Harijan  ८  ommunity.  On  the
 other  hand  those  who  have  remained

 backward  are  still  not  able  to  como  up

 at  par  with  other  Harijans  who  have

 already  raised  their  status.  Sir,  there

 are  many  affluent  Harijans  who  do  not

 want  to  identify  themscives  4s  Harijans.

 It  is  also  a  fact  that  there  are  many

 people  who  were  oviginally  not  Harijans

 but  have  somehow  managed  to  become

 Harijans.  The  motive  of  such  pcople

 is  only  to  enjoy  tae  benefi‘s  that  are

 given  to  the  Harijans.  We
 should

 singleout  such  people.  Sir,  recently

 some  people  who  were  not  in  the
 Harijans  list  in  Orissa  filed  cases  in

 Court  and  staked  their  claim  ta  include

 them  as  Harijans.  Finally  they  won  the
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 case  and  their  caste  was  enlisted  in

 Harijin  community.  These  people
 were  not  untouchable  and  they  belong  to

 upper  caste  end  their  financial  position
 is  sound.  So  we  have  to  be  very  care-
 ful  about  these  people.

 Sir,  ।  request  the  Home  Minister  to
 set  up  a  Parlismentary  Commitice  to  go
 into  these  problems  or  else  the

 parliamentary  committce  on  the  welfare
 of  Scheduled  Castes  and  Schedu'ed
 Tribes  or  the  Commissioner  fcr
 Scheduled  Castes  and  Scheduled
 Tribes  should  be  requested  to  make a
 fresh  tour  all  over  India.  Thy  will  study
 the  situation  and  submit  reports  to
 the  Government.

 During  the  Sixth  Plan  period  a  sum
 of  Rs.  60,213.18  crores  was  sanctioned
 under  State  pien  Rs.  4,847.98  crorcs
 was  sanctioned  for  implementing
 Special  component  plan  and  Rs.  605
 crores  of  special  Central  assistarce  was
 also.  sanctioned  for  implementing
 welfare  programme  for  Adivasis  and
 Harijans.  So  the  total  amount  sane-
 tioned  under  the  above  prcgrammes  was
 Rs.  65,670.16  crores.  We  are  spend-
 ing  80  much  money  for  implementing
 those  programmes.  But  the  real  benefit
 is  not  reaching  the  deserving  people.  It
 is  a  matter  of  great  regret  that  their
 condition  has  not  been  imp.oved.
 The  present  trend  everywhere  is  to
 submit  statistics  regarding  the  number
 of  people  bencfited  urder  various

 programmes.  Therc  is  competition
 everywhere  among  the  officials  to  show
 in  the  official  files  that  there  is  tremcen-
 dous  increasc  in  the  number  of
 beneficiaries.  All  of  them  want  (0
 achieve  the  target  even  surpass  it.  But
 that  is  not  the  way  to  improve  the  lot  of
 Adivasis  and  the  Harijans.  We  hive  to
 monitor  the  imp'cmentation  of  various

 programmes  from  time  to  time  and  sea
 that  statistics  of  real  bencficiaries  are
 submitted  by  the  officials.  J  hope  that
 Honourable  Home  Minister  will  take
 note  of  my  suggcssion  and  wi.l  do  the
 necdful.  If  you  pay  somebody  Rs.  50
 or  somebody  Rs.  100  and  say  that  his
 condition  has  improved  then  it  is  nat
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 proper.  You  have  to  find  out  that  the

 money  provided  by  you  is  properly
 utilised  or  not.

 Now  th:  schemes  like  Integrated
 Rural  Development  Programme,
 National  Rural  Emp!oyment  Programme
 and  Differential!  Rare  of  Interest  are
 a'so  under  implementation  in  the  rural
 areas.  The  Government  is  sanctioning
 Rs.  3000  or  Rs.  5000  under  such
 schemes  The  Government  machinery
 is  silent  after  sanctioning  the  money.
 No  body  is  making  any  review  as_  to
 wheather  the  amount  sarctioned  is

 properly  utilised  for  the  real  beneficia-
 ries  or  not.  The  middle  men  who  ere
 neither  from  SC  8  ST  communities  nor
 the  beneficiaries  are  getting  the  real
 bencfit.  They  are  exploiting  the
 Adivasi  &  Harijan  beneficiaries.

 The  other  day  I  was  speaking  on  the

 system  of  subsidy  granted  by  the  Govern-
 ment  under  various  development  schemes.
 In  my  epinion,  by  paying  subsidy  we  are

 paving  the  way  for  growing  inflation.

 Again  I  would  like  to  say  that  the  only
 middlemen  are  benefited  by  such  a

 sysiem.  I  suggest  to  the  Government
 to  abolish  subsidy  system.  Instead  the
 interest  free  loan  system  should  be
 introduced,  The  1018  loan  sanctioned
 to  the  beneficiaries  will  be  returned  by
 them  fully  in  duc  course.  If  at  all  the
 bark  insists  on  interest  it  should  borne

 by  the  Government  and  not  the

 beneficiary.

 Sir,  the  Parliamentary  Committee  on
 the  welfare  of  Scheduled  Castes  and
 Scheduled  Tribes  had  discussed  the

 present  system  of  the  disbersement  of
 loan  to  the  beneficiary  under  IRDP,
 special  Component  plan  and  also  under
 20  Point  Economic  Programme.  The
 Committee  had  recommerded  to  the
 Government  to  introduce  ‘Family
 Cards’,  The  Family  card  or  Family
 Diary  is  just  like  an  Identity  card  where
 the  names  of  the  members  of  the  family,
 their  status,  category  they  belong,  the
 amount  of  loan  disbursed  to  them,  how
 far  the  loen  is  properly  ytilised,  all  these
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 should  be  written  there.  ।  hope  the
 the  Government  will  implement  this
 rccommendation.

 Sir,  I  had  the  opportunity  to  work  in
 Koraput  in  Orissa  which  is  predomi-
 nately  a  tribal  populated  district.  In
 1983  the  Parliamentary  Committee  on
 the  welfare  of  Scheduled  Caste  and
 Scheduled  Tribe  had  visited  that  district
 and  seen  the  condition  of  the  people.
 We  come  to  know  that  only  34  SC.  8
 S.T.  students  from  that  district  have
 passed  B.A.  so  far.  Sir,  Koraput  is
 one  of  the  largest  districts  in  India.
 About  70%  of  the  total  pupulation  are
 Adivasis  and  Harijins.  These  are
 10,000  primary  schools,  many  High
 Schools  and  colleges  in  that  district.
 Despite  all  this  if  only  34  have
 graduated  since  Independence.  You
 can  well  imagine  the  fate  of  the  tribals
 and  Harijans  living  in  that  district.
 Sir,  ।  have  to  speak  a  word  about
 Primitive  tribes.  We  have  not  yet
 implementcd  sufficient  schemes  for  their
 development.  The  Commissioner  for
 Scheduled  Castes  and  Scheduled  Tribes
 is  of  the  opinion  that  more  schemes
 should  be  implemented  for  their  uplif-
 tement.  Thenonly  they  can  join  the
 main  stream.  The  fruit  of  the  freedom
 should  be  equally  shared  between  all.
 Equal  opportunities  should  be  given  to
 all  ।  request  the  Government  to  imple-
 ment  the  suggestions  that  I  have  made
 in  this  House.  With  these  words  I
 conclude  my  specch,

 SHRI  ABDUL  RASHID  KABULI
 (Srinagar):  Mr.  Deputy  Speaker,  Sir,  I
 would  like  to  say  tothe  Home  Minister
 that  our  country  necds  a  peaceful  atmo-
 sphere  for  making  progress  and  ir.creasing
 production.  If  we  want  to  strengthen
 democracy  and  to  make  our  country
 strong,  then  it  is  necessary  to  facn
 those  hostile  countries,  which  have
 cast  an  evil  eye  on  us,  by  having
 peace  in  the  States.  Among  the
 broder  States,  the  state  of  Jammu
 and  Kashmir  occupies  an  important
 place.  In  this  connection,  I  would  like
 to  submit  to  the  Home  Minister  that
 the  conditions  in  Jammu  and  Kashmir
 cannot  stabilise  unless  democracy  is
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 restored  there.  The  whole  country  is
 enjoying  the  fruits  of  independerce  since
 1947  ard  living  with  freedom.  So  long

 as  frecdom  of  speech  and  expression
 is  there  in  Jammu  ard  Kashmir,  and  the
 right  to  clect  representatives  of  ones
 choice  is  there  that  State  would  emerge
 stronger  and  the  people  of  that  State
 would  have  faith  in  the  Constitution  of
 India.  So  long  as  they  have  faith  in  the
 Constituiion,  they  would  remain  a  part
 of  the  mainstrezm.  The  State  of  Jammu
 and  Kathmir  is  surrounded  by  foreign
 powers  from  there  sides.  On  one  side
 there  is  Pakistan,  on  the  other  side
 there  is  China  and  the  border  with
 Afghanistan  is  also  not  trouble-free.
 There  Russia  and  the  local  freedom  lov-
 ing  people  are  at  war  and  its  impact
 might  be  feet  in  Jammu  and  Kashmir.
 So,  if  there  is  peace  in  that  State,  it  will
 give  great  encouragement  to  our  armed
 forces.  The  greater  the  cordiality
 between  the  people  of  the  State  and  the
 armed  forces,  the  casier  it  would  be  for
 the  armed  forces  to  face  the  enemy,  ।
 think  it  is  most  unfortunate  that  the
 people  of  Jammu  and  Kashmir  do  not
 have  dcmocracy  and  they  could  not
 form  a  Government  of  their  choice  and
 in  place  of  trust  they  may  be  looked

 upon  with  distrust  and  puspicion.  This

 thing  is  not  in  the  interest  of  the  country
 and  it  poses  a  danger  to  the  integrity  of
 the  country.  The  hon.  Home  Minister
 should  give  special  attention  to  all  these

 things.  I  would  like  to  say  that  there
 can  be  pence  in  the  State  of  Jammu  and
 Kashmir  only  when  the  people  are
 allowed  to  form  a  government  of  their
 choice.  Elections  were  held  there  in
 1983  but  ever  since  the  installation  of
 the  defectors  “Government,  the  people
 are  feeling  discouraged  and  frustrated.

 Now,  they  have  no  faith  in  free  elec-
 tions.  The  Lok  Sabha  elections  were
 held  there.  I  congratulate  the  Election
 Commission  for  conducting  fair  and  free
 elections  to  the  Lok  Sabha  held  there

 recently.  The  results  of  the  Lok  Sabha
 elections  have  revealed  certain  facts  and
 it  ison  that  basis  that  Iam  speaking
 here.  With  me,  Dogra  Sahib  and  Janak

 Raj  Guptaji  of  Congress  (I)  have  been
 elected.  Begum  Abdullah  and  Prof
 Saiffuddin  Soz  from  our  party  have  been
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 elected,  but  in  this  House  there  is  no
 Tcpresentation  of  the  Government  whieh
 Claims  the  right  to  administer  the  State,
 It  will  have  to  be  conceded  that  the
 people  of  the  State  had  rejected  the
 Government  (व  Ghulam  Mohammad
 Shah  in  the  last  electiors.  This  was  the
 verdict  of  the  people  which  should  be
 honoured.  Tcday,  Rajiv  Gandhiji  and
 Chavan  Sahib  are  sitting  on  the  treasury
 benches  because  the  people  have
 supported  you  and  have  given  their  ver-
 dict  through  the  ballot  box  that  the
 Congress  will  rule  and  the  Opposition
 have  no  right  to  take  its  place,

 I  would  like  to  submit  that  the  law
 and  order  situation  in  the  border  area
 has  deteriorated.  The  link  between  the
 Government  and  the  people  has  been
 snapped  and  the  people  have  lost  faith
 in  that  Goverrment.  So,  danger  ४
 looming  large  over  that  State.  I  think
 that  of  being a  sensitive  area  whose
 security  is  as  important  as  that  of  the
 entire  counry,  it  would  be  injustice  to
 to  tolerate  such  a  Government  under
 such  conditions.  This  ‘5  not  conducive
 to  our  democracy  and  our  Constitution,
 The  Congress  Party  should  look  into  it
 on  whose  support  this  defectors’  Govern-
 ment  is  in  the  saddle,  although  the
 Congress  has  not  joined  the  Govern-
 mcit..-.

 (Interruptions)

 {  English]

 SHRI  JANAK  RAJ  GUPTA  (Jammu)  :
 Ona  point  of  order.  Shri  Kabuli  has
 said  that  nobody  is  safe  in  Jammu  and
 Kashmir.

 ।  Interrupiions)

 [Translation]

 SHRI  ABDUL  RASHID  KABULI  ;
 Had  those  people  not  defected,  who
 formed  anew  party  by  breaking  away
 from  the  Nationa!  Corference  (Abdullah
 Group) 1
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 SHRI  JANAK  RAJ  GUPTA:  This

 case  is  sub-judice  in  the  Supreme  Court.

 I  think  the  contention  of  the  hon.

 Member  is  not  correct  because  the

 Government  was  formed  with  the  help
 of  those  persons  who  had  left  the  party.
 है  want  to  know  whether  when  Shcikh

 Abdullah  was  in  power,  Kabuli  Sahib

 would  say  at  that  they  had  not  been

 fired  upon.......05?

 (  English]

 MR.  DEPUTY  SPEAKER:  Do  not

 stretch  too  much  on  Jaw  and  order.

 You  can  give  a  separate  notice.

 [Translation]

 SHRI  JANAK  RAJ  GUPTA:  Mr.

 Deputy  Speaker,  Sir,  I  only  want  to

 know  from  Shri  Kabuliji  whether  when
 he  was  in  the  Janata  Party,  in  the
 Government  of  Sheikh  Abdullah  .....

 (Interruptions)

 (  English]

 MR.  DEPUTY  SPEAKER:  Please
 sit  dowr.  ।  you  go  on  speaking
 nothing  will  go  on  record.  Except  Mr.
 ह  8001,  I  will  not  allow  anybody.

 SHRI  SAIFUDDIN  CHOWDHURY
 (Katwa)  :  We  enjoy  certain  privileges...

 (Interruptions)*

 MR.  DEPUTY  SPEAKER  :  Nothing
 will  go  on  record.

 (Interruptions)*

 ई  Translation)

 SHRI  ABDUL  RASHID  KABULI:
 T  have  my  own  opinion  and  you  can

 ee  ee
 *Not  recorded
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 have  your  own  opinion.  I  would  like
 to  cite  an  example.  This  is  a  small
 Matter  but  it  has  a  great  significance.
 Tama  Member  of  this  House  because
 the  people  of  that  area  have  electcd  me.
 The  son  cf  Shri  Ghulam  Mohammad
 Shah  was  contesting  against  me  but  he
 had  to  forfeit  his  security  deposit.  We
 succeeded  because  the  people  reposed
 faith  in  us.  But  I  would  like  to  caution
 you.  It  may  have  come  to  your  notice
 or  not  but  the  Hon.  Speaker  knows
 very  well  about  a  murderous  attempt  on
 my  life  which  was  reported  to  the  House

 telegraphically.  Mr.  Speaker  was
 apprised  of  the  horrible  incident  which
 occurred  there  on  31  March.  I  am
 thankful  to  the  hon.  Minister  that  he
 asked  me  to  give  details  to  him  pers-
 onlly.  I  would  like  to  inform  you  how
 difficult  it  has  bccome  for  us  to  work  in
 Kashmir.  Onthe  3rd  Mach,  when  I
 was  going  to  my  constituency  to  thank
 the  people  for  clectirg  me,  a  murderous
 attempt  was  made  onme.  The  police
 was  helpless.  Thcy  told  me  that  they
 were  not  in  a  position  to  help  me
 because  they  were  helpless.  They
 further  warned  me  that  some  goondas  had
 blocked  my  way  to  prevent  me  frem  going
 to  my  destination.  On  the  way  some  17
 pernons  attacked  me  with  lathis  and
 iron  rods.  If  the  local  people  had  not
 come  to  my  rescue  at  that  time,  ।  would
 have  been  killed.  After  this  incident  in
 spite  of  my  naming  the  persons  involved
 in  the  attack  at  the  Police  Station,  not  a
 single  person  out  of  them  was  arrested.
 Thoy  were  all  Government  employees,
 contractors  and  persons  with  vested
 interests,  Seventeen  persons  were
 involved  in  the  incident  but  not  even
 one  of  them  was  arrested.  Some  one
 dozen  persons  suffeted  head  injuries  in
 the  incident.  Some  persons  lost  their

 ‘lives.  The  persons  who  were  injured
 accompanied  me  as  witnesses  to  the
 Police  stalion  to  report  the  matter  but
 they  were  arrested......(  Interruptions)

 [English]

 MR.  DEPUTY  SPEAKER  :  Please  do
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 not  go  to  other  matters  which  are  not
 connected.

 SHRI  AEDUL  RASHID  KABULI:
 It  is  connected.

 MR.  DEPUTY  SPEAKER  :  You  may
 give a  separate  notice.  Speak  only  on
 Demands  for  Grants.  You  are  unneces-

 sarily  taking  the  time  of  the  House.

 [Translation]

 SHRI  ABDUL  RASHID  KABULI:
 ।  would  like  to  tell  through  you  that
 no  reply  has  been  received  to  the  letter
 which  the  hon.  Home  Minister  had
 written  for  conducting  an  inquiry  I
 would  like  to  say  that  र  111.0 5.0  Govern-
 ment  initiate  investig:fiens  into  any
 matter  pertaining  to  any  political  figure
 against  whom  there  is  a  (00110 118 111.
 which  has  a  bearing  on  the  defence  of
 the  couatry  or  on  some  Crucial  issuc,
 then  the  State  Government  do  not

 interfere  in  that.  But  our  State  Govern-
 ment  have  issued  a  White  Paper  against
 Dr.  Farooq  Abdullah  and  our  National
 Conferenne.  The  Home  Minister
 should  take  note  of  this.  They  have
 made  certain  allegations  ia  it.  1  has
 been  alleged  thercin  that  he  and  his
 party  took  part  मं  aati-national  activi-
 ties.  The  State  Government  referred
 the  whole  matter  to  the  Advocate-
 General  and  issued  a  White  Paper  which

 they  should  not  have  done.........

 Cluterruptions)

 _  [English]

 SHRI  JANAK  RAJ  GUPTA:  So
 many  things  are  happening  in  Jammu
 and  Kashm'r.  Unterruptions)

 SHRI  ABDUI  RASHID  KABULI:
 (57  you  be  hanged  or  we  shall  be

 hanged.

 MR.  DEPUTY  SPEAKER  :  When ।
 am  standing,  both  the  hon.  Members
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 are  speaking.  Please  sit  down.

 Unterruptions)

 SHRI  ABDUL  RASHID  KABULI  :
 They  are  not  your  slaves.  Rest  assured.

 CUnterruptions)

 MR.  DEPUTY  SPEAKER  :  ।  request
 both  the  hon.  Members  to  please
 sit  down.  This  matter  you  have  already
 raised  many  times.  I  myself  have
 listened  to  it  during  the  Punjab  discus-
 sion.

 [Translation]

 SHRI  ABDUL  RASHID  KABULI:  I
 want  to  draw  the  attention  of  the  hon.
 Minister  to  a  very  important  point
 through  you.  So  far  as  Punjab  is  con-
 cerned,  we  are  much  worried  about  it
 anda  solution  to  this  problem  must  be
 found  out  expeditiously,  because  the
 life  line  of  Jammu  and  Kashmir  passes
 through  the  Punjib.  All  the  trade,
 business  transactions  transportatios  of
 essential  commodities  take  place  through
 this  life-line.  Our  tourism  industry
 depends  on  it.  Our  fruits,  forest  pro-
 ducgts  and  other  things  which  are
 praduced  here,  are  taken  outside  via
 the  Punjab.  That  is  why  it  is  engaging
 our  attention.  It  is  unfortunate  that
 we  are  misunderstood.  Several  persons
 have  misussed  our  right  statements
 inside  and  outside  the  Parliament  accord-
 ing  to  their  convenience.  I  want  to
 tell  the  hon.  Home  Minister  that  if  a
 solution  10 (16  Puujab  Problem  is  not
 found  out  without  delay,we  would  be
 strangulated  economically.  Our  economy
 would  be  shattered.

 [English]

 We  have  been  misunderstood.  This
 is  the  most  uafortunate  thing.

 MR.  DEPUTY  SPEAKER  :  You  go
 on  telling  the  same  thing.
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 CUnterruptions)

 SHRI  ABDUL  RASHID  KABULI:
 We  will  be  strangulated.

 MR.  DEPUTY  SPEAKER:  You
 have  raised  this  matter  several  times.
 You  have  raised  this  matter  during
 the  Punjab  discussion  also.  Please
 sit  down.

 CUnterruptions)

 [  काड धिविएा]

 SHRI  RAM  NAGINA  MISHRA
 (Salempur)  :  1.  Deputy  Speaker,  Sir,
 although  the  time  is  short  and  much  of
 the  tim:  has  been  takea  by  this  dis-
 cussior,  yet  ।  request  that  some
 concession  may  be  shown  to  mein
 regard  to  the  time.

 Sir,  ।  1150.0  +o  support  the  Demands
 of  the  Ministry  of  Home  Affairs
 presented  before  the  House,  but  we
 have  also  to  present  our  Owa  demands
 before  the  hon.  Ministcr.  Due  to
 shortage  cf  time,  I  am  not  observing
 the  formalities  and  rather  ।  218६ ह  _  putting
 forth  my  views  in  a  forth  right
 manner.

 It  is  a  coincidence  that  hon.
 Minister  of  State  in  the  Ministry  of
 Home  Affairs  belongs  to  a  district  which
 is  adjacent  to  the  district  to  which I
 9८10 78.  Uttar  Pradesh  and  Bihar  are
 contiguous  to  each  other.  0  one  side
 flows  the  river  Narayani  and  nearby
 flows  the  river  Pasi.  About  25  to
 30  kms  of  the  area  there  is  on  the
 border  with  Nepal.  1८  seems  that  that
 area  is  neither  in  7.  nor  in  Bihar.
 Stories  similar  to  those  about  the
 Chambal  ravines  are  being  heard  in
 regard  to  this  area  also.

 Recently,  the  grandson  of  our
 Governor  was  kidnapped.  There  is  one
 Jungle  Party  in  that  area  which  has

 APRIL  1,  1985  Demands  for  Grants  353
 (General),  1985-86

 become  a  terror  for  the  administrations
 of  Bihar  and  Uttar  Pradesh.  Earlier,  I
 had  written  a  letter  to  the  Minister  of
 State  in  the  Minisiry  of  Home  Affairs
 in  this  connection.  Fifteen  days  after
 I  had  written  the  letter,  the  grandson
 of  the  Goverror  was  kidnapped.  The
 members  of  the  Jungle  Party  come
 there  and  kidsap  the  boys  of  affluent
 families  and  demand  heavy  ransom  tanging
 between  Rs.  50,100  ८०  १८.  1,00,000
 for  rclease  of  the  kidnapped  boys.  They
 release  the  boys  oly  after  getting
 the  ranscm.  For  the  release  of  the
 grardson  of  the  Governor  also,
 Rs.  1,909,000  was  demanded,  but
 bec.  use  he  was  the  Governor’s  grard
 son,  the  entire  police  force  was  _
 engaged  on  the  task  of  getting  the  boy
 released.  The  boy  was  found  afer
 three  days.  The  Jungle  Pariy  people
 had  threatencd  the  police  force  also  that
 if  even  a  single  sbot  was  fired,  the  boy
 wou'd  rot  be  found  alive  and  only  his
 dead  body  wou'd  be  there.  After  thet,
 the  Jungle  Party  ७०010  left  the  boy  in
 his  house  during  the  night.  No  one
 wes  arrested  thereafter,  Earlier
 150,  these  people  had-  kidnapped  the
 boys  and  had  released  them  after  getting
 Rs.  1,00,000  or  १.  50,000  as
 ransom.  ।  छा  1100.0 1.0  stating  all  these
 things  for  the  sake  of  miking  a  speech.
 ।  am  rather  placing  the  facts  before  the
 hon.  Minister  to  project  the  situations,
 prevailing  there,  which  is  not  good,
 No  boy  of a  well-to-do  family  is  able
 to  move  out  because  of  the  fear  that
 the  might  be  kidnapped  by  the  Jungle
 Party  people  and  his  parents  might
 have  to  pay  ranson  for  his  release.

 |
 ।  am  putting  forth  before  you  the

 situation  of  the  Uttar  Pradesh  and
 Bihar  administration.  The  Minister of State  in  the  Ministry  of  Home  Affairs,

 Bihar,  which  iy
 adjacent  to  UP.  is  also  sitting  here,
 I  would  submit  to  her  that  a  programm

 who  comes  from

 should  be  chalked  out  to  make  this  arez
 safe.  Not  only  _  this,  large  scale

 smuggling  of  ‘ganja’,  opium  and  ot

 things  is  goiag  on  the  Nepal  border.
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 Big  people  are  engaged  in  the  smug-
 giing.  The  Centre  shou'd  post  a  special
 police  force  to  check  this  smuglirg  and
 to  maintain  law  and  order  there.  At

 present  it  appears  as  if  there  is  no
 administration  there,  The  pzople
 living  in  the  areca  are  very  unhappy.
 There  should  be  paclice  force  to  10010
 after  the  borders  of  both  the  States  as
 well  as  the  border  with  Nepal.  This
 will  check  smuggling.  It  seems  the  big
 prople,  the  officers  and  the  police
 personne}!  are  engiged  in  the  smuggling
 of  marijuana,  opium  and  other  things.
 It  has  become  a  heaven  fur  smugglers.
 I  would  request  that  for  the  protection
 of  the  leaders  of  the  country,  thcre
 should  be  a  police  force  which  may
 instil  confidence  among  the  people  of
 Bibar  and  UP.  living  on  the  border,  so

 that  they  may  lead  a  troub'e—free
 life.

 Sir,  there  is  one  more  point.  A  Stale
 which  does  not  have  an  efficient  in-
 telligence  network  cannot  function  well.
 Ever  since  the  Gupta  period  ard  the
 Chanakya  pcriod,  and  ruler  with  a  g-od
 intelligence  network  his  been  able  to
 rule  successfully.  I  da  not  blame  any
 one,  the  only  the  tmes  are  1५1  be  biamed,
 and  I  think  democracy  is  to  be  blamed
 for  this  state  of  affairs.  None  else  is
 at  fuult..  Our  CID  is  not  upto  the  mark.
 Why  isitso ?  If  any  leader  lodges  a
 Complaint  against  any  police  officer,
 he  is  transferred  to  CID.  Naturally,
 the  CID.  Department  cors'sts  of
 second-rate  personnel.  It  has  now  ber
 come  a  practice  that  whenever  some
 crime  is  committ:d,  that  case  is  referred
 to  the  CID.  Referring  a  case  to  the
 CID  means  blocking  the  progress  of  the
 case.  What  can  be  more  surprising  than
 the  fact  that  such  a  big  inc:dent  took
 place,  I  d>  not  want  to  mention  it  ia
 which  all  the  secret  documents  of  ths
 country  were  being  handed  over  to
 foreiners  and  it  cou'd  be  dcttetcd  only
 aftor  quite  a  Jong  time.  You  may  be
 able  to  throw  some  light  on  the  quality
 of  whe  intelligence  personnel  in  foreign
 countrics;  may  be  they  are  very  good,
 about  which  I  have  no  knowledge,  but
 the  standard  of  the  CID  personnel  at  the
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 State  and  the  national  level  is  not  upto
 the  mark.  Iam  nol  quoting  from  any
 book;  I  am  saying  this  on  the  basis  of
 my  experience.  If  you  look  into  this
 aspect,  the  crim>  rate  can  be  reduced.
 If  the  intelligence  Departmen!  is  effici-
 ent,  the  crimes  will  stop.  Just  as  you
 have  furmed  cadres  in  d  fferent  services,
 such  as  IPS,  IAS,  IES,  you  can  form
 acad-e  in  the  intelligence  Department
 also  and  the  cadre  should  be  of  such
 acvlibre  thut  il  could  detect  climes.  If
 the  cadre  is  good,  it  will  have  the
 capability  to  detect  crimes.  Police
 officers  as  also  big  officers  will  have थ
 same  of  fear  in  them  and  crime  will  be
 reduced.

 Sir,  it  is  unfortunate  that  an  educated
 boy  of  a  good  fum  ly  in  service  is  asked
 to  ultimite  his  income  from  illegal
 sources  which  means  how  much  bribe
 he  takes.  I,  therefore,  suggest  that  the
 Vigilance  Department  ।  should  be
 एल्,  and  above  board.  If  the  salary
 of  an  Inspector  is  Rs.  the  1000  salary  in
 the  Vigilance  Department  should  be
 Rs.  1500.  He  should  get  a  salary
 which  shou'd  enable  him  to  maintain
 himself.  If  you  consider  this  sugges:ion
 a  good  one,  ।  think  it  will  be  beneficial.
 If  the  Vigilsnce  Department  could  be
 come  efficient  the  number  of  crimes  will
 Come  down.  Every  one  will  hive  seme
 fear  of  it.  In  our  locatity,  there  was  one
 District  Magirstrate,  Shri  Rajkishore
 Singh.  Ido  not  Know  whether,  he  is
 slill  alive  or  not.  Every  one  was  afraid
 of  him.  Similar  was  the  case  of  Shri
 Kidwai.  He  used  to  sze  vigilance  work
 himself  also.  What I  mean  to  say  is
 that  the  work  of  the  Visilance  Department
 should  be  made  efficient.

 Secondly,  what  is  the  reson  fur  the
 increase  in  crimes  7  I  think  bacause  the
 cases  of  murders,  decoities,  etc  go  on
 in  the  courts  for  2  ot  4  years,  the  wit-
 ness  become  hostiie.  If  a  provison  is
 made  that  a  case  of  murder  or  devoity
 will  be  dec'd:d  with  in  6  months, I
 think,  the  number  of  these  crimes  will
 come  down  to  nill  Similarly,  it  should
 also  be  enquired  as  to  wh)  the  persong
 are  who  are  being  given  ticences  for  guns
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 ard  revolvers:  and  where  from  the
 decuits  get  revolvers,  guns  and  machine

 guns.  There  is  one  of  information
 in  this  regard.  Earlier,  the  princes  and

 rulcrs  used  to  have  gun  and  machine-

 gui;  now a  new  community  of  contra-
 ctors  has  come  on  the  scene.  There

 might  not  be  a  single  contractor  who

 is  not  having  gun,  rifie  or  a  machinegun.
 Beczuse  fear  of  them,  the  officers
 are  unable  to  do  any  thing.  These

 contractors  ure  in  collusion  with  the
 docoits  and  provide  them  with  sheller.

 I  asked  an  aged  person,  he  replied
 ा!  x  that  along  with  the  birth  of  demo-

 cracy  compenion  also  took  birth  good
 jeadership  discourages  ¢»rruption  while

 bad  leadership  ८.  courages,  it.  The  Mem-

 ber  who  spoke  earlier  talked  of  Bengal.
 I  do  not  know  what  is  wrong  with  them,

 If  one  canaot  talk  of  one’s  own

 state,  then  what  els:  can  one  speak  71

 wont  to  know  in  which  ideology  or  demo-

 cracy  your  leader  believes.  If  your  biggest
 leader  of  the  werldcan  beat  a  shoe  on
 the  table  of  the  UNO  for  attracting
 the  attention  of  the  pcople  them

 what  can  be  expected  from  his

 followers?  Our  leader  Gandhiji  had

 pleaded  for  bringing  about  a  change  in

 one’s  heart.  Your  leader  works  to  do

 things  with  the  help  of  the  sword,

 According  to  me,  we  are  2.1  Indians.
 lf  you  have  any  p-oblem,  solve  it  at

 home.  Do  not  look  to  pekiug  for  ti.

 We  should  try  to  solve  the  problem  of

 poverty  according  to  Indian  traditions.
 That  is  why  I  am  saying  that  there  should
 not  have  been  much  of  reaction....

 (Interruptions)  The  people  who  appear
 as  witness  in  cas:s  of  murders  and
 dacoities  do  not  get  protection.  They
 are  thratencd  and  with  intimidated  by
 the  dacoits.  They  are  afraid  of  them,
 I  want  that  the  Government  should

 provide  proteccion  to  the  witnesses,
 What  is  the  attitude  of  the  Police  today?
 I  do  not  say  that  all  Polce  personnel  are

 corrupt  but  there  are  persons  wh»  are

 responsible  for  dismissal  of  the  cases,
 I  would  like  to  talk  about  a  political
 sufferer.  In  spite  of  the  completion  of
 all  the  farnables,  he  is  not  getting
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 pension.  Th's  is  happening  in  our  State.
 Orders  should  b:  issucd  for  immediate
 payment  of  pension  tu  persors  in  whose
 case  all  the  formalities  have  been
 compeleted  with  these  words  I  support
 the  demands  cof  the  Ministry  of  Home
 Affairs  and  thank  You.

 [English]

 SHRI  K.  PRADHANI  (Nowrangpur)  :
 I  rise  to  support  the  demands  fer  grants
 for  the  Ministry  of  Home  Affaira.

 Home  Ministry  is  the  nodal  Ministry
 to  look  after  law  and  order.  Though
 law  and  order  is  a  State  subject,  the
 Home  Ministry  looks  after  this.

 Barring  Punjib,  the  situation  of  law
 and  order  in  the  country  is  almost
 normal.

 Regarding  Punjab  our  Prime  Mirister
 has  celeased  many  Akali  leaders  and  he
 is  mecting  several  opposition  leaders  to
 normalise  the  situation  in  Punjib.  The
 other  day  the  Home  Minister  made  a
 statement  to  the  effect  that  the  Govern-
 ment  would  review  the  detention  cases
 of  many  other  Akali  leaders  and  others
 who  are  not  concerned  with  criminal
 cases.  These  steps  show  that  our
 Government  .  eager  to  solve  the
 Punjib  problem  and  to  see  that  it
 returns  to  normalcy.

 The  police  department  looks  after  the
 life  and  property  of  the  05016  in  the
 couitry.  They  are  the  custodians  of
 law  and  order.  Police  Commissioner  was
 appointed  in  1962  and  another  during
 1979.  They  have  come  out  with  very
 valuable  suggestions  to  improve  the
 performance  of  the  police.  They  first
 said  that  the  po'ice  duties  and  functions
 are  controlled  by  the  Cr.P.C.  Evidence
 Act  and  the  Police  Act,  which  were
 enacted  in  1861,  These  Acts  have
 bscome  ou'dated  and  require  a  thorough
 change.  The  Police  Commission  has
 given  a  proposal  for  the  enactment  of  a
 new  Police  Act.  To  suite  our  country,
 which  is  the  biggest  democracy  in  the
 world.  So,  we  should  have  this  new
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 enactment  is  early  as  possible.

 The  amendment  of  the  Cr  P.C.  jn  the

 year  1973  also  has  brought  in  several

 changes  in  the  Code  ard  in  the  pro-
 cedure  followed  by  the  police  depart-
 ment.  During  the  last  two  or  three

 years  we  visited  some  of  the  places  in
 India  to  find  out  some  of  the  acquital
 cass  under  the  PCR  Act.  SP  and
 Collectors  told  us  that  they  do  not
 know  anything  about  the  acquital  of
 these  cases.  The  position  is  !that  after
 the  amendment  of  the  Cr.P.C.  in  1973,
 The  Daily  Under  trial  Reports  which
 were  submitted  to  the  District  Officers

 by  the  prosecuting  staff  attached  to
 courts  have  been  discontinued.  In  those

 reports  they  used  to  submit  the  number
 of  witnesses  attended,  the  number  of
 under"trials  produced  before  the  court,
 the  number  of  cases  convicted  and

 acquited  etc.  Inacriminal  case  when
 witnesses  come  to  the  Court,  specially
 the  poor  people  who  do  not  have  food
 to  eat  and  who  depend  on  daily  wages,
 whether  they  were  examined  or  not

 they  used  to  be  paid.  That  was  reported
 to  the  District  Police  Officer  for

 necessary  action.  And  if  they  were  not

 paid,  they  were  asked  to  be  paid.  Now
 this  practice  has  been  given  up.  The
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 police  people,  who  are  responsible  for
 Prosecution  of  these  Cases  have  given
 up  this  old  proccdure  of  follow-up
 action  for  the  acquittal  cases  and  do
 not  bother  whether  the  witnesses  come
 to  the  court  regularly  or  not.

 MR.  DEPUTY  SPEAKER:  Mr.
 Pradhani,  would  you  like  to  continue
 your  speech  or  conclude  now  7

 SHRI  K.  PRADHANI  :  ।  will
 continue  tomorrow.

 17.59  hrs.

 BUSINESS  ADVISORY  COMMITTEE
 FOURTH  REPORT

 [English}

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  (SHRI  H.K.L.
 Bhagat):  Sir,  I  beg  to  present  the
 Fourth  Report  of  the  Business  Advisory
 Committec.

 18-00  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  clock  on  Tuesday,  April  2,
 1985/Chaitra  12,  1907  (Saka).
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